Fifth Series, Vol.VIIL, No. 9 Thursday, November 25, 1971
Agrahanaya 4, 1893 (Saka)

LOK SABHA
-DEBATES

(Third Session)

( Vol. VIII contains Nos. 1-to 10)

LOK SABHA SECRETARIAT
NEW DELHI
Price : Rs. 4 00



CONTENTS

No. 9—Thursday, November 25, 1971] dgrahavana 4, 1893 (Scka)

Oral Answers to Questions—
*Starred Questions Nos. 241, 242, 244, 245, 2°0,
251, 253, 256, 258, 25 and
269,

Written Answers to Questions—
Starred Questions Nos. 243, 246 to 249, 252, 254,
255, 257, 260 to 268 and
270.

Unstarred Questions Nos. 1594 to 1625, 1627 to 1629,
1611, 1633 to 1646, 1648 to

1673 and 1675 to 1729,
Re* Alleged Attack on Calcutta Umversity Premises

Papers Laid on the Table

Messages from Rajva Sabha
Statement re. condition of Bangla Desh Refugees in Camps
in Meghalava

Shri R K Khadilkar .

Diplomatic Relations (Vienna Convention) Bil'— Introduced
Statutory Resolution re Railway Passenger Fares Ordinance
and Ralway Passenger Fares Bill
Shri Sarjoo Pandey

Shri C Chittibabu o
Shri P. Venkatasubbaiah e

Shri Dhan Shah Pradhan .
Prof S L, Saksena e -
Shri Ramkanwar
Shri Biswanarayan Shastn
Shrimati Sushila Rohatgi

Motion to Consider the Rill—adopted

Clauses 2 to S and 1

Motion to Pass o

Statutory Resolution re. Tax on Postal Articles Ordinance
and Tax on Postal Articles Bill

Dr. Laxminarain Pandeya

CoLumns

1—-28

oo 2838

39—125

12526
. 12627
.o 12728

167—97
we 167=T73

*The sign + marked above the name of a Member mdicates that the question

was actually asked on the floor of the House by that Member.

{1)



¢m

CoLuwa
Shri K. R. Ganesh 173—175, 192—93
Shri T, 8, Lakshmanan . - 17517
Shri 8, N. Misra . 177
Shri Ramavatar Shastri . we 171782
Shri Ramhanwar ... 182—84
Shri Ram Deo Singh .. 184—85
Prof. S. L. Saksena 188
Motion to consider the Bill—-adopted e 19497
Clauses 2 10 6 and 1 : o 19497
Motion to Piss - . 194
Statutorv Resolution Re. Inland Air Travel Tax Ordinance
and Inland Air Travcl Tax Bill ... 197212
Shri P. K. Deo .. 197—99
Shri K R. Ganesh W 199—200
Shri M. K. Krishnan - . .. 201—02
Shni 8, N, Miwa .- . 20204
Dr. Ranen Sen . 204—06
Shri C. Chittibabu . 207—08
Motion to consider the Bllr-—frdapwf 212
Clauses 2 10 9 and 1 212
Motion 10 Pass : 212
Statulory Resolution Re. Stamn and Exciss Duties
(Amendment) Ordinance and Stamp and Excise Duties
(Amendment) Bill v 213—46
Motion to consider 217
Shri Jagannathrao Joshi e 213—18
Shrimati Sushila Rohatgi . 21821
Shri C. Chittibabu e 22225
Shri Jyotirmoy Bosu . 22531
Shri Bhogendra Jha - e 23136
Prof S.1. Saksena e 236--38

Shri Indraijit Gupta v 238—42



ILOK SABHA DEBATES
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Thursday , November 25, 1971] Agrahavana 4,
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The Lok Subha met at Eleven of
the Cloch

|Mr Srranrr in the Chair)

ORAL ANSWI'RS TO QUESTIONS

Statutorv provision for Minimum Bonus
|

SHRI INDRANT GUPTA -
SHRI BHOGENDRA IHA :
SHRI DINFSH JOARDER :
Will the Minister of LABOUR AND
RIFHABIL ITATION be pleased to state :

() the steps contemplated by Govern-

*241

ment to mee! the unanimous demand of all
Trade Union Orpamisations for statutory
proviston of 4 minimum  Bonus of 8.33 per
cent : and

(b} whether the only obstacle to new
legislation for this purpose is the opposition
of the employers 7

THT DLPUTY MINISTER IN THFE
MINISTRY OF LABOUR AND RFHABI-
TITATION (SHRI BALGOVIND VERMA).
(a) and (h). The matter was discussed by
the Indian Labour Conference recently and
it was felt that the bong. «cheme embodicd
in the Act should be reviewed by a Com-
mittee which could be bipartite or tripartite.
Details are yet to e worked wut.

SHRI1 INDRAJIT GUPTA : 1 would
like to have a more specific reply to part
(b) of my Question. I asked a specific ques-
tion in part (b). What is the reply to
that ?

THE MINISTER OF LABOUR AND

2

REHABILITATION (SHRI R. K. KHA-
DILKAR) : part (b) of the Question is :
“‘whether the only obstacle to new
legislation for this purpose 15 the opposi-
tion of the employers 7
That is not correct Before the Indian
Labour Conference, I had made a commit-
ment in the Rajva Sabha, when this matter
was raised by Shri Chitth Rwsu, that we are
going to review the entirc scheme of bonus.
So, in that light, this Committee is to be
set up.

SHRI INDRAJIT GUPTA : 1 would
like to know whether it is not a fact that

. all the central trade unions without excep-

tivns, while agrecing finally to the idea of a
Committee, have emphasized that it should
not be a tripartitc Committee but a bipartite
Commiltce so that they would try to gel
some sort of an agreement between the
employers and the employecs representatives
and that would be more fruitful. T want to
know from him whether the Committee
which they proposc to set up will be a
bipa-tite one as demanded by the trade
unions or they will insisit on bringing a
third-party representative in the Committee
which the trade unions do not want,

SHRI R. K. KHADILKAR : Tt is true
in the Indian Labour Conference, the tradc
unions were insisting that it should bea
bipartite Committee. Bul when, after the
Conference was over, the record was  kept,
in consultation with all the parties, the
central trade unions agreed, cither bipartite
or tripartite Commuttee

SHRI INDRAJNT GUPTA: In case
this is going to be another so.t of Second
Bonus Commission, will the hon. Minister
tell us whether he would like to run the risk
of having a repetition of what happened in
the earlier Bonus Commission namely, if
you are going to have a pattern of majorily
and minority 1ecommendation and then
some legislation is brought on the basis
of minority recommendation, as was done
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last time, it leads to endless troubles ? Will
it not be better to have a bipartite Commi-
ttee which will pave the way for an agree-
ment on bonus and that will be smoothly
implemented rather than having a majority
and minority recommendation ?

SHRI S. M. BANERJEE :
Mr. Dandckar.

SHRI R. K. KIIADILKAR : I dont
at this present juncture visualise that past
expericnce or past performance well be
repeated on this occasion . . .

It includes

SHRI INDRAJIT GUPTA : . . .because
employers and employees are both in equal
number and in addition to that, the manage-
ment 1cpresentation includes a representative
from the public sector undertakings.

SHRI INDRAJIT GUPTA : That i
the case also last time
SHRI R. K. KHADILKAR : Thisisa

fact. Therefore, T don't think these apprehen-
sions are justified.,

SHRI INDRAIJIT GUPTA : Last time,
the same type of commission was there,
but, on the dissenting note of onc member,
Mr. Dandekar, who used to be nur colleague
here, you remember, on the basis alone of
this dissenting note, the Government
brought legislation herc and not on the basis
of the majority recommendation. The same
danger is there again unless vou have a bi-
partite agreement!.

SHRI R. K. KHADILKAR : Last time,
ultimately, the Government came forwurd
with an ordinance. Therefore, even though
there was a munute of dissent by one mem-
ber, still the Government acted on the basis
of that report.

Wt gewwR woEw S faF ar
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arfied | 32T @19a 37 N F9T AW A
soxeqr FXX ST ¢ & 7 o fAd g oo
gre ¥ ¥ oft § agt S AN AAw ol
frear &1 #1T oY KGR SGATYT HTA
mRer
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SHRI R. K KHADILKAR: The
concerns that wcre taken over by the
Government are reliefl concerns, with a view
to provide employment. Even there, we
have said that they should give them 4%
ex pratia because the question of bonus will
have to be taken in the context of producti-
vity, profits and so many things. So, T
cannot say that all these things will apply to
such concerns which, naturally, are being
run on the basis of relief ¢s relief coacerns.

SHR] S. M. BANERJEE : T would like
to know from the hon. Mimster whether he
is aware and whether representations have
been made to him that his recommendation
called, Khadilkar formula, has not heen
implemented in anv of the textile mlls in
U. P. including the 11 textile mills n
Kanpur, with the result that the emplovees
there have alreadv takhen a decwsion  for o
general strike  starting - Deceaber. Sinee
the matter has been referred o him and the
Minister of Foreign Trade, [ aould like to
know from him what positive sieps  have
been taken since the employers’  association
has agreed to implement the Khadilkar for-
mula but they have now gone  back. What
positive action will the Central Govern-
ment take now since Mr. Khadilkar and the

Khadilkar formula are  both  central
matters ?

SHRI R K. KHADILKAR : T have
addressed a communication to the Labour

Minister of Uttar Pradesh to see that this

formula is implemented and he has also
assured me that he will use his good
offices,

I know what happened in Kanpur and
with the hon. Member's standing with the
labour, I would very much like him to use
good offices to persuade the labour because
the employers have agreed to implement.

SHRI 8. M. BANERIJEE : They have
not. Not the Swadeshi Cotton Mills.

SHRI R. K. KHADILKAR : Not
individual mills. T would request the hon.
Member to use his good offices to sec that
it becomes a fact.

MR. SPEAKER :
yes,

He has good offices,

SHRI RAJA KULKARNI : Wil the
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hon. Minister tell us what is coming in his
way for announcing the committee to exa-
mine the whole bonus scheme ?

SHRI R. K. KHADILKAR : We have
to finalise the personnel with the Chairman
and finalise the terms of reference. All thesc
things are being done and soon we will take
a decision.

Common Welfare kund for mine workers

*.42. SHRI NIHAR LASKAR : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Governmenl propose lo set
up a common Welfare Fund for the workers
of mining industries ; and

{b) if so, the way of levy and collection
of cess needed for the proposed welfare
fund ?

THL DI PUTY MINISTER IN THL
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):
(a) Proposal for sctting up of a Common
Welfare Fund, which will cover workers
cmployed in  certain miuning industries, 15
under consideration.

tb) The details ol the proposal, includ-
ing the manner of levy and collection of
cess, arc being worked out.

SHRI NIHAR LASKAR : Itis wel-
come thing that Government has in princi-
ple accepted the proposal. But why have
they not covered other sections of the
employees, bui have covered omly a few
sections 7

SHRI BALGOVIND VERMA : There
are certain minuug industries like coal, mica,
won ore wherc this reserve fund exists.
There are certain others like dolomite, lime-
stome ; wc are processing these things and
we will have them there, There are some
mining industries left oul and for them we
are finalising this.

SHRI1 NIHAR LASKAR : How soon
are they likely to finalise ?

SHRI BALGOVIND VYERMA : W¢
have addressed the State Governments con-
cerned and (he ministries of the Centre and
also the Union Torrilories in the matter, We
have not received them commepts so far.
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Immediately we reccived them, we will fina-
lise this.

SHRI R. 8. PANDEY : That this fund
is going to be created is a welcome step.
How much area of welfare is going to be
covered ? What are the salient points ?

SHRI BALGOVIND VERMA : These
include housing facilities, water facilitics
and such other amenities which are
needed by the workers most,
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U. 5. Arms from Vietnam Diverted
to Pakistan

4
*244. SHRI N. K. SANGHI :

SHRI CHINTAMANI
PANIGRAHI :

will the Minister of
AFFAIRS be pleased to state :

(s) whether the Indian LEmbassy in
Was hington has formally drawn the atten-
uon of the Government of US.A. to a
news that U.S. are being diverled from
Vietnam to Pakistan ; and

FXTERNAL
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(b) if so, whether any reply has been
received from U.S., Government in this
regard and if so, the reaction of Government
thereto 7

THE MINISTER OF FEXTFRNAL
AFFAIRS (SHR1T SWARAN SINGH) - (a)
Yes, Sir.

(b) The U'S. Governmment has told us
that they have checked these reports appear-
ing in the Press, and there 1s no evidence at
all that any demulitarisod o1 surplus  equip-
ment under US. control has been trans-
ferred fiom Victnam to l'ahisian,

SHRI N. K. SANGHI . Sir, thc matter
1s very serious and there is a big credibality
gap between what Amcrica says and what
they do From the statement read oul by
the hon. Minuster it is seen that Americans
have not categorically denied this, but they
have said that there is no cvidence regard-
ing supply of arms from Vietnam to
Pakistan. May [ know from the Minister
whether he has taken any step to find out
if arms are not being supplied to Pakistan
from Vietnam through thurd countries ?

SHRI SWARAN SINGH : This relates
to supply from Victnam. We have not
got any other evidence to indicate definitely
that any surplus military equipment is being
passed on to Pakistan from Vietnam.

SHRI N. K. SANGHI : It 15 a fact that
American troops are withdrawing fiom
Vietnam in large numbcrs and they have
large arms and ammunitions there.

MR. SPEAKFR : Why do vou raisc
such hypothetical questions ? I am not
going to allow it.

SHRI N, K. SANGHI : I want to know
whether he has made any enquiry trom the
Indian consulate in Vietnam as to how the
disposal of American arms from Vietnam is
being planned.

SHRI SWARAN SINGH: We have
made inquiries ; there was some suspicion
that we received, but when we got it verified,
we could not get a confirmation for that
suspicion.

SHRI CHINTAMANI PANIGRAHI :
1t hon. Minister had promised in this very
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House that Government were ftrying to get
a satisfactory reply from the US. Govern-
ment so far as the diversion of armaments
from Viet Nam to Pakistan and their supply
through third parties were concerned. When
the hon, Prime Minister had gone to the
U S.A., the U.S. Government had categori-
cally said that no armaments would ever go
to Pakistan. That was a welcome gesture
that they had said so. But may [ know
whether the hon Minister 18 satisficd with
the reply of the 1.5, Government so far as
the diversion of armaments fiom Viet Nam
to Pakistan was concerned ? Is that reply
satisfactory to our Government ?

SHRI SWARAN SINGH : 1 have given
the factual information. I am not expected
to give my satisfaction or non-satisfaction.
My satisfaction is of the same order as that
of the other hon. Members,

SHRI H, N. MUKFRIJEE The House
must have been intrigued by the ruference
to the U.S. Government only telling us that
they find no evidence in regard to this
matter. The House has a right to find
from the hon, Minister his ascertainment of
what exactly the U.S. Government have m
mind, in view of their past record of con-
tinued prevancation, when they made this
kind of very ambiguous statement ?

SHRI SWARAN SINGH - T have
already said that we could not get any
independent confirmation o1 the actual
transfer of US-origin arms from Viet Nam
to Pakistan,

SHRI H. N. MUKERJEE : Does that
mean that we accept the fact of the U.S.
Government repudiating something in this
kind of ambiguous manrer which in view

of their past record is something most
reprehensible ?
SHRI SWARAN SINGH : 1t is for us

to assess their denial. But if the denial is
there, it is my duty to inform the House
that the U.S. Government have denied that
they have supplied any arms from Viet
Nam source to Pakistan.

SHRIN. K. P, SALVE : The hon.
Minister has replied like the Oracle of
Delphi. We do not know whether the
arms are being smuggled to Pakistan via
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Viet Nam or not. May I know specifically
whether or not there is any evidence in the
course of the inquiry which came to their
notice, to the effect that Viet Nam arms
were being smuggled to Pakistan 7 Was
there anv evidence whatsoever ?

SHRI SWARAN SINGH : 1 have
already said that there is no evidence to
that effect.

SHRI AMRIT NAHATA : Arc Govern-
nent aware (hat there is a4 deeprooted
conspiracy fo Victnamisc the Bangla Desh
liberation struggle ? Are Guvernment aware
that some top Amwerican advisers in South
Viet Nam are now in Pakistan advising the
Pakistan nulitauy junta to adopt the same
tactics in Bangla Desh as had been adopted
in Viet Nam.

MR. SPEAKER : He cannot put every-
thing into this question. That docs not
arise out of the main guestion which relates
only to arms,

SHRI AMRIT NAHATA : Whether it
is arms or advisers it is the same thing.
When the advisers are there first, the arms
are bound to follow. Arc Government aware
that cfforts arc being made to adopt the
same tactics as in...

MR. SPLAKFR : | am very sorry, 1
cannot allow this question.  After all, there
should he  some selevance  to the mamn
question,

SHRI BISWANARAYAN SHASTRI :
In view of the statement that the U, S,
arms have not been transferred from Vit
Nam to Pakistan, may I know whether the
U.S. arms are transferred from Vict Nam to
some other countiies first and then to
Pakistan ? Is the hon. Minister aware of
that fact ?

SHRI SWARAN SINGH : No, Sir,

SHR1 PRABODH CHANDRA : Aparl
from finding out from the U.S. Government,
have Government made any other effort to
find out the real truth about this ?

SHR] SWARAN SINGH : Yes, we
have, and I have given the result of that.

AGRAHAYANA 4, 1893 (SAKA)
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Application of Mines Act to
Stone Quarries

*245, SHRI RAJA KULKARNI:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased (o state

(a) whether Government have decided
to bring the stune quarries Within the pur-
view of the Mines Act and the rules inade
thercunder ;

(b) if so. the rcasons therefor ; and

(¢) whether Government are considering
to establish a Labour Welfarc I'und for the
stonc quarries 7

THE DEPUTY MINISTFR IN THE
MINISTRY OI' LABOUR ANID REHABI-
LITATION (SIIRI BALGOVIND VERMA):
(a) and (b). Stone quarrics alrcudy come
within the purview of the Mines Act and
the Rules and Regulations made thercunder,
However, some provisions of the Act do
not apply to small mincs engaged in ex-
traction of building stune, etc.

(©) Yes.

SIHRI RAJA KULKARNI : Will the
Minister say whether the provision con-
cerning the appropriatc Government, Cen-
tral or Stale, has been made a plicable
fo the quarries and mines under the
Act 7

SHRI BALGOVIND VEFRMA : The
mafter was discussed with the appropriate
Governnicats in the Indian Labour Con-
ference. No discussions were arrived at.
We are comsidering this matter and we will
take the appropriate decision at the appro-
priatc time.

SHRI RAJA KULKAKNI : Rogarding
the Labour Welfare Fund, iv thcre any
proposal for a scparate Labour Wclfare
Fund or is there any fund which cxists for
the minc workers 7

SHRI BALGOVIND VERMA : There
will be a separate mines labour welfare fund
scparate from these for iron orc, mica and
coal minoes.

»t geuey FgTA W WERT A
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SHRI PARIPOORNANAND  PAl
NULJ  Is therc any piroposal Lo establish

such a wellare fund for workers in quarries
of limestone, rock phosphaie etc m the

UP Hills, rock phosphatc in Almora
district and Limestone 1n  Mussone
hills ?

SHRI BALGOVIND YERMA So far

as limestone and delemite 15 concerned, wu
are processing 1t and very soon we will
come forward with legislation for a welfare

fund For the rest, we arc grouping them
together
SHRI PARIPOORNANAND  PAI-

NUL1 Rock phosphate and magnasite

SHRI BALGOVIND VERMA  We aie
examining the details and  thereafter
we shall be bnnging legislation fo1 this wel-
fare fund.

Setting up of Common Agency of
Mazin Steel Producers

i.

*250 SHRI P M. MEH1A
SHRI P GANGADESB -
Will the Mmmster of STEEL AND

MINES be please to state .
(a) whether at the instance of the

NOVEMBER 25, 1971
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Mmistry a common agency of the three
main steel producers has been set up;
and

{b) if so, the main features thereof ?

THE MINISTLR OF STEEL AND
MINES (SHRI 5 MOHAN KUMARA-
MANGALAM) (a) Yes, Sir Il 15 presum-
ed that the refercnce 1s to the commitiee set
ui to deal with house-building requirements
in Delhi

(b) The quantity of steel material ear-
marked for house-bullding purposes and
received 1 the three siockyards of the mam
producers 1n Delhi will be pooled together
and distributed bv 4 common agency named
Mamn Steel Producer s Commitiee located
at the New Delhi Office of Hindustan Steel
limited An applicant mav apply to any
one of the maimn producers in Delhi in the
prescribed application  form furmshing
necessary  particulars/docutents asked for
thercin  The applications which are recei-
ved at the three sales offices will be con-
stdered mm a co-ordinated manner by the
Committee for allocation of material from
any of the Producer™ Stockyards

SHRI P M MEHTA May !l know
from the Minister what are basic reasons
for setung up this common diaribution
agency, and may 1 also know whether the
present ovelall distribution system has been
found beyond improvement *

SHRI 5 MOHAN KUMARAMANGA-
LAM The position was that the person
who wanted any steel less than a wagon-
load should applv directly to the stockyards
of the threce producers, but we found that
there was a certain 1mbalance in distribution
and the faircst method was to pool all that
15 avdilable for housc-building purposes and
see that a commuuee i the three producers,
sit together and the distnibution 1» done
on that basis We flvel that it would be
more eguitable

SHRI PP M MFHIA T would like
to know whether the setting up of the
common agency will afiuet the price of ron
and steel items for house-building purposes,
and whether this agency will confine its
working only to Delh1 o1 will extend it to
other parts of the country alvo

SHRI §. MOHAN KUMARAMANGA-
LAM . So far as the prices are concerned,
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it will not change the position in anyway.
So far as extending the same system lo
other parts of India is concerned, we
want to see how this functions ; if we find
that it fuctivns effectively and is useful
from the point of wview of the consumer
and the house-builder, then we will extend
it to other parts of the country.

SHRI P, GANGADIB - 1 would like
to know, in order to avoid red-tapism and
in~crdinate delays in the routine adminis-
trution, what step the Government are tak-
ing 1o decentialine this adminmtration 1o
secue grea‘er efficiency when  these stock-
vards have been pooled 1ozether

SHRI 5. MOHAN KUMARAMANGA-
LAM - One rcason why we have set up
th- committee ol thiee producers s Lo iry
speed up the disposal of apphications.  The
procedure 1s that the committee of the three
moducers will mect every wech and dispose
of applications that have been recerved with-
in the preceding {ortnight and as a result
of that, we hope that we will be able al lcast
to dispose of the applications quickly.

wt dte dto Gtq ; F97 9L ﬂ'g‘lﬁﬂ' Eal
ST W a7 =9 & OF g% aAw
¥ fog 7% & arg a7fwm A7 yETATESS
yifsese &1 arfzfode 1 7o ) d%8
# ATz ® gvsrAl # Arfes w7 faar
AT 2 A ATy uw g aar
o 8, famy ag 5w g fear smar @
A7 A1 IFH & @y HOqgAT § 7
T Og WeIrArT 1 w9 adFT At
aglag &t wEsrd aarard ? afe g, @
&t NEgm & Ao 7ot a@ier #an
FIFATE FId ?

SHRI S. MOHAN KUMARAMANGA-
LAM : Allegations of this character has
been made and made widely also. Whenever
any concrete instances of this character are
brought to our notice we do investigate
them and try to take remedial measures. 1If
the hon. Member will bring an instances
which have come to his notice, then certainly
we will take whatever steps are avpilable to
u"l
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SHR1 S. MOHAN KUMARAMANGA-
LAM * I think the hon. Mcmbe: has been
correctlv informed, because the applications
for the period from 1-10-1971 to 10-11-1971
have alrcaav been disposed of by the com-
mittee. Naturally, the number of appli-
cations is large, and the amount of steel
that is asked for s even larger. There are
quite a number of persons who have not
been able to get steel which thev asked for
because of the limited quantity available
and that mav have civen the impression
that meetings are not being held,

Expert Committee on Unemployment

*251. SHRI RAMAVATAR SHASTRI :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Bhagvati Committee of
Uncmployment and Under-employment has
completed its work ;

(b) if not, how long it will take and
the steps being tiken to expedite the work ;
and

{¢) whether any interim report has been

submitted ; if so, the recommendations
made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND YERMA):
(a) No.

(b) It is not possiblc to state at this
stage though the Committee is doing its
best to submit the report as early as
possible.

(c) No.

Al TR TTENY © WETy WENET,
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THE MINISTFR OF LABOUR AND

REHABILITATION (SHRI R. K.
KHADILKAR) * The hon Member him-
self has admitted that the Committee has

to cover a veiy vast field. 1le may
remembes that the Committee was set up
in 1970 Deccmber and they had their
preliminary difficultics 10 overcome and
then they staited functioning in April 1971,
Since then they are at it [ may nform
the hon. Member that a committee of this
nature to get some background nformation
concerning the en‘ire problem will have to
get at the various State Goveinments, trade
union leaders, institutions cngaged 1in
research in uny particular ficld and that
work is buing done at the present juncture.
It is not possibie for me to indicate the
time when the report would be available.

S} TAEATT TR | ARAT WEET o
w1 & 5 ga¥ Aww §@wr, Fg@ AR
qarel 97 P97 &) wr & 1 Jar 4z AL
FTT 43 Arasas 4w 5 @3 3%
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SHRI R. K. KHADILKAR : As 1
indicated earlier, 1t 1» vety difficult to ash
the Commiitee to give an intennm report,
suggesting some alleviation or lessening of
the magnitude of the broblem ; it will take
a long time to come to conclusions and
make some concrete suggestions. At this
stage, it is not because the interim report
is not forthcoming that we are nol consider-
ing the question of giving some unemploy-
ment relief as he suggests,

-1t T wgrg atE 3T R e
&8 A Aeen wfe7 3 gy A A 3R
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Any commission to cnquire into the
problem of unemployment is just a face
saving device. Is the Central Government
prepared to promise all voung men some
work 7 He must commit himself on the
floor of the House commission or no
commission .(Interruptions)

MR. SPEAKER : The question is

about the report of the Bhagvati Committee

(Interruptions) By merely becoming loud,
this question will not become relevent

SHRI R. §. PANDEY . What is the
answer 1o be given to the muilions of young
people who are starving | What remedy
has he got ?

SHRI N. K. P, SALVI: . IIc has said
it is difficult to take action without prope:
study.

SHRI JYOTIRMOY BOSU : May 1
make a submussion, being a member of this
Commuttee 7

MR SPEAKFR : Itis a very specific
question, whether the Bhagvati Committee
Report is eoming or not That he has
already answercd.

SHRI R. K. KHADILKAR : As you
observed correctly, it does not arise out of
this Question, Even then, I would like to
point out to the hon. Maemnber that
Government, keeping in view this growing
problem assuming a vast magmitude, have
undertahen rural unemployment  schemes
for which a sum of Rs, 50 crores has been
set a side, and they arc being worked
out.

SHRI H. N. MUKERJEE : In view ol
the Minister just having told us that Rs. 50
crores have been ear-marked by Govern-
ment for unemployment relief or whatever
you call it, may I know if it has struck
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Government to ask this Committee to
prepare a scheme which can be dove-tailed
into whatever scheme Government is
working out in order to utilise this Rs. 50
crores to the best advantage, so that
Government has some policy in regard to
the utilisation of the services of the
Committee and not merely await the long
term recommendations which would have
hardly any valee in so far as the very
pressing problem of unemployment in the
present day is concerned ?

SHRI R K KHADILKAR : As |
said earlier, the eaperience of this crash
programme will be certainly taken into
consideration while the Committee frame
their propesals. This crash programme is
intended 10 some extent to help the rural
unemployedd aud, as the hon Member
knows wvery well, unemployment in  the
urban areas s an  overfiow of the rural
unemployment  Keeping that  factor n
view, Government has taken this step.

MR. SPIrAKER | 1hink we should
pass on to fhe next OQuestion

SHRI
say  something,
Commutiee ?

JYOTIRMOY BOSU May |
beinp a Member of this

MR. SPEAKER 1 think you should
not speah mow Why did [ ash the
Minister t> make a statement It would
have been much better for vou to make a
statcment

SHRI Y OTIRMOQY BOSU : I would
make a slatement with pleasure so that
those who are trymg to make a political
wimmick of the whole thing**™

MR, SPEAKER - Do not use such
words, Aic you using these words on
behalf of the Committer 7

SHRI JYOTIRMOY BOSU : No, but
as a Member of this House who has been
watching the fun.

MR. SPEAKER : These words will be
deleted. I think you should be sorry for
l.l.!ill.g them.
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SHRI JYOTIRMOY BOSU: Which
word ? I have said nothing unparlia-
meatary. The rules are very clear. You
sry which word is unparliamentary or
malicious, and I shall certainly agree that
it should be deleted. (Interruptions) 1 said
it is a political gimmick of those who are
shouting here  Government took 14
months to constitute the Committee, and
we are in the mid<t of an occan of work.

SHRI R. K. KHADILKAR *+ As &
Member of the Comnutiee 1t 1s not
appropriate  tuwt  nm at this stage to
criticise the functuyune ot the Committee,

We have started tlus on the floor of the
House, This will ser up 2 sy bad
precedent.

SHRI PII OO MODY : 1 alsn want to
discuss this Report Since wvou have
dispensed with the Question Hour, let us
drscuss this Report. | cannot understand
what is going on here.

MR SPEARER . We all do not under-
stand what is going on [ am one with

you 1 also do not understand what is
going on.
SHRI JYO!IRMOY DBOSU : 1 have

not criticised the working of the Committee.
I think the Minister has caught hold of the
wrong end of the stick,

DR. LAXMINARAIN PANDEYA : Is
it a fact that under the crash programme
the labour charges have not been paid for
the works taken up

MR. SPEAKER : The question is fot
relevant. The main question is about the
Expert Committee on Unemployment.

DR. LAXMINARAIN PANDEYA : It
is a fact that the labourers...

MR. SPEAKER : He may keep on
talking privately about 1t to the Minister
but not through the Chair.

SHRI P. VENKATASUBBAIAH : This
arises out of the reply by the Minister to a
supplementary earlier.

s+*Expunged as ordered by the Chair,
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SHRI PILOO MODY : It may not be
relevant to the main question, But you
allowed a supplementary on that and you
allowed the Minister a clarification on that.
Thereafter, you allowed a further clarifica-
tion. Now, after you have allowed thouse
three supplementaries, you do not allow
this supplementary saying that it is not
relevant.

MR. SPEAKER : If Members do
follow my ruling this difficulty would not
arise. I said earlier that 1t 13 not relevant,
Still the Minister got up and replied to the
question.

SHRI PILOO MODY - That is the
trouble with this House. The Mmnister is
over-eager to reply.

MR. SPEAKER: Even when the
Speaker says it is not relevant, the Minister
replies ; that lands me alvo in difficulties.

SHRI S. M. BANERIJEE : As the hon.
Minister knows, there s a race betwecn
hunger and unemployment going oa in this
country and, as is quite evident from the
reply of the hon. Minister the submission
of the report might take some morc time.
It is a serious problem and, naturally, they
bave not been able to touch even the
fringe of the unemployment problem. As
is known to the Minister, the unemplnyed
youth of this country is not going to wait
for the submission of the report of the
Committee., Whenever a wage boa~d or a
Pay Commission i~ appointed, it submits
an interim report Could this Committee
also not submit an iaterim report, not
about unemployment dole but some interim
measures that have to be taken, apart from
the crash programme ?

SHRI R. K. KHADILKAR : As the
hon. Member knows very well, the terms of
reference of the Committee are very clear.
It is not possible to submit any interim
report about some programme of action.
The study of the entire field will take some
time and [ cannot indicate the time by
which they will submit the report

Production in Rourkela Steel Plant
+

SHRI AMAR '
CHAWALA ;

*253. NATH
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SHRI P. NARASIMHA
REDDY :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) the total loss sufferred in produc-
tion on account of the collapse of the roof
of the Steel Melting Shop of Rourkela
Steel Plant ;

(b) the time by which production in
the Plant is expected to start : and

(c) the stips taken for resumption of
full production there ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) The targeited produc-
tion of ingot stcel in Rourkela in the perind
July-October 1971 was 450,000 tonnes
against which the actual production was
104 000 tonnes,

(b) Production of steel in the Plant has
been going on continuously except for a
pariod of 5 days 1n July, 71.

(c) Steps have becn taken for recon-
struction of the roof of the Steel Melting
Shop. This is expected to be completed
not later than the middle of December
1971

ot WHY ATY qTINT 0 HOUE S, 6
AglEg Y gg Fawr fF Sesaa @mare
e @ feamm gmg & w9 far
grew7 AT 1 4,50,000 zv FT zridE
sYegsa a1 395 #39 104,000 27 77
Neaoa gar faas w72 & f&
346,000 7 sYeamT 7gt 9T A AT
& g wA Nt & wAr amar g
foam dn #71 A F@r X FAR QAT
IqF T TH ATE  wAY feay AT F
are gar ?

Fae-uf agtra & ag Faar fw 31
famvae an @dt g wwde @ A
At &37 weN wEEw gy weAreA & fie
31 fearaz ¥ are gawr g Meww gE
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SHRI S. MOHAN XUMARAMAN-
GALAM : So far as the slow-down of
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production is concerned, the hon. Member
will appreciate that the damage to the roof
of the shop was very severe, about 10,000 sq.
meters out of a total roof area of 38,000 sq.
meters, As a result, there was considerable
damage on the side of the L.D. converters
though the convertors themselves, that is,
the equipment was not greatly harmed. The
production in the shop stopped for five days
immediately afterwards and even when we
re-started it, (wo blast furnaccs had to be
banked and, naturally, the amount of pro-
duction was substantially reduced.

So far as the question of the financial
loss is concerned. our original assessment
was somewhere around Rs. 30 crores. We
have not made any accurate assessment Yyet
and we shall do so when full production is
resumed,

So far as giving assurance that we
shourd come back to full production s
concerned, it will naturally take a little
time. 1 hope that towards the end of
January or so, we should be able to make
it up. But in Rourkela as well as in Bhilai
because of the difficulties that we are having
in the coke ovens, it may take a little time.

) gueArs w1 WA AEEm A
7ara fr s6 @ifga 3w gt @ w7
ras) frige o7 § w19 ITEW /W0
) wgET ¥ 11 e F) searaa e
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SHRI S. MOHAN KUMARAMAN-
GALAM : The report have been reccived
and the recommendations of the report
have been secepted by Government and are
being implemented.
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SHRI P. NARASIMHA REDDY : will
the hon. Minister be pleased to state what
is the financial loss in renovating the roof
and damaged machinery ? 1 would like to
know whether the collapse has been due to
some structural defects or for any other
reasons.

SHRI §. MOHAN KUMARAMAN-
GALAM : So far as the actual cost of
reconstructing the roof is concerned, | cannot
give any accurate figure as yet. We estimate
that it will be somewherc in the region of
about Rs. 1 crore, perhaps a little more or
a little less  But | am not in a position to
give any accurate figure at the moment.

So far as the reasons for the collapse
are concerned, the main reason given in the
findings of the Lumba Committee about
which 1 informed the hon. Members when
1 was asked about it last time was that
adequate steps were not taken to keep the
roof clean and there was a substantial
accumulation of metal dust that comes out
of L.D. converters. That put a heavy strain
on the roof structure and that brought about
the collapse.

SHRI SURENDRA MOHANTY @ May
1 know what is the exact nature of difficulty
experienced in the case of coke oven plant
in Rourkela which has resulted in the loss
of production ? How do the Government
propose to surmount it.

SHRI 5. MOHAN KUMARAMAN-
GALAM : So far as the coke oven planis
are concerned, in fact, we are finding diffi-
culties not merely in Rovrkela and Bhilai
but even in the private sector steel plants,
Tatas and ISCO ..(Interruptiony Mr. Piloo
Mody is extremely sensitive when I refer to
private s.ctor, It seems that private sector
is his private property. I is not an attempt
to try to throw the blame on anyone;
it 1s a recognilion of facts which are impor-
taat even for the private sector. The
difficuity about the coke ovens has been,
they are a particularly sensitive area so far
as engineering managemcnt is concerned. In
relation to the Bhilai coke ovens, we had
sufficiently investigated and found what was
wrong--it was due to undercharging and
certain other operational weaknesses. But
we thought that itself may not be an
adequate explanation. Therefore, a special
team has bebn set up inside HSL to examine
what are the weakpesses. We are taking
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certain remedial steps immediately and we
hope to improve it further after the team
has submitted its report,

SHR] SURENDRA MOHANTY : We
seek your protection. The minister is evad-
ing the question. The minister stated that
production was being hampered on account
of difficulties in the coke ovens in Rourkela.
1 asked what is the nature of the difficulties
and how Government propose to surmount
them,

MR. SPFAKLR : He wants a little
more elucidation of the facts

SHRI 5. MOHAN KUMARAMAN-
GALAM I do not think it is possible (0
make a statement when I do not have the
actual reasons yet m my hands. The
matter is under investigation and it would
not be proper to make u statement which
may not be entirely accurate.

sPakistan President’s Secret talks with
Iudia and Bangla Desh through

Shah of Iran
*356, SHRI PILOO MODY : Will the
Minister of EXTERNAI AFFAIRS be
pleased to state .

(a) whether the attention of Government
of India has been drawn 10 a report in the
Hwdustan Times of the 17Tth September,
1971 stating that President Yahya Khan had
been holding secret peace negotiations with
India as well as the represcntatives of the
Bangla Desh under the good offices of the
Shah of Iran in Tehrun ; and

(b) if so, the reaction of Government m
this regard ?

THE MINISTER OF EXTFRNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir.

(b) The report was without any founda-
tion and was contradicted the following dcy
in the “Hindustan Times". In view of
Government's stand that the Bangla Desh
issue is a matter between the militery rulers
of West Pakistan and the already elected
representatives of the people of East Dengal
and not between India and Pakistan, the
question of any dialogue or good offices
between India and Pakistan on this subject
does Dot gxise,

NOVEMBER 2§, 1971
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SHRI PILOO MODY : This i the
first time that the minister has been specific
a.d I have no supplementaries.

MR. SPEAKER : This is the first time
any minister has given you any satisfaction.

Fall in Production of Steel due to Coke
Shortage

*258. SHRI H. K, L. BHAGAT : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the production of steel in
the public undertakings was suffering from
coke shortage ;

(b) if s, to what extent and since when;
and

(c) the remedial measures
Government in this connection ?

taken by

THE MINISTER OF STEFL AND
MINES (SHRI 5. MOHAN KUMARA-
MANGALAM) : (a) to (c). A staicment is
laid on the Table of the House.

Stutement

The production of mgot Steel mn the
plants under Hindustan Steel Limned has
not in general been affected by coke shortage
as such. But production of saleable steel
has been affccted on account of the short-
age of coke oven gas resulting from the
inadequate performance ot Coke Ovens.

The production at Routkela has been
affected fiom the last quarter of 19.0-71.
In Bhilai, there was a major hreak-down in
two coke oven batteries m May, 1971. In
Durgapur, the output from coke ovens has
been inadequate because of frequent inter-
ruptions duc to maintenance and labour
problems. Optimum production in ap
mtegrated steel plant depends on a number
of factors and therefore it would be difficult
to assign and quantify the less in production
due to this factor alone,

Special repairs to coke ovens have been
undertaken  whetever necessary. Long-
term capital repairs programmes have
cither been undertaken or are being planned.
Supplementary fuels like Pitch Crecsete
Mixture, furnace oil and benzene are being
used to the extent possible to make up for
the ahortage of coke oven gas.
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SARI H. K. L. BHAGAT : According
to the statement, production of steel in all
the three plams—Bhilai, Durgapur and
Rourkela—has been adversely affected
because of the shortage of roke oven gas.
May I know «ince when this shortage has
been existing 4nod by which month or
year thev expect that this would be made
up ?

SHRI 5§ MOHAN KUMARAMANGA-
LAM : Ttis imposs ble to give any specific
and definitc commitment. So far as the
three plants aic concerned, we hope that
next year we should be able to do  substan-
ually tetter it that depends on an
adequatr solution heing found firsily to the
coke oven problem which 1 referred to
recently jus' a little carlicr and secondly tu
the improvemeat of mantenance and,
thudly, 10 our solution of the diflicultics
which we have i the field of industrial
relations.

SHRI H K L DRHAGAT ' Has it been
one of the subsrantial reasons for the short-
fall in production

SHRI S. MOITIAN KUMARAMANGA-
I.LAM  So far as coke oven gds is concer-
ned it has been probablv the principal
difficulty we lave faced in Bhilan and has
made a scubsidiary contribution so far as
Rourkela 15 concerned  In Durgapur that
15 not one of the major reasons. So far as
coke oven 1 coanerned I cannot say that
that 1» one ol e puncipal ressons

SHRI SURENDRA MOHANTY . Has
the Munisier been able to i~oldte  the
reason for the shortage of coke oven gas ?
If so, what steps have been taken all these
months and years to overcome it ?

SHRI §. MOHAN KUMARAMANGA-
LAM . The question has not alisen ovel
years.

The first difficulty that came up was 1in
Bhilai last May, towards the end of May.
Cerltain cimeigent steps were taken which
have been checked up also by the Russian
experts who came to Bhilai to investigate
what has happened and it has been greatly
appreciated and, as a result, we have subs-
tantially reduced the ili-effects of the prob-
lems that we had faced in Bhilai at the end
of May.
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As T told the House n little earlier, we
arc not satisfied with the solution of these
problems because they have come up in
Rourkela also. Hence in investigation in
depth 1s being carried on by n special team
appointed for the purpose (Interruptions).

SHRI P. VENKATASUBBAIAH - In
hus statement, the Minister has stated that
in Durgapu1 the output from the coke oven
has been inadequate because of frequent
interruptions due to maintepance and labour
problems. May I know what is meant by
this maintenance 7 Is there any structural
defect or is there any lapse on the part of
the management t» maintain these coke-
ovens properly ?

SHRI S, MOHAN KUM \RAMANGA-
I AM . Any lapse i relation to maintenance
nalurally does arise out of a lapse on the
part of thc management So. when we
refer to lapses of that character, 1 think it
wiil be taken for granted.

MNationalisation of Mica Mines

*259. SHRI AJIT KUMAR SAHA :
Will the Minister of STEEL AND MINES
be pleased to state -

{a) whether Government
nationalise Mica Mines
and

(b) if so, the salient fzatures of the
proposal ?

propose to
in the country ;

THE MINISTER OF STEEL AND
MINES (SHRI §. MOHAN KUMARA-
MANGALAM) : (a) There is no proposal
at present to nationalise the Mica Mines.

(b} The guestion does no: arise.

SHRI AJIT KUMAR SAHA : I would
like to know whether the Government has
received a lot of complaints against the
management of many of th*s¢ mica mines.

MR. SPEAKER : The yuestion was
very specific —not about the complaints. 1t
15 about nationalisation.

SHRI S. M. BANFRIJEE . The question
that arises 18 : when 1 it going to be

done.

MR. SPEAKER : My difficulty is when
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the hon. Member gets up to further add to
the supplementary.

That does not arise. Any other ques-
tion vou have, with his help 7

No

«f faght fam © weaw witwa, @@
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M, Dharamrao Sharanappa Afzalpur-
kar—absent.

Mr. Kachwai— absent.
Mi. Eswara Reddv—not herc.

This is the difficuity If his gquestion
comes after seven or ecight questions, the
hon. Member thinks that his question will
not be reached So, I am calling a meeting
of the Rules Commuttee to advise me as to
how 1o cover more questions, because we
are very badly stuck up and Members who
do not get their chance keep approaching
me for other things. So, we will have to
revise the procedure now.

Now, Mr. Rajdeo Singh—absent.
Dr. Saradish Roy—absent.
Dr. Ranen Sen—absent.

SHRI P11 OO MODY - A verv interes-
ting Question Hour '

MR. SPEAKEFR : T always know tlal
when your name is in the list, others are
absent.

Shry Robin Sen—absent. Shri
Bhushan—Absent. Shri C. Janardhanan—
Absent. 1 say, what has happened to
them ? Have they all gone for some demon-
stration or what ; Shri Atal Bihari Vaj-
payec—Absent, Now, Shri Ramsahai Pandey.
Question No. 269,

Shash

SHR1 PILOO MODY : The Question
Hour is over, Sir

MR.
Pandey.

SPEAKER : Shri "Ramsahai
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Crush India Campaign in Pakistan

*269., SHRIR. S. PANDEY : Will the
Mmister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the ‘Crush India Campaign’
started in Pakistan recently ;

(b) if so, the reaction of Government
thereto ; and

(c) the steps taken (o apprise the
world about this campaign and to coun=
ter it ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir,

(b) and (c¢) Government feel that this 1s
yet another instance of wai hysteria being
whipped up by Pakistan’s military rulers t»
divert attention from their brutal suppression
of the people in East Bengal and to project
Bangla Desh as an Indo-Pakistan 1ssue.
Government have kept foreign Governments
constantly informed of the real nature of the
Bangla Desh issue and therefore, cxpect that
the international commumty will not be
musled by Pakistan's vicious propaganda
campaigns.

SHRI R. S. PANDFY
fied with the reply

Sir, | am satis-
The Qustion Hour 15

also over

MR. SPEAKER Shri Vijay Pal
Singh—absent. So, now we are at the
end «f the list. This s not because of

our efforts, but because of the absentees.

SHRI N.K.P SAIVE : Mr. Pilvo
Mody deserves to be thanked, This 15 the
first time we huve reached the end

WRITTEN ANSWERS TO QUESTIONS

lilegal Entrants From West Pakistan given
Shelter in Pakistan High Commission

#243. SHR1 BISHWANATH JHUN-
JHUNWALA Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether some of the persons from
West Pakistan, who eatered India illegally
and were given shelter in Pakistan, High
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Commission, New Delhi, have already been
sent back to Pakistan ;

(b) if so, whether Gnvernment have
made investigations into the matter ; and

(c) if so, how and under whose permis-
sion these percons were allowed to go back
to Pakistan ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
No, Sir.

(b) and (c). Do not arise.

India’s New Credit to Ceylon

*246. SHRI JAGADISH BHATTA-
CHARYYA : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether (Government of India
propose to give a ne~ credit to the extent
of Rs. 6 crores to the Ceylon Government ;
and

(b) if so, the reasons therefor ?

THE DEPUI'Y MINISTER IN THF
MINISTRY OF EXTEZRNAL AFFAIRS
(SHRI SURLNDRA PAL  SINGH) : (a)
and (b), The proposal to grant a credit to
the Government of Ceylon 15 at present
being discissed with a  delegation from the
Government of Ceylon.

Foreign Policy Planning Board

*247. SHRI SHYAMNANDAN
MISHRA :
SHRI J. B. PATNAIK :

Will the Minister of EXTERNAIL
AFFAIRS be pleascd to state .

(a) the functions of the Foreign Policy
Planning Board ; and

(b) whether any »ub-Commuttees have
been constituted under it ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
The functions of the Policy Planning and
Review Commitiee are essentially to study,
analyse and review foreign policy issues
The proposals of the Committee arc of a
recommendatory character for decision by
Government.

(®) No, Sir.

Tashkent Type Coafcrence

*248. SHRI K. BALATHANDAYU-
THAM : Will the Mimster of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the reports that
Russia 18 planning for a second Tushkent
type of conference ; and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
There is no basis for these reports.

(b) Does not arise,

Translt Facilities provided by Ceylon to
Pakistan Milltary Aireraft

*249. SHRI S. A.
MURUGANANTHAM :
SHRIG. Y KRISHNAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

) (a) whether Ceylon still continues to
give transit facilities fot the Pakistan
military aircraft flying to Bangla Desh ; and

(b) if so, the reaction of Government
of India thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government of Ceylon have assured us that
they are not permitting the tramsit of
Pakistan aircraft carrying arms, military
equipment and armed forces personnel.

(b) Government of India welcome these
assurances.

Recommendations of Polish Experts on
Re-structuring of Coking Coal Mines

*252. SHRI K. MALLANNA : Wil
the Minister of STEEL AND MINES be
pleased to state :

(a) whether a team of Polish experts
visited India during the month of November,
1971 to advise on problems relating to re-
structuring of the coking coal mines taken
over by Government recently ;

(b) if 50, the naturs of recommenda.
tions made ; and
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(c) Government’s reaction thereto ?

THE MINISTER OF STEEL AND
MINES (SHRI & MOHAN KUMARA-
MANGALAM) : (a) No, Sir.

{b) and (c). Do not arise,

Discovery of Rich Deposits in Madhya
Prudesh

*254. SHRI S. R. DAMANI : Will the
Minister of STREL. AND MINI S be pleased
to state :

(&) whether nich deposits of gold, beryl,
copper, cistline graphite, besali, pyrophylite
heraites and uramum have been found in
Madhya Pradesh ,

{b) if so, whether Government would
conduct any survey to assess the extert ol
the deposits  and

{c) if so, the main features thereof 7

THE MINISTER OF STEEL AND
MINES (SHRI § MOHAN KUMARA-
MANGALAM) * (a1 A« a result of investigu-
tions conducted by Gieological Survey of
1ndia, sizcable deposits of copper ore 1n the
Malanjkhand arca of Balaghat dustrict,
extensive basalt lows in various purts of
Madhya Pradesh, minot deposits of barytes
in Sidhi district and pyrophyllite in
Tikamgach district have been located
Uneconomic occuisences of gold in Raigarh,
Balaghat, Raipur distiicts and graphite in
Surguja district, have been found. Nc rich
deposits of uranium have been located but
small indications of radioactivity have been
found by the Department of Atomic Energy
in certain rocks in Betwul, Ding, Raigarh and
Surguja district: of Madhya Pradesh. Small
occurrences of beryl have been noticed in
certain parts of Sidhi, Balaghat, Surgua
and Raigarh districrs.

(b) and (ev. The copper deposits at
Malanjkhand extend over a strike length of
about 2.2 km. out of which a strike length
of 975 metres has been investigated by
drilling and a reserve of 7.14 million tonnes
with 1.67% copper has been proved. Further
work in this area is in progress.

Further investigations for uranium are
also in progress. The other deposits are
uneconomic and as such ar¢ nol being

iuvestigated at present,
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Discovery of Diamond Belt Near Pauna
Diamond Belt ju Madhya Pradesh

*255. SHRI MUHAMMED SHERIFF :
SHRT NARENDRA SINGH :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the Geonlopical Survey of
India has reported the discovery of a new
diamond belt near Panna diamond belt in
Madhya Pradesh ; and

(b) if so, the main features thereof "

THE MINISTER OF STELL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (2) No, Sir

(b) Does not arise.

Job Security to Employees of Coking Coal
Mining Industry

*257. SHRI DINEN BHATTA-
CHARYYA : Will the Minister of STEIL
AND MINES be pleased o state .

(a) whether Governmeat have reccived
any representation from the Federation of
Meicantile Employecs® Union, Calcutia
regarding the job security of the cmplovee,
working in the coking coal miming industry

(b} if so, the main puints thereof ; and

(c) theaction taken by Government on
the representation ?

THE MINISTER OF STEEL AND
MINLS (SHRI 5. MOHAN KUMARA-
MANGALAM) : (&) Yes, Sir,

(b) The above Union has requested for
safeguarding the interest of the employees
of mercantile firms in Calcutta connected
directly or indirectly with the work of the
coking coal mining industry by maintaining
their status-guo position and  service
conditions.

(c) The matter 15 under consideration
and no final decision has yet been taken by
Government.

New Proposals for Expansion of Fmploy-
ment Opportunities

*260. SHRI DHARAMRAO AFZAL.-
PURKAR :
SHR1 HUKAM CHAND KACH-
WAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;

(a) whaether Government have formula-
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ted new proposals for expanding employ-
ment opportunities ;

(b) if so, the number of persons being
benefited by way of new employment ; and

(c) the new investment involved in these
proposals and the investment per job ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHA-
DILKAR) : (a) Yes

(b) While precise estimales are not
available, large numbers are cxpecied to be
benefited v was of new employment oppor-
tunities croated under the various program-
mes undertaken by the Central and State
Goveinments, within and ontside the Fourth
Flan,

(c) While 1t s difficult to corelate
investment per job, the provisions made in
the Budpel ter 1971272 for some ol the
n.ore important cmployment-oriented
schemes arc given in the Siatement which is
laid on the Table of the House,

Statement
T
Scheme Budget
provision f r
1971.72
Rs,
crores
1 Development of small
but potentially viable
farners, 6
7 Schemie for marginal
farmers and agricul-
tura! labour. 3
1 Development of Dry
Farming. 2.16
4. Rural Works Pro-
gramme. 20
5. Area Development--

Scheme for develop-
ment of infra-structure
facilities like roads,
regulated markel, eic, 3

& Crash Scheme
rural employment

7. Special provision for
programmes for the
educated unemployed
(including  engineers
and technicians).

for
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The above provision is exclusive of the
amounts to be spent during the year om
various other development programmes
undertaken by the Central and the State
Governments in and outside the IV Plan,

which will, inrer-ulla generate, increasing
employment opportunities.
Nen-Aligned  Countries  Communique

Regarding Bangla Decshi Refugee
Problem

*261. SHRI Y LSWARA REDDY:
Will the Ministe: of EXTFTRNAD AFFAIRS
be pleased to state

(@) whether the Toreign Ministers of
33 non-aligned countries bad approved a
communique pledzing foir an international
action on Bangla Desh refugee problem ;
and

(b) il so, the type of action they pro-
posed ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
I(SHRI SURTNDRA PAL SINGH) * (a)
and (b). The Joint Communique of the
Foreign Ministers of the non-aligned coun-
tries issued on the 30th of September 1971
contained the following paragraph on
developments in Banyla Desh * -

*A humanitarian problem of un-
precedented dunensions has ariscn as a
result of the recent abnormal movement
of millions of people crossing interna-
tional frontiers into India. This
massive influx of refugees which is still
continuing imposes tremendous burdens
on India and calls for early and effec-
tive action, including action at the
international level, to steam the flow of
these refugees, to alleviate their suffering
and promote all the condttions necessary
which wonld cicate confidence and
ensure the inalicnable right~ of the
refugees and their return to their home-
land safely and speedily.”

Reopening of Sucz Cannl

*262. SHRI RAJ DEO SINGH Wil
the Mimister of EXTERNAL AFFAIRS be
pleased to state .

(a) whether there is aow a prospect of
the Suez Canal being reopened ; and

(b) if sg, whether Government have
begun planning of trade in the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) In
the course of this year, there have been
some discussions aimed at the re-opening
of the Suez Canal. WNo agreement, how-
cver, is yet in sight.

(b) Government are closely watching
developments in this respect, but concrete
follow-up steps can be taken only if
it is known if and when the Canal wili be
re-opeaed.,

Death of Coal Mines in Dhanbad

*263%. Dr. SARADISH ROY . Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state *

(a8) whether four coal miners were
killed and a number of coal miners were
injured at Bird and Company’s Mudedih
Colliery near Dhanbad on the 6th Scptem-
ber, 1971 during the drilling operations :

(b) if so, whether the accident took
place due to unsafe conditions ;

(c) whether the Director-General of
Mines Safety has conducted anv enquirv
about the accident ; and

{d) if so, the main findings thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) Four persons were killed
and one was seriously injured, in the
accident.

(b) and (c). An enquiry into the
accident was conducted by the Director of
Mines Safety, Northern Zone, The enquiry
revealed that the accident was the result of
a sudden collapse of a rib of coal ina
stook wunder extraction n a depillaring
panel. The collapse of the rib is considered
to be due to an undercut having been made
in it.

(d) The workers involved in the accident
and the sirdar have been held responsible
for the accident—the former for having
made this undercut and the latter for having
allowed it or having failed to make a
thorough inspection to detect the undercut
and take steps to rectify the situation.

Probe into Reports of Racket in Steel
*264. DR. RANEN SEN: Will the
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Minister of STEEL AND MINES be pleased
to state :

(a) whether Goveroment have ordered
a probe into reports of racket in steel
recently ; and

{b) if so, the findings thereof ?

THF MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMARA-
MANGALAM) ; (a) and (b). Some reports
have been received about mis-use of steel
for proposes other than that for which it
was allotted. These are being investigated
by the Iron and Stecl Controller with the
help of the Regional lron and Steel Con-
trollers.  Assistance of the C R is alwo
being taken wherever necessary.

Compensation paid to the Begonia Colliery,
Barakar

*365. SHRI ROBIN SEN Wil the
Minister of STFF1 AND MINES be pleased
to state -

(a) whethet Government have taken
over the management of Begonia Collicry,
Barakar , ano

(b) if so, the amount of compensation
paid to the said management

THE MINISTLR OF SNIECL AND
MINES (SHRI S MOHAN KI'MARA-
MANGAT AM) (a) Yes, Sir.

(b) No compensation has so far been
paid to the said management.

Attitude of Japan Regarding Bangla Desh

*266. SHRI SHASHI BHUSHAN :
Will the Minister of EXTERNAI. AFFAIRS
be pleased to state :

(a) the attitude of Japan on the issue of
Bangla Desh ;: and

(b) the steps being taken by Government
to strehgthen relations between India and
Japan ?

THE MINISTFR OF EXTFRNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
There has ! een no official statement on  the
question of Bangla Desh by the Government
of Japan. However, Japanesc leaders and
the Japanese press have clearly expressed
their concern at the influx of millions of
refugees, conveyed deep spmpathy with
India’s economic burden and appreciation of
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the humenitarian work done by India in
providing relief to the Bangla Desh refugees.

(b) The Government has been taking
various steps to strengthen relations between
the two couatries, such as by exchange of
vigits of leaders, nolding of annual bilateral
consultaticns between the Foreign Offices.
participaticn in trade fairs etc,

Visit of U Thant to India and Pakistan

*267. SHRI C. JANARDHANAN : Will
the Minister of FXTERNAL AFFAIRS be
pleased to state :

(a) whether President Yaiya Khan
has madc a suggestion that U. N. Secretary-
General, U Thant <tould visit India and
Pakistan to case the prevailing tension bet-
ween the two countries ; and

(b) it so, Government’s
thereto

THE MINISTFR OF EXTERNAI
Al FAIRS (SHRI SWARAN SINGH) : a)
Yes, Sir. This suggestion was made in
President Yahva Khan's replv dated 21st
October 1o a letter addressed by the Secre-
tary-Ciencral of the 1. N. to the Prime
Minister of India and the President of
Pakistan on 20th October, 1971, drawing
their attention to the growing tension in the
Indian sub-continent. He expressed the
view that such a wisit by U. Thant *will
have a salutarv and dcsirable cffect and
further the causc of peace™.

(b) The Prime Minister sent a reply to
the Secrctary-Gieneral's letier on the 6th
of November assuring him  of India™
suppuort Lo whatever efforts he can mahe to
bring about u political settlement inside East
Bengul which meets the declured wishes of the
people there It has been suggested to the
Secretary-General that his efforts should be
directed towards the root of the problem
which is the fate of 75 million people of
East Bengal and the need for respecting
their inalienable rights Good offices which
equate India and Pakistan would only divert
attention trom the main problem and
convert it into an Indo-Pak dispute which
would increase tension and not reduce it,
Copies of the Sccretary-General's letter and
our reply were placed on the Table of the
House in reply to Unstarred Question No.
690 un the 18th November, 1971,
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‘Visit of External Affairs Minister Abroad

270  SHRI VIJAY PAL SINGH :
Will the Minister of FXTERNAL AFFAIRS
be pleased to state :

(a) the number of countries which he
vissted during the inter-session period of
Parhiament ; and

{b) the names of countries which had
agreed to support our stand on Bangla Desh 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(a) and (b). 1 visited Ceylon, Nepal and
Indonesia during the inter-session period of
Parliament, apart from my visit to New
York to attend the General Assembly
Session, On my way back from Indonesia,
1 made a brief stop-over in Singapore on
15th August, 1971,

In all the countries visited, I found
appreciation of the gravity of the present
situation and the stand of thec Government
of India on Bangla Desh, The joint com-
muniques/press statement issued at the
conclusion ?f the visits are laid on the
Table of the House. [Placed in Library, See
No. LT—111/71].
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Setting up of Aluminiom Plaot in Palaman
(Bihar)

1394, KUUMARI KAMALA KUMARI :
Will the Minister of STFEL AND MINES
be pleased to state ;

(a) whether there is sufficient bauxite
ore in the District of Palamau (Bihar) for
opening of one Aluminium factory :

(b) whether there is any proposal 1o set
up an Alurminium Plant there in the near
fature ; and

(c) if so, the main features thereof ?

THEF MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHMAWAZ KHAN): (a) The
major bauxitc deposits of Bihar are located
in the western side of Ranchi district and
on the adjoining high-lands of Palamau Dis-
trict The total reseives of bauxite deposits in
Bihar are 31.24 million tonnes, out of which
only 12 54 million tonnes are m the measured
category, and these lie within the lease
hold of Hindustan Aluminium Corporation,
Indian Ailumunium Company and the
Aluminium Corporation of india. Since
these Companies are already utilising these
deposits for their alumina  Plants and
Smelters ai Renuhoot, Muri/Hlicakud, and
Asansol, 1t 1s not possible to plan a new
Aluminium Smelter based on Palamau
bauxite deposits ull new orec reserves are
located and proved in detail by the Geologi-
cal Survey of India in collaboration with the
Directorate of Geology and Mining, Govern-
ment of Bihar.

(b) and (c). Do not arise.

Import of Steel from Japan

1595. KUMARI KAMLA KUMARI :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Indian ships go to Japan
with iron ore from India and comc back
quite empty ;

{(b) whether Government propose to
import steel by the Indian ships which come
bake quite empty to save foreign exchange ;
and

(c) whether Government also propose
to import steel from Japan in lieu of
pig 1ron and scrap lying with tpe Railways ?
OF STEEL AND

THL MINISTER
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MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) to (c). Import of steel
from Japan against export of pig iron is
already being made. Information on other
points is being collected and will be placed
on the Table of the House.

Expenditure incurred on Developmenl of
Mines by National Mineral Development
Corporation

1596. SHRI ROBIN KAKOTI : Will
th: Minister of STEEL AND MINES be
pleased to state :

(a) the amount of expenditure proposed
to be incurred by the National Mineral
Development Corporation on the develop-
ment of mines i1n the Eastern States of
Assam, Nagaland, Meghalaya and Union
Territorics of Manipur, Tripurs and NEFA
area during the Fourth Five Yecar Plan;
and

(b) the amount so far spent lor the
development of mines in the above States ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEl. AND MINES
(SHRT SHAHNAWAZ KHAN!: (a) No
expenditure  is proposed to be incurred by
the National Mineral Development Corpo-
ration on the development of munes in
these States and these Union Teritories
during the Fourth Five Year Pian,

(b) The information 1 being collected
and will be furnished shortly.

Implementation of recommendations of Coal
Mioes Wage Board

1597. SHRI ROBIN KAKOTI : Will
the Minister of LABOUR AND> REHABI-
LITATION be pleased 10 state :

() whether though more than four
years have passed since the recommenda-
tion of the Central Wage Board for Coal
Mining industry were accepted by Govern-
ment, those recommendations have not yet
been implemented in collieries situated at

Baragolai, Ledo, Tipling, Delini and such
other private Company's collieries in
Assam ;

(b) whether in spite of several represen-
tations to both the management and the
appropriate authority, the attitude of the
management has not changed ; and

{c) if so, the steps Government
taken in this regard ?

havc
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THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R.K. KHA-
DILKAR) : (a) and (b). Yes,

(¢} The recommendatioas are not en-
forceable stutuiorily. However, efforts con-
tinue to be made for securing implementa-
tion through persuasion and advice.

Distribation of Steel in Assam

1598, SHRI ROBIN KAKOTI: Will
the Minister of STEEL AND MINES be
pleased to stale :

(a) the quata of steel and stainless steel
allotted t»  warious industries in private
sector aud also to Assam  Small  Industries
Development  Corporation in  Assam in
1965-69, 1969 70 and 1470-71 ; and

(b) the names of industries, if any, to
whom direct quota of steel or stainless was
issued bv Government during the above
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL  AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). Information is being collected and will
be laid on the Table of the House.

Lock-out in collieries

15, SHRI SAMAR MUKRERIJEE :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(1) the total number of collieries undcr
lock-out all over the country uptill 3lst
October, 1971 State-wise ;

(b) the total number of workers thrown
out of employment due to these [lock-outs ;
and

(¢) the steps taken by Government to
lift the lock-out ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (@) 1t (c). Information is
being collected and will be laid on the
Table of the House.

Unlon agreement with management accepting
lower wages

1600. SHRI SAROJ MUKHERIJEE :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) tbe names of the Collieries where
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the Trade Unions had entered into agree-
ment with the managemeat accepting lower
wages than prescribed by the Coal Wage
Board all over the country, State-wise ;
and

(b) the names of the Unions and their
Central affiliation, State-Wisc ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) and (b). There are about
700 collieries and full information about
agreements in all the coliieries is not availa-
ble. However, if information is required
about collieries in a particular area, steps
can be taken to collect it.

Provident Fund School for textile industry

1601. SHRI SOMCHAND SOLANKI :
Will  the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of members who have
already joined the scheme of Provident
Fund in the textile industries and other
lactories in Private Sector upto 3Ist October
1971, separatcly ;

(b) whether this schemc has shown
successful results and is advantageous to the
workers ; and

(c) if not, the drawbacks and the mea-
sures being adopted to make it well opera-
ted and successful ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) The Employce's Provident
Funds and Family Pension Fund Act, 1952
does not make any distinction between the
private sector establishments/factories and
others. Information regarding the number of
subscribers as on 3ist October, 1971 is not
rcadily available. However, the total num-
ber of subscribers in the covered establish-
ments/factories both excmpted as well as
non-cxempled stood at 60.44 lakhs as on
30.6.1971.

(b) The Employees’ Provident Fund is
playing significant role in providing a subs-
stantial measure of financial security and
monetary assistauce to  worker-members in
the sha‘pe of retiral benefits.

(c) Docs nol arisc,
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Family Pension Schemes in textile mills

1602. SHRI SOMCHAND SOLANKI :
Will the Minister of LABOUR AND
REFHABILITATION be pleased to state :

(a) the number of labourers who have
joined the Family Pension Scheme in the
textile mills upto the 31st October, 1971 and
the number of total workers in textile indus-
tries in India ;

(M) whether the lubourers are disinclined
to join this scheme : and

(c) if so, the reasous therefor and the
measures Government have taken or intend
to take (o get the support of the labourers
towards the family pension scheme ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHA-
DILKAR): (a) to (¢), The information
is being coullected and will be laid on the
Table of the Sabha in due course.

Ministerial dclegations sent to foreign
countries during last intcr-scssion periods

1603. SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to stale :

(a) whether a number of Ministerial
delegations werc sent to foreign countries
during the Jast inter-session periods ;

(b) if so, the countries visited aad the
reaction observed in those countrics ;

(c) the names of Ministers and Mem-
bers of Parliament included in these dclega-
tions and the basis of their selections ;
and

(d) the expenditure involved for
purpose 7

the

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTFRNAL Al FAIRS
(SHRI SURENDRA PAl SINGH): (a)
Yes, Sir.

(b) The countries visited by the Minis-
terial delegations during the last inter-session
period are :

1. Indonesia 2. Nepal 2. Ceylon 4.
Zambia 5, Tanzania 6, Burundi 7. Uganda
8. Kenya 9. Somalia 10. Fthiopia 11. Zaire
(formerly Congo, Kinshasha) 12. Nigeria
13. Ghana 14. Senegal 15. Sierra Leone
16. Guinea 17. Argentina 18 Chile,19. Peru
20. Brazil 21. Venezuela 22. Ecuador 2..
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Guyana 24, Trinidad & Tobago 25 Jamica
26. Panama 27. Nicaragua 28. Cuba and
29. Mexico.

All the countries visited have in varying
degrees appreciated the stand of the Govern-
ment of India. There is a growing realisation
of the international responsibility for the
refugees and of the urgent need for the
creation of conditions inside Bangla Desh
to stop their further influx into India and
facilitatc the return of those already in
India It is increasingly realised now that
the military rulers of Pakistan must come
to terms with the alieady elected representa-
tives of the people of Bangla Desh fora
political settlement.

(c) The following Ministers were in-
cluded in these delegations :

1. Sardar Swaran Singh, Minister of

External Affairs.
2. Shri H. R. Gokhale, Muinister of

Law,
3. Shri Raj Bahadm, Mmister of
Parliamentary Affairs, ‘ransport

and Shipping.

4, Shri Ghanshyam Bhai Oza, Minis-
ter of State in the Ministry of
Industnial Development.

S. Shri K. C. Pant, Minister of bState
in the Ministry of Hom Affairs.

I'hesc Ministers weie sent as special
iepresentatives of the Prime Minister to
impress upon the governments of the coun-
tries visited, the grawity of the situation and
the urgent nced for a political solution with
the alrcady clected representatives of the
people of Bangla Desh. No M. Ps. were
included in the ministerial delegations.

(d) Rs. 2,51,500,00 approximately,
Purchase of Six-door Car from France

1604 SHRI BIRENDRA  SINGH
RAQ : Will the Minster of ECXTERNAL
AFFAIRS be plecased to statc :

(a) whether Government have purchas-
ed a six-door car from France at a cost of
Rs. 2,20,000 for the use of high dignitaries
and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
A Mercedez-Benz six-door car has been
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purchased from West Germany at a total

cost of Rs. 1,64,000/-, This includes the
cost of spares for 2 vears maintenance of
the car

{b) The car has been purchased for use
in connection with the S.are wvisits of foreign
dignitaries to India

Requisitionine of Police by Munagement of
Agnigundala Lead Mines

1605  SHRI SAROJ MUKHERIJEE -
Will the Minister of 1 ABOUR AND RE-
HABILITATION be pleased to state

(a) whether Goveinmenl a.c aware that
when an industrial dispate was  pending
with the Assistant Libow  Gommissioner
{Central), Vijavawada, the management of
the Agnigundily l.ead Mines requisitioned
the pohce fwee 1o brow-beat  the
workers

(b) 1f so, the authoniy as well as the
necessily for bringing the police against the
warkery ;

{c) whether Government are alse aware
that when the workers went to the work
spot on the 18th July, 1971 the police drove
the worker, wwiv owven atier the facilities
demanded by tne worhers were provided by
the management , and

(d) whether Government would fix the
responsibility lor such unprovoked eahibi-
tion of force and assure that such occw-
rences do not happen again ?

THE MINISTFR OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : (a) to (d). The responsibility for
the maintcnance of law and order is assen-
tially that of the State Government. [t is,
however, understond from the State
Government of Andhra Pradesh that the
management of Agnigundala Lead Mines
did not requicition the police and the
police picket was posted near the mines to
maintain law and order, n wview of the
strihke al the munes, The State Govern-
ment denied that the police drove away the
workers on the 18th July, 1971 and indul-
ged in unprovoked exhibition of force

Apprising Opposition Leaders about
Developments in Bangla Desh

1606 SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) whether the Prime Minister kept the
leaders of the opposition parties frequently
informed about the internal and external
developments regarding Bangla Desh ; and

(b) if not, the reasons for not holding
anv such meeting after the Budget Session
of the Lok Sabha, although many develop-
ments took place in rcgard to Bangla
Desh /

THF DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGIH): (a)
and (b) During the inter-session period the
Prime Minister was out of the country for
3 weeks. Befoie that, as and when neces-
sary the Prime Minister had contacted those
lcaders of the Opposition who were readily
available individually Soon after her re-
turn from her foreign tour she had a meet-
ing with the Opposition lcaders before the
current session of Parhament began.

Developments in Bancla Desh

1607. SHRI CHINTAMANI PANI-
GRAHI . Will the Minster of EX1ERNAL
AFFAIRS be pleased to state -

(a) the important developments which
occured in Bangla Desh since the middle
of August, 1971 ; and

(b) the reaction of Government of India
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The tempo of the resistance activities of the
freedom fighters in Bangla Desh has grown
considerablv, The Government of Pakistan
have continued their repressive measures and
alrocities, thereby reducing to a force
measures like the general amnesty, induc-
tion of a civilian government etc. which
were intended to delude international opi-
nion, The exodus of icfugees flecing from
East Bengal to India continued and between
the 15th August and 22nd November, 1971,
as many as 2.27 million entered India. The
Government of Pakistan also created serious
tensions on the border with India, both in
the East and in the West, by mobilising all
its forces along the border with a view to
attracting international intervention and
converting the Bangla Desh issue into ag
Jodo-PaRistan confrontation.
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(b) These developments have confirmed
that there is no military solution to the
problem of Bangla Desh and that onlv a
political scttlement between the military
rulers of Pakistan and the already elected
representatives of the people led by Sheikh
Mujibur Rehman can resolve the present
tension and conflict.

Mediation over Bangla Desh
Refugees Affairs

1608. SHRI M ™M JOSEPH : Wil
the Minmister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether Government have counsider-
ed 10 have the Bangla Desh refugees affair
mediated by any foreign country ; and

(b) if so, the main features thereof ?
THE DEPUTY MINISIER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) Does not arpe,

Offer of Medintion by L. K, on Eost Bengal

Problem
1604, SHRY M. M. JOSEPH .
SHRI K. M. MADHUKAR :
SHRI JYOTIRMOY BOSU -
Will the Minister of EXTFRNAL

AFFAIRS be pleased to state :

(&) whether Government have reccnved
any medianon offer by U.K for bringing
about a soluton 1o the Fasi Bengal pro-
blem ; and

(b) if so, the main
and the reaction of Government
to ?

features thercof
there-

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL. AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Government have seen  statenents
ascribed to British leaders in the press and
also certan statements made by the British
Goveroment in the House of Commons
offering help over the Rangla Desh problem
if both India and Pakistan ask for it. How-
ever, the Government of the United King-
dom have been made aware that the real
issue in Bangla Desh is that of getting mili-
tary rulers of Pakistan to respect the legiti-
mate aspirations of the peoply of Bangla
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Desh by arriving at a political settlement
with the already elected representatives of
the people of Bangla Desh, Since Bangla
Desh is not an Indo-Pakistan dispute, the
question of anv mediation between India
and Pakistan over it dues not arise.

Discovery of Platinum Deposits by Geology
Department of Nagpur University
in Mgaharashtra

1610. SHRI A. K. GOPALAN * Will
the Minister of STEEL AND MINES be
pleased to state :

(a8) whether the preliminary survey con-
ducted by a team of Nagpin  Universitys
Geolony Department have discovered plati-
num deposits in Bhandara district of Maha-
rashtra ;

(b) if so, whether Governmen*' propose
to conduct further detarled survev of the
area ; and

(c) 1f not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINFS
(SHRI SHAIINAWAZ KHAN) (1) and (b).
Discovery of larg. deposit of platiuum was
reported in Bhandaia district, Muaharashira
by a Naepur University Tecam secently On
receipt of this report, the Geological Survey
of India undertook pgeolugical studies of
the area and collected samples to test inci-
dence of platinum in the rocks The data
so far available from these samples indicate
only traces of platinum which are irregu-
larly and sparingly isseemmated in the
rocks Further work by tne Geological Sur-
vey of India is in progress.

(c) Does not arise.

Discovery of Minerals used for Manufacture
of Special Steel in Tamil Nadu

loll. SHRIT B, N. REDDY : Will the
Minister of STELL AND MINES be pleased
10 state :

(a) whether molybdenite a muneral of
strategic importauce used 1o the manufacture
of speciul steel, has been struck recently
near Palani 1n Madurai District (Tamil
Nadu) ;

(b) if so, the .ngin features thereof ;
and

(¢) the steps taken by Government ig
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survey the area and mine the ores there-
of 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) and
(b). As a result of investigations carried out
by the Geological Survey of India molyb-
denite mineralisation in aplite and granite
varying in width from 0,50-2.20 metres has
been traced over a distance of 44 metres
in an east-west direction along the southe:n
bourdary near Kuradikuttam, Madurai Dis-
trict, Tarml Nadu.

(¢) Su far a total of 2271 metres has
been drilled in 23 boreholes. Further drill-
ing is being continued to assess the depth
and strike persistence of mineralisation.
Geophvsical survey employing Induced
Polarisation (I.P.) method, iz also being
continued Burlk samples collected by pit-
ting showing molybdenite mineralisation are
being tested for benefication studies. Tests

carried out by National Metallurgical Labo- .

ratory, Jamshcedpur have given promising
results for 2 samples.

The question of ore mining can be taken
up only after the investigations by the
Geologizal Survey of India are completed.

Mineral Deposits in Tamil Nadu

1612. SHR1 MANORANJAN HAZRA :
Will the Minister of STEEL AND MINES
be pleascd to state ;

(a) whether any steps have been taken
by Government to trace gold deposits in
Nilgris Dustrict (Tamil Nadu) and magnasite
in Thiruvanamalai (North Arcot District),
Tamil Nadu and patches of bauxite in
Salem District, Tamil Nadu and Sulphur
Pyrrotite in Noth Arcot District, (Tamil
Nadu) ;

(b) if so, the main features of the
survey ; and

(c) the time by which the mining work
is proposed to be started ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) to
(c). The Geological Survey of India has
conducted investigations in Tamil Nadu for
gold in Nilgris, magnesite in Thiruvanamalai
t.Jorth Arcot District), bauxite in Salem
District and Sulphur Pyrrotite in North
Arcot District, Details of the investiagations
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and the action taken to exploit some of
these deposits wherever feasible is given in

the statement laid on the Table of the
House.

Slaternant
Gold :

Nilgris district

The possible reserves of gold ore in
Skull-Vitoria Reef over a strike length of
900 metres was compuled to bhe 1,603,800
tonnes with an averacs  gold content of 1.9
gram per tonne The drilling however,
proved that there v no economically worke
able gold deposits available in this area.

Occurrences of gold in the Adathurai
arca have also been noticed. Further investis
gations and collection of samples in this
area will be continved during the current
field season, Further investigations will be
conducted if the results are founa encourag-
ing.

Magnesite
Thiruvanamalai, North Arcot District

The Magnesite reserves near Torappadi,
Chengam Taluk, North Arcot district, have
been estimated at 5,914 tonnes (measured
reserve) upto 1,74 metre depth, 16,994
tonnes (indicated reserve) upto 5 metres
depth and 84,969 tonnes (inferred reserve)
upto an assumed depth of 25 metres The
reserves, which are small, have heen brought
1o the notice of the Hindustan Steel Ltd.,
for examining the possiblity of miniag these
deposits.

Bauxite
Salem district

The bauxite reserves on the Shevaroy
Hills and the Kollai Malai Hills, Salem
district have been estimated at 2.24 million
topnes  with 35% AL,03 and above and

2.59 million tonnes (indicated reserves) with
35% to 50% AL,0; respectively.

At present, the Madras Aluminium
Company Ltd. are mining the Shevaroy
Hills deposits for use in their aluminium
plat at Mattur. A few of the bauxite occur-
rences on the Kollai Malai Hills have also
been leased to the Madras Aluminium Com-
pany Ltd. The Geological Survey of India
is continuing prospecting in other occurren-
ces to assess their potenuiality,
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Sulphur (Pyrrhotite)
North Arcot District

A detailed investigations and re-exami
nation of the pyrrhotite deposits in Thaniar
R. Polur Taluk, North Arcot district have
been taken up by the Geological Survey of
India in 1969-70 and 1970-71 for assessing
their full potentialitics. The work  Included
1,168 sq km, of plane table mapping (scale
1.2,000), 50sq km oi large scalc (scale
1:15,840) mapping around the area for
possible extensions of the sulphide deposits,
63,315 cu.m. of trenching and collection ot
145 groove samples fr computation of wnor
and ore reserves. Re-cxamination established
the continuity of the sulphide deposit over a
corsiderable strike length and also cxistence
of several 1icher zones of mincralisation
apart from the known occurrences

Analytical results for the groove samples
arc awaited and further work om the sul-
phide deposits will be based on the results
obtained

Discovery of Mercury in Keraln

1613 SHRI ( K ( HANDRAPPAN
Will the Minister of STEFFL AND  MINFS
be pleased to state

(a) whether mercury hds been tound o
large quantity in loose form in North Mala
bar in Kerala

(b) whether the Kerala Government had
approached the Centre for coducting a
thorough investigation by the Geological
Survey ; and

(c) if <o,
matter ?

the decision taken n the

THE MINISTER OF STATLE IN THE
MINISTRY OF STFEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) As
a result of investigation carried out by the
Geological Survey of India, traces of native
mercury were found at Badagara, Kozhi-
kode district, Kerala.

(b) and (c). A request has been received
from the Government of Kerala for accele-
rating exploration work for mercury in the
State. 'The Geological Survey of India has
already given priority attention to this work
during the current field season.

The Samples analysed so far have not
yielded any positive result However the
work is in progress and further acceleration

NOVEMBER 25, 19T1

Written Answers 52

of work will depend upon
obtained.

the revults

HRA/CCA to E S. 1. C. Employess
in Calcutta

1614 SHRI SAMAR MUKHERIJEE *
Will the Minister of LABOUR AND
RFEFHABILITATION be pleased to state

(a) whether Government have roceived
any memorandum from the Employees State
Insurance Corporation, Fmployees® Union,
Calcutta m support of their Cemand for
pavment of House Rent Allowanse and City
Compensatory Allowance 1 the employees
posted aound citics of Calcutta and
Howarh ;

(b) if so, *he salient points thereof ,

(c) whether Government have approved
this demand ; and

{d) 1f so, the extent thereot |

I1HE MINISTER OF LABOUR AND
RLHABILITATION (SHRI R K KHA-
DILKAR) ta) Yes

{b) In the West Benga' Pezion ot Em-
ployees’ State Insurance  C'onporation, there
are 9 offices of which 20 offices are situated
within the citv linits of Calcutta and
[Towrah where Housc Rent Allowance and
City Compensatory Allowance are admisse-
ble at the rates for “A™ class cities and 29
offices are situated n the ‘non-aillowance
area’ outside the city limits of Calcutta and
Howrah where either no such allowance is
admiscible or only House Rent Allowance
13 admissible at the rate for a *“C™ class city.
As a result on their posting in ‘non-allow-
ance area’ the emplovees have to suffer
reduction in their emoluments The Union
has, demanded that House Rent Allowance
and City Compensatory Allowance at the
rates for Calcutta and Howrah may be paid
1o all employees of West Bengal Region
posted in and around Calcutta and Howrah
withun the limits of Creater Calcutta.

(c) and (d). The employees of the Emplo-
vees' State Insurance Corporation are treated
at par with the employees of the Central
Government in matters of pay and allow-
ances. The question of grant of House Rent
Allowance at a uniform rate to all emplo-
yees in Metropolitan Districts is under con~
sideration of the Government,
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Strike in Cochin Port in October, 1971

1615 SHRI BANAMALI PATNAIK
Will tte Minister of LABOUR AND RE-
HABILITATION be pleased to state

(a) whether there was a stnke n the
Cochm Port in the momh of October
1971

1b) it sr, the estimated loss as a result
thereof

(c) whether the workers demand to
exan ine the bodv of 1« worker by the Doch
Labeur I oard doctor who died abroad a
ship duc 1o heart 4 tacl was met  and

td) 1f v the <peofic rles m this regard
and the cieps t ken to ensure that such
situation di mit orcu 1o future ?

THI MINISTIR OF 1 ABOUR AND
REHABIITIATION (SHR1 R K KHA-
DIT KAR) 14} There was work stoppage
on the October, 191 Veork was
resumed on the “Fth at 0040 Liours

th) There v v no financial loss  as suct
however the s o, pu.t resulted in delaving
the stcvedoting operatrons

(c) Ipe Cochin Dock Labour Biard
wanted t rcmowe the worker bv amb ilance
to the fuilv cguypp d  Port Hospital for
immediite attention as per the existing nrac
uee , but a gtnp «f worhmen prevented
the patient fiom bang removwed to the
Port Hospital and dema ded  that the Dock
Labow ¥r rd doctor should go on board
the ship to examire the worker This
demand wns not met 4, it as  agdinst the
stas ding nractier Flew wer after discus
sions, the airced  to get the worker being
examined by a Govunment doctor arranged
by the Steamer Arents

fd) No speutc rules have been laid

kLT

down m the mater and the mactice
followed 1» t+ 11 b the pitent to  the Tor.
Hospita'  which 15wy new to the

W harves/stivain and equipped with adequate
medical staff and  cquirnents Tle matter
1s being corsidered by the Dock [ ibour
Board and a duasion on the procedure to be
follo ved n future 15 cxpected to be taken at
the next meenng of the Dok Iabour
Board

Tmport of Fertlizer

1616 SHRI S. M BANERJEE Wil
the Msnister of SUPPLY be pleased to sefer
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to the reply given to Starred Question No
308 op the 3rd December, 1970 regarding
Mode of import of fertilizers from foreign
countries and state

(a) the reasons why different method of
making purchases of fertilizers was adopted
m 1570 by mnot sending any delegation
abroad as 1o the past ,

(b) whether by
abroad m the past, a net
crores had been achieved ,

(c) whether the price paid to Nitrex for
Ammonium Sulphatec was higher than that
quoted by the firm nitially and much higher
than the piice at which they sold to other
countries , and

(d) the action Government propose to
take to mmvestigate into this loss io the tune
of several lakhs of rupees ?

THE MINISTER OF SUPPLY (SHRI
D R C(HAVAN) (a) The same proce-
durc as followed in the part of sending a
Dclegation abroad for negotiations was alvo
followed in 1970 ,

(b} Yes,

{c) Ammoniam Sulphate was
chased during 1970

(d) Question does not arise

sending  delegation
saving of Rs 75

not pur-

Construction of East-West lighway in Nepal

117 SHRI M M JOSEPH will
the Mimister of EXTERNAL AFFAIRS be
pleased to state

(&) whether Government have taken any
decision on the comsiruction of Central
Scctor of the 1100 km east-west  highway in
Nepal and

(b) 1if so what 1s the

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAI  AFFAIRS
(SHRI SURENDRA PAI SINGH) (a)
and (b) The maticr 15 under consideration
of the Government of India and a decision
will he taken shortlv

fasat ¥ Sray w5 &

1018 #it goer aefty g wdwr:
w1 a¥g fag

AT EETIA GYT A e Ay aAw
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decision *
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Homes for displaced persons from
Fast Bengal

1619. SHRI S. C. SAMANTA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(&) the number of Home set up for
displaced persons from East Bengal so long
treated as permanent liabilities ;

(b) the measures so far undertaken to
give them adequale facilities for training in
trades and technical matters so as to make
them duly qualified to undertake a self-
reliant profession ; and

(c) the long-term plans 1o secure suitable
avenues for the growing children now living
on doles as camp inmates ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR.K KHA-
DILKAR) : (a) With a view to accommo-
date Permanent Liability families of old and
infirm persons and upattached women and
orphans of new migrants from East Pakistan
in Camps (i. e. those who migrated to India
on or after 1.1 1964 and before 5th March,
1971), it has been decided to set up 6 new
Permanent Liability Homes in different
States to a.commodate 4,400 suclr families
as under :
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Location of Permanent Capacity
Liability Home (families)
Mana, Raipur (M. P.) 2,000
Amtali (Tripara) 300
Bamunigaon (Assam) 1,000
Tura, Garo Hills, 300
(Meghalaya)
Birsi (Maharashtra) 300
Sunabeda (Orissa) 500
Total :— 4,400

Pending completion of construction work
for these homes, Permanent Liability fami-
lies are accommodated in the transit Camps/
Centres. At Mana in Madhya Pradesh, the
work was to be taken up in 4 Phases out of
which Phases [ and [[ have been com-
pleted and 1050 families shifted to the
Home. The Home at Amtali in Tripura is
under construction. 85 famulies have been
accommodated in the completed portion of
this Home. The construction work of Per-
manent Liability Home at Rirsi in Maha-
rashtra has been completed but no families
have been moved there so far, as the build-
ing had to be used for accommodating new
migrants of 1970 influx. Some of the Per-
manent Liability families of new mgrants
have also been accommodated in the exist-
ing Permanent Liability Homes at Mahila
Ashram Karnal (Haryana), Durgakund
Home, Varanasi (U. P,) and Daliganj lHome,
Lucknow (Uttar Pradesh), etc. run by the
Department of Social Welfare.

(b) and (c). The Permanent Liability
families while in camps are given various
reliel benefits, education and training facili-
ties which are otherwise admissible tn non-
Permanent Liability families during their
stay in transit camps/centres pending their
movement to rehabilitation sites etc. Facili-
ties are being provided for training m
Carpentry, Bamboo Products, weaving,
tailoring, embroidery, knitting, batick print-
ing, handicraft, & toy making etc. At some
Permanent Liability Camps Tailoring Centres
have been opened to make the Permanent
Liability Category of inmates of these
Camps/Homes scif-reliant. Besides some
syitable ladies are sent for Auxiliary Nursing
cum-Mid-Wifery Courses at & training centre
at Mana Camp in Raipur District of
Madhya Pradesh, Besides normal educa
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tion provided to children of Permanent
Liability families, facilities also are provided
for training children in various trades in the
Industrial Training Institute, Heavy Vehicle
Mechanics-cum-Dnivers’ Training and Auxi-
liary Nuorsing-cum-Mid Wifery Training
courses for which training Centres are
already fui.ctioning al Mana Camp.

Rules governing, operations of Foreign
Informatios and Cultural Centres

1620 SHR1 MUHAMMEFD SHERIFF :
Will the Minister of EXTERNAL AFFAIRS
be pleased to stat~ *

(a' whether Government have recently
circulated a new set of rules governing the
operations of foreign  information and Cul-
tural Centres in India ; and

tb) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTKY OI EATERNAL AFFAIRS
(SHRI SURFNDRA PAL SINGH): (a)
Yes, Sir.

(b) A copy of the circular note dated
September 10, 1971, «irculated 10 all foreign

Missiors s placed on the table of the
House. | Placed in Iibrarv  See No. LT-
1271

Pakistan President’s willingness to meel
Indian Prime Minister

(21 SHRI P VENKATASUBBAIAH -
Will the Ministe, of EXTLRNAL AFFAIRS
be pleased 10 state .

(a) whether Pahistan President has
shown his willingness to meet the Prime
Minister of India in order to make an
attempt (o defusc the tension ,

(b) if so, the reaction of Government
thereto ; and

(c) whether there is any likelihood of a
meeting between the {wo to discuss mutual
problems ?

THF DEPUTY MINISTER IN THE
MINISTRY OF LXTFRNAL AFFAIRS
(SHRI SURFNDRA PAL SINGH) - (a)
Government have seen reports to this
effect.

(b) and (¢). The Bangla Desh issue
is a question of the refusal by the military
rulers of Pakistan to recognise the legilti-
mate apd democratic aspirations of the
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people of East Bengal. It is thus an  issue
between the military rulers of Pakistan and
the already elected representatives of the
people of East Bengal. Any suggestion to
have an [Indo-Pakistan dialogue on the
Bangla Desh issue is wholly irrelevant and
is obviously an attempt to make it appear
to be an Indo Pakistan dispute, which il is
not.

Protest against Pakistan Radio tirade
against All India Radio

1622. SHRI 5. C. SAMANTA : Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether any protests have been and
are being lodged with the Pakistan Govern-
ment regarding the tirade beinz  carried out
by the Pakistan Radio against the All India
Radio ; and

(b) if so, whether any
likely in the situation

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No protest has been lodged with the Pakis-
tan Government specifically regarding the
tirade carried out by the Pakistan Radio
against AIR. Government have lodged pro-
tests with the Government of Pakistan
against false propaganda against India
whenever necessary.

(b) Government feel that an  improve-
ment can take place only if the Pakistan
regime abandons its policy of hostility
towards India.

improvement is

Views of Arab Republic of Egypt on
Bangla Desh

1623. SHRIS C SAMANTA . Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the attitude of the Govern-
ment of Arab Republic of Egypt with regard
to the Bangla Desh affairs is still pro-
Pakistan and the efforts of the Government
of India have not succeeded so far in bring-
ing the truth home to them : and

ib) the result of President Tito's visit to
Cairo after visiting New Delhs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
The Government of India have taken diplo-



59 Written Answers

matic, and other, steps to apprise the
Government of the Arab Republic of Egypt
of the real snuation m  East Bengal and of
the refugee problem The Government of
the Arab Republic of Egypt have now
expressed gicater understanding of our
assessment of the situatron  They took a
constructive stand at the Consultative meet
g of the Non-Aligned countries at the
Foreign Ministers® level held in New York
on 30 September 1971 We are, however,
aware of the fact that the Fgvptian authors-
ties have not made anv | ublic state men..

(b) While 1n Cairo on 20 Ocotober
1971, President Tito was reported to  have
discussed the Bangla Desh sttuauon with
President Sadat ol the Arab Republic of
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the Arab Republic of Egypt now havea
greater awareness of the situation 1 East
Bengal and of the refugee problem

Performance of Iron and Steel and
Coal Industries

1624 SHRT M RAM GOPAL REDDY
Will the Mmnster of STEEL AND MINES
be pleascd to state

(a) the performance of basic and capital
goods industries like wron, steel and coal n
1969, 1970 and first half of 1971, and

(b) whether  they have recorded  an)
dechine , if so the reasons thereof ?

THE MINIVIER O STEEL AND
MINES (SHRI § MOHAN KUMARA-

Egypt It felt that the Government of MANGALAM) (a) and (b)
Production (In million tonnes) -
1968 1969 1970 Tan-Junc lan-June
1971 1970

Saleable Pig
iron 147 156 1139 048 0 Se*
Steel Ingots 6 4% f 4R 623 101* 30
Finished Mild 444 477 464 2 19¢@ 228%7
Stecl
Coal 70 80 75 46 71 69 34 40 798

* Data pertams only to mam producers

u

1t will be ~cen from the above data that
production 1n 19 9 was higher than in 19(8
Production 1in 1970 was shghtly lower than
m 1969 Production during Jin  June [YT1
was also marginally lower than the corres
ponding pcriod  of last vear  The steel
mdustry and problcms associated with shor
tage of coke, labour unrest and operational
difficulties Coul production 2/ was hindred
by transport difficulties

Conference on Bangla Desh

167§ SHRIMATI SAVITRI SHYAM
wWill the Mmister of EXTFRNAL
AFFAIRS be pleased to state

(a) whether a Conference of more than
20 countries was held recentlv in  New Delhi
to discuss the situation in Bangla Desh ,

(b) if s=o the subjects discussed n the
conference

(+) whether the Conference ‘spproached

Finished steel + 90% senus

the Government of Tndia to participate in
it and

(d» 1f so the sieps taken by Govern
ment of India on the requests and decisions
arnved at the conference ?

THE DLPLTY MINISTLR IN THE
MINISTRY OF LEMNTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
A non official Internationa' Conference on
Bangla Desh was held in New Delm from
September 18 20 1971 m v luch the delegates
from more than 20 countries were miesent

(b) The agenda of the Conference 1
ruported to hne comprised a presentation of
the case for Bangla Desh, support foi the
freedom struggle and the Bangla Desh
Goverrmen' «and the obligations of the
international communitv both Governmental
4nd non-Governmental

(c) and (d) Since the Conference was
non-official, the question of Government of
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India’s participation in it does not arise.
Government have, however, taken note of
the resolutions adopted by the Conference.

Applications for Minf Steel Plants

1627. SHRI MOHAMMAD ISMAIL :
SHR! R.P. ULAGANAMBI :
Will the Minister of STEE!L. AND
MINES be pleased (o sate :
(a) the number of applications for mini
~tecl plants received from the Siates, State-
wise ;

(b) the Mini Steel Plants to whom

(c) whether any foreign collaboration is
involved therein ; if so, the main features
thereof ?

THE MINISTER OF STEEL AND
MINES (SHR1 §. MOHAN KUMARA-
MANGALAM) : (a) to {c). It is presumed
that the question refers to Industrial licence
applications submitted by the State Govern-
ments through their State-owned Industrial
Development Corporations for units manu-
facturing Stecl Ingots/Billets using electric
furnaces and either conventional or con-
tinuous casting of the molten steel. The

letters of intent have bueen issued so far ;  details of such applications are furnished
and belows :
S1. State Undertakings Item of Capacity Location L/
No. manu- (tonnes) COB
facture Licence
issued on
I. The Tami Nadu Industrial Steel 100,000 Arkonam 104-67
Development Corpora- Billets Tamil
tion. Nadu
2. (i) The Orissa Industrial
Developmient Corpora- -do- 50,000 Orissa B-9-70
tion.

(ii) -do -do- 2,40,000 -do- Under
considera-
tion

3. The Punjab State
Industrial Develop- -do- 50,000 Ludhiana 24-12-70
ment Corporation. Punjab

4, The Haryana State
Industrial Develop- -do- 50,000 Haryana 18-6-71
ment Corporation.

5. The U. P. State

Industrial Develop- -do- 1,00,000 u. P. 28-6-71

ment Corporation.

6. The Andhra Pradesh (i) Steel 50,000 Andhra 11-11-71

Industrial Develop- Billets, Pradesh

ment Corporation. (ii) Wire- 20,000

rods.
7. The Rajasthan State

Industrial Develop- Steel 65,000 Rajasthan Under

ment Corporation, Billets considera-
tion

No application for approval of foreign
any of the above State Undertakings.

collaborations « has yet been received from

A
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Activities of Nepalese citizens in India

1628 SHRI BANAMALI PATNAIK
Will the Minister of EXTERNAL AFFAIRS
be pleased to state

{(a) whether Government are aware that
some Nepalese citizens residing i India
have been indulging 1n activities prejudicial
to the friendly relations between India and

Nepal ,

(b) 1f s0, the steps taken by Government
to check such activities , and

(c) the steps taken to make the Govern-
ment of Inda’s posiion clear o this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LCXTERNAL AFFAIRS
(SHR] SURFNDRA PAL SINGH) (a)
and (b) Government are not aware of any
such activitv by Nepalese citizens residing mn
India

(¢) Government have made 1t clear that
they will not allow any hostile political
activity to take place on Indian terrtorv
directed against a friendly countrv or permit
the launching of an armed struggle agamst
such a fnendly State

fergeam for fafade ¥ st q ot

1629 1o apiaruam afte sy
ge W @A AN g7 qArT FYOFAr
w4 5

(%) fogeam fas fafizs 7w
qun fFaar awErdt gear am gur R,

(=) st 71 fgaar  sfqsm ST
sfo awgar g , o

(7) o= ax fFaar =rw A gfa
g’

CEAT W @A AAey ¥ R /A
(st mrgraw wt) (7)) BT AT
20-11-1371 a5 fggeam fas fafmew
¥ 1,484 55 ora ¥ o fafqgm  twar
& fosr salr A frar qar §

(1) smT gt 953 75 WTe T4
(II) serx gt 930 50 wTE TN
qyr l,su,ss"m Bo
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(m1) sfaad sufaa gerew wwar
& gfagaar AX goafa~ &
g WEET FETAE @47 YETAF
1968-69 50 49/ 59,
1969-70 55 19, 459,
1770-71 59 6% 419,
1971-72 66 3%, 2%.39%,

(31-10-1971 a5 mavrias 3gafes)

(a1) Fwat gueT ag-arR IMiqa @A/
grra gify HY 3azfas ¢

as g eifa T+ et

@
1966-67 ~ 54 - -
1967-68 1.95 - -
1968-69 — 358 35 81
1069-70 4827  .84.08
1970-71 - 11774 12206%

o gift A sEafy o1 vm awE
ast & fag 1970-71 &% swifa 1 gea 19
# agfq & afada &

Central Manpower Agency to evolve
Employment Palicies

1631 SHRI NIHAR LASKAR Will
the Mimster of LABOUR AND REHABI-
LITATION be pleased to state

(a) whether Government have decided
to set up & Central manpower agency 10
evolve employment policies and to co-ordi-
pate implementation , and

(b) 1f so, the main [eatures of the
scheme °

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K KHAD-
ILKAR) (a) No such decision has been
taken by the Government

(b) Does not arse,
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Unatilized trucks for Bangla Desh refugees

1633, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state -

{a) whether nearly 400 brand new trucks
which were donated by the UN Fuoca! Point
for being used for rehabilitation work for
the refugees coming  from Bangla Desh are
Iytng nnutilised in the  open since August,
1971 ;

(b) if so, the reasons for the same ;

(c) whether the mamm reason for the
non utilisation of the trucks is that the
Central Relief Co-ordination Committee
which i located  in New Delhn could not
make up its nund about its utilisation ; and

(d) il so, the present state of affairs
with regard to the trucks and whether any

of the trucks have become unserviceable ; if

so, their number ?

THC MINISTFR OF LARBOUR AND
REFIABIITIATION (SHRI R K. KHA-

DITKAR) 1) and (b) Neo, Sir. 228
Tapanese trudks which were received through
the UNICUTT a Caleutta  between  3lst

\uzust .l Ist Seplember, 1971, were detai-
ned i Caleu ta for some time as they could
not be moved  to the places of destination
oving to i tuption of land route communi-
catixn Al the velucles were moved to the
plices of destination  as soon  as the roads
were opened in the  beginning of  October,
1971.

{¢) No, Sir,

(d) No truck has become unserviceable
due to long detention. However, some Bed-
ford and Dodge trucks from U K were
received in damaged condition and required
repairs before bemng put on the road.

Supply of Coal to Brick-Kilns in
Bahraich, U. P.

1634 SHRI B R. SHUKLA : Wil
the Minister of STEEL AND MINES be
pleased 10 state :

(a) the number of brick-kilns in the
district of Bahraich, U. P. which operate
with coal and the annual requirement of
coal by these brick-kilns ;

(b) whether there has been practically a
very meagre supply of coal to the brick-
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kilns with the result that they are living
idle ; and

(c) whether Government will take early
steps to supply coal in adequate quantity to
the district ?

THE MINISTER OF STATE IN THE
MINISTRY OF SITFL. AND MINES
(SHTRI SHAHNAWAZ KHAN)* (a) 66

brick-kilns with an 1rual  requirement of
20 rakes of slack coal.
(b) Yes, Sir. It has been stated by the

U. P Government 1lat a majonty of the
brick-kilns are lyine 1dle

(c) One rake of slack coal was allotted
by the Railwavs for Bahraich District on
the 4th November. 1.71. The Government
of U P pursuing this matier with the
Railwavs

Production of Coal

BHOGENDRA JHA :
AND MINFS

1635 SHRI
Will the Minister of STFFI
be pleased to state -

(a) whether there is likely to be a fall in
the production of coa! in the current year ;

(b) if so, the exient of fall expected ;

(c¢) the reasons for the fall m preduc-
tion ; and

(d) the steps taken to step up  produc-
tion ?

THE MINISTER OF STATF IN THE
MINISTRY OF STEFl AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Yes,

Sir

{b) The expected fall in  production in
1971 may be of the order of about 5§ million
tonnes as compared to the production of
73.69 million tonnes achieved in 1970,

(c) Inability of the Railways to provide
the required number of wagons, resulting in
heavy accumulation of stocks at pit-heads
and heavy monsoon which caused water
logging of some worhing faces and inunda-
tion of a number of mines,

(d) The Railways are making efforts to
increase the availability of wagons for the
transport qf coal. Effect of the monsoon has
also now receded and it Is expected that the
production may pick up,
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Expenditure »n Bangla Desh refogees

1636. SHRI SHYAMNANDAN MI-
SHRA :
SHRI RAM KANWAR :
Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) the month-wisc total expenditure
incuried by all the Ministries concerned on
the Bangla Decsh refugees since March,
1971 ¢ and

(b} wheher {sovernment have any infor-
mation about the expenditure incurred hv
the State Goveraments

THF MINISTFR OF LABOUR AND
REHABILITATION (SHRI R.K KHA-
DILKAR) : (a) The expenditure on Bangla
Desh refupees is incurred by several Depart-
menis of the Sovernment of India. Figures
of monthls ntal expendi'ure are aot cadilv
available and will have tu be collected and
compiled.

(h) Actul expenditure so far incurred bv
various State Governments has not yet been
reported The average daily por cadita
expenditure on  reliel  assislanc to  Bangla
Desh refugecs is ahout Rs 3- and the
entire expenditure wlll he re-imbursed by
the Centre.

Facilities piovided by Ceylon to Pakivtan
military planes and naval vessels

1637 SHRI S. A. MURUGANAN-
THAM :
SHRI P GANGADERB -
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether during his visit to Colombo in
September last, he had taken up with the
Ceylones authorities the question of fuelling
facilities being given bv that country to
Pakistani military planes and naval wessels ;

(b} if so, the position taken by Ceylon
on this issue ; and

(c) whether Government are satisfied
with Ceylon's posiion in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) - (a)
Yes, Sir.

(b) Government of Ceylon have assured
us that they are not permitting any Pakistani
malitary aircraft and naval vessels carrying
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arms, ammunition and Defence forces per-
sonnel to transit Cylon.

(c) Government welcomes these assur-
ances.

South East Asian countries stand on
Bangla Desh issue

1638, SHRI S. A. MURUGANAN-
THAM : Will the Minister of EXTERMAL
AFFAIRS be pleased to state :

(a) the efforts made by Government to
explain India’s positton on Bangla Desh
ssue to South East Asian countrie, and seek
their support to solve the issue : and

(b) the outcome of the efforts made in
this connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) - (a)

Government had depuied the FEducation
Minister and the Mrmister of ¥ xiernal
Affairs to visit wvarious Suuth East Asian

countries to impress upon them the gravity
of the situation and the urgent need for a
political solution with the already elected
representatives of Banpla  Desh so as to
ensure the early safe return of the refugees to
their homeland The Union Fducation Minis-
ter visited Thailand, Malavsia and Australia
in June, 1971 Thec Minister of External
Affairs visited Indonesia and Singapore in
August, 197} and Cevlon in September
1971.

(b)Y All the countries visited have in
varying degrees appreciated the stand of the
Government of India. There has been full
appreciation and concern over the humani-
tarian apsects of the refugee problem.

Rehabilitation of Bangla Desh refugees
in Hazaribagh, Bihar

1639. SHRI P. M. MEHTA :

SHRI P. GANGADEB .

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether his Ministry have decided
and are mahmng arrangements for permaunent
rehabilitation of 10,000 Bangla Desh refugees
who arc at present living in temporary sheds
at the Hazaribagh district in Bihar ; and

(b) if so, whether Government have

decided to settle them permanently in
Indin ?
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THE MINISTFR OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) Therc are no Bangla Desh
refugees living in Camps Hazaribagh Dis-
trict in Bihat.

(b) Does not arise

Vicit of Minister of External Affairs to
Nepal

1640. SHRI P. M. MEHTA :
SHRI P. GANGADEB :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state *

(a) whether he visited Nepal and had
discussions with the Prime Minister of
Nepal

(b) if sv, the subjects discussed : and

{c) the issues on which both the coun-
tries agreed to cooperate with each other ?

THE DEPUTY MINISTIR IN THE
MINISTRY OF FXTERNAL AFFAIRS’
(SHRI SURINDRA PAL SINGH) : (a)
Yes, Sir.

(b) Matters of bilateral interest as well
as international issues were discussed.

(¢) The twn countries agreed to work
in co uperation to further strengthen the
links betweeu them. A copy of the joint
communique is placed on ithe table of the
House. [Placed in Library. See MNo. LT-
ms3 /m

Dharna in British High Commission by
British subjects of Indian origin

1641. SHRI P. M. MEHTA :
SHRI P. GANGADESB :
Will  the Minister of EXTERNAL

AFFAIRS be pleascd to state *

(a) whethen 33 Rrstish  subjects ol
Indian origin squatling mside the Brilish
High Commi:sion in New Delhi have been
without food and water from October 17,
1971 and arc also penniless ;

(b) if s, Government's reuction thercto;
and

(c) whether they could not get jobhs n
India and they ure being told to  wait for
the last 24 years ill their turns come ?

THI. DEPUTY MIN'STER IN THE
MINISTRY OF EATERNAL AFFAIRS
(SHRI SURENDRA PAL. SINGH): ()
to (c). 33 British passport helders ol Indian
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arigin from East Africa staged a peace-ful
sit=in within the premises of the U). K. High
Commission in NewDelni from 13th October
1o ird November, 1971, Their object was to
secure urgently entry vouchers for Britain
where they wished to immigrate having been
compelled to leave Fast Africa.

The Government of India have taken
every opportunity 1o impress upon the
U. K. authorities that British passport
holders of Asian origin are solely a British
responsibiltiy, and should be allowed entry
facilities into the U. K. freely and without
discrimination. As present, the U. K. autho-
rities operate a system of annual quotas for
entry vouchers for such persons from East
Africa. The Government of India have
urged that the quotas should provide also
for British passport holders of Asian origin
from Fast Africa who happen to be in
India.

Violation of air space of Pakistan by India

1642, SHRI BANAMALI PATNAIK :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Pakistan Radio has alleged
violation of its air spacc by Indian  military
aircraft on the l6th October, 1971 said to be
a Canberra in the West Pakistan Sector at
Bahawalnagar about 6.5 km inside Pakistan
across the Rajasthun border ;

(b) whether at has also alleged that
India has been violating the Pakistan air
space tor some time in East Benga! and
West Pakistan ;

(c) 1f so, the facts of the matter ; and

(d) the action taken or proposed to be
taken in this regard ?
THE DEPUTY MINISIER 1IN ‘THE

MINISIRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
and (b). Yes, Su.

(c) and (d). To cover their own viola-
yjons of Indian arspace, Pakistan has from
time to time levelled ullegations against
India. Government have rejected  such
baselcss allegations,

Setting up of indusirial estates for refugees

from Bangla Desh in West Bengal

Indi, SHRI M KATHAMUTHU :
Will the Minister of LABOUR AND
REHABILLIATION be pleased to statc :

(a) whether the Committec to  Review
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rehabilitation work has recommended setting
up of industrics estates and development of
industrial areas in certain districts in West
Bengal where there is heavy concentration of
Bangla Desh Rofugees ; and

(d) 1f so, what decision has
thercon ?

been taken

THF MINISTER 01
REHABILITATION (SHRI R. K KHA-
DILKAR) . (a) The Committee of Review
has not made any recommendation regarding
setting up of industrial estates and develop-
ment of industrial arcas in certain Districts
of West Bengal for the rehabilitation of the
evacuces from eist Bengal who have come
over to India as result  of the recent strife
over there.

(b) Does not arise.

LABOUR AND

Working of Hindustan Steel Limited und

Heavy Engineering Corporation
Ranchi

1644. SHRI K. LAKKAPPA :

SHRI D. B. CHANDRA
GOWDA :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government propose to
inquire into the working of Hindustan Steel
Ltd. and Heavy Lngineering Corporation,
Ranchi ; and

(b) if so, the objectives of such study ?

THE MINISTLR OF STA1E IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SHAHNAWAZ KHAN). (a) No.
Sir.

(d) Does not arise.

Conference of Labour Commissioners

1645. SHRI K. MALLANNA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have received
the report of Conierence of State and Cen-
tral Labour Commissioners ;

(b) if so, the main recommiendations
made ; and N

(¢) e Gavernment's reaction thereto ?

NOVEMBER 25, 1971

Written Answers 72

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K KHA-
DILKAR) : (a) to (c). A statement is
placed on the Table of the House giving the
main conclusions/recommendations of the
Repoit of the First Conference of Labour
Commissioners and the acuon taken by
Gevernment thereon. | Placed i Library. Sce
No, LT-1114 [71)

Fdwrdt faar & forg Fae wgraw

1646. it mgr duw fam Tmaw ¢

FqT W WY qAAE WA ag AT Ay
FqT 37 5 T IAFATH A AvEAT A
fery # fadah gy oY wiza ® ag-
agraar T E 7

wq Wi gaate @t (st mze &o
wifemet) ; off @0 ) fev ot 2 & &8
et grysard § S e AW #
gerd o7 @) & A7 foad sz e
& gaqT qreq g |

Production of non-ferrons metals

1648. SHRI S. R, DAMANI : Wil
the Minister of STELJ. AND MINLS be
pleased to state :

(a) the progress madc om the vaious
pioposals to increase production of non-
ferrous metals ;

(b) whether examination has been com-
pleted of the feasbility report of 1ecovering
Nickel from the Sukinda deposits and if so,
the findings thereof ; and

(c) the time by which final decisions
will be taken on all these proposals in view
of the shortage of these crucial mictals and
the mounting import bill evcry year ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN): (a) to
(c). A note indicating the programme of
the various projects to increase production
of Non-ferrous Metals is laid on the Tablc
of the House. [Placed in Lbirary. See No.
LT-1115 /71)



73 Written Answers

Mediution proposal from Iran

PILOO MODY : Wiil
AFFAIRS

1649, SHRT
the Minnster of EXTERNAL
be pleased 1o siute :

(0) whether the attention of Govern-
ment of India has been drawn to a report in
the Hindustan ‘I'nmes of the 17th Sepiember,
1971 stating thar Pakistan has proposed to
the Soviet Union and Iran to mediate in its
differenves with  Indin over Bangla Desh
IRsUC

th) if <o whetler Government of India
has received  any  communication  in
this regard firmdiv  or informally either
fromi Pokistan o through Iran ; and

() o so, the 1eatien of the Govern-

ment of lndia in tlus regard ?

THI DIPUTY MINISTER IN THE
MINISTRY OF P XTFRNAL AFFAIRS
(SHKI SURINDRA PAL SINGH) : (a)
Yes, Su.

(b) No, Sir.
(¢) Does not anse

Reduction m work-load in  inspection wing

1650, SHRIH K. 1. BHAGAT Will
the Munswr of SUPPIY be pleased to
slate

{a) whether the vork load of the inspec-
tion  wing of his Ministrv was reduced
dunmg the perrod from “ Ist Maich, 1970 to
3lat March, 1971 as-compaed to the corres-
ponding petiod 1n the previous years ;

()t so, the rcasons
thereof : and

Liew muek and

{¢) the futuic prospecis s this  connec-
tion ?

TIE MINISTER OF SUPPLY
D. R. (RAVAN) (a) Yes, Sir.

(b) The work-load in (he Inspeclion
Wing was 1educed by about 16 5%, in terms
of the value of the stores inspected m 1970-
71 as compared i 196970 This is mostly
attributable to the  disturbed conditions in
the Calcutta Ciicle and Iabour trouble in the
major steel plants

(¢) The work-load durng the current
year 1s vapecied to go up due to purchase
of stores for the Bangla Desh refugees and
other urgent requirements.

(SHRI
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Supplies indented for Defence requirements

1651, SHRI H. K. L. BHAGAT:
Will the Ministz1 of SUPPLY be pleased to
state :

(a) the total value of suppies ndented
with them n  conmnection with Defence
requirements for the peood from  3ist
March, 1970 to 31st March, 1971 ;

(b) the value of
actually met ; and

the  requirements

(¢) the reasons for not mecling the

indented reguircments ?

THE MINISTFR OF SUPPLY (SHRI
D. R. CHAVAN) : (a) to (). It will not
be in the public interest (o turnish this
information.

Purchases made by DGS & ID [rom
indigenous sources

1652. SHRIH. K 1 BHAGAT : Will
the Minister of SUPPLY be pleased to
state :

(a) the total amount of purchases made
by DGS & > from 3ist March, 1970 to 31st
March, 1971 fiom indigenous sources :

{b) the total amount of purchases niade
during this period fiom small scale indus-
t 1al Units ; and

(c) the steps tahen to  cncourage small
units for making supplies ?
THE MINISTER OF SUPPLY (SHRI

D. R, CHAVAN) . (a) Rs 518.30 ciores.
(b} Rs. 42.64 crores.

(¢) The Government’s policy 15 to en-
courage through the State Purchase [Pro-
grammes, the production and  utilisation of
cottage and small scale industiies” products.
In pursuance of this policy, (hc small scale
units are being provided with the Tollowing
important facilities and concessions to ensure
thei~ effective participation in the central
puichase programmcs :

(1) Rescrvation ol as many ienis in
Group 1V as possibic, for exclusive
purchase from the small scale umts,
At present the number of such
items s lo7.

(ii) Grant of price preference {o  these
untis upto 1597, over the large scule
units on tender to tender basis
subject 1o quality, specification,
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delivery by the small scale units
being satisfactory.

(iii) Preference to the products of the
small scale units over the products
of other manufactures in case
where quality etc. are comparable.

Supply of registration forms free
of cost to bonafide small scale
units and 1elaxation in the matier
of having their own testing facili-
ties as a pre-requisite of registra-
tion with the DGS & D

(v) Fremption from Security Deposits
of the small scale units produce a
compctency certificate from the
National Small Industries Corpora-
tion.

(iv)
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(vii) Deputation of inspection tcams to
the industrial estaies and units in
different States to educate them
with technical know-how.

Employment Exchange in Gujarat

16§3. SHR1 VEKARIA: Will the
Minister of LABOUR AND REHABII ITA-
TION be pleased to state :

(a) the number of Employment Ex-
changes in Gujarat ; and

(b) the number of job seckers registered
in those Employment [xchanges distric-wise
and category-wise, upto 31st Maich, 1971 ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K KHA-
DILKAR) ©  (a) 2I.

(vi) Supply of advertised tenders, speci-
fications and Drawing to the Small (b) The available inlormaticn 1s given
Scale Industrial units free of cost. in the altached statement.
Statement
No. of job-seekers on live register as on 30.6 1971*
Nome of Below Matricu- Higher Graduates
Employment Matric lates. Secondary (including 1otal
Exchange in (includ- (including Post-
Gujarat ing illi- Intermediates/ graduates)
State. terates). Under-
graduates).
1 2 3 4 5 L]
1. Amreli 1,559 Y98 111 220 2,588
2. Ahmedabad 9,673 12,644 1,632 2,582 26,531
3. Baroda 7,934 4,679 21 1,253 14,087
4. Bhavnagar 4,546 3,269 33 772 8,923
5. Bhuj-Kutch 2,544 1,585 L% 185 4,379
6. Broach 2,595 2,104 27K 508 6,485
7. Bulsar 2,847 3,014 214 587 0,662
8. Ahwa-Dangs 291 —_ 10 376
9. Godhra 7,636 3,343 230 424 11,633
10. Himatnagar 3,227 3,168 i 380 7,066
11. Jamanagar 4,846 2,390 115 458 7,809
12. Junagadh 4,078 2,641 57 641 7,617
13. Mehsana 4,088 5,497 106 9vl4 10,605
14. Nadiad 7,169 4,994 328 1,186 13,677

e e me—s e -

————

* The information relating 10 educated job-seeke.s (Matriculates and above)

registered with Employment Exchanges is collected at half-yearly intervals
ending Junc and December each year
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i 2 3 4 5 6
15 Palanpw 351 1,574 101 159 4,385
16 Rajkot 5,365 3,798 514 891 10,568
17 Surat 4,282 3,115 357 979 8,733
18 Surrendranagat 3,067 1,461 174 359 5,061
19 Gandhinagar 4,582 2,262 197 456 7,797
20 P & E Branch**
Ahmedabad -— - - 302 302
1 SEEPH, (@
Ahmedabad 175 208 - 40 423
TOTAL 83,35 63.819 5,607 13,286  1,66,067
Requirement of Steel in West Bengal mg factors since 1964 which were not

1654 SHRI S ' BHATTACHARYYA
Wil the Mimister of STEFI AND MINES
b pleased to state

(1) the total guintitv  of steel
annuvally 1n West Bengal  ind

(b) the quantity ol steel actually sup-
plied to West Bingy amamst  its  require-
mepts ?

THL MINISTLR OF S1ATe IN THF
MINISTRY OF STIEL AND MINES
(SHIT SHAHNAWAZ KHAN) (a) Data
have not been compiled resarding  the steel
requirements of individual  States, nor arc
allocat: 'ns of steel mide statewise

(b) Intormation 1s being collected about
actual despa'ches of steel to consumers 1n
West Bungal and will be laid on the Table
of the House

required

Prmciplcs of price fixntion of steel

165 SHRL S P BHAIIACHARYYA
Will the Miniter of STEFI AND MINES
be pleased to stite the mam principles of
price fixation of steel ?

THE MINISTER OF STEEL AND
MINES (SHRI s MOHAN KUMARA-
MANGALAM)  The last genera! increase
m stecl prices was with effect from st
January, 1970 Basing the calculations on
the capntal bloch of the private sector steel
companies Government, at that time took
mnto account the following factors

(1) the cost inwrease arising from escalat-

covered by mcrease n price since that
yedr
() the higher increased depreciation

charges consequent on additional mvestment
in the following five years in fixed assests on
accoual of replacement and modermsation
programmes .,

() the increased inlerest charges conse-
quent on additional borrowings for financing
the replacement and modernisation program-
mes and

(1v) an clemsnt of increase provided for
to cover wage increases as a result of nego-
frations then in progress

wen 3 A o I & fao gad wgd
are § frwefeny a wraifes wear

1656 ®¥ro wadATOIqWM TIT AT
ww ot gaaia =i gz AR W FN
4 f

(%) wea w&% a4t UAeqTA 7 fFA-
faq A fadt ¥ ga Y /g A
w fawfeat ¥ Arare ¢ 717 FRaIrfQ@Y
M Uga f & A A Fa-wFa dr faw
% P 397 famrfe o waw a8
Prar ¥ ,

(=) #ar %7 =AY ¥ A A X
s g9 & gveC & forwrga A & fy

"*P &L

iw SEEPH
capped,

— Profewsional & Executive
= Specinl Employment Exchange for Physically Hand)-
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3 3FF gt A1 # fawfa &
ary faat grer 7 fem mar ) W

() afz gf, @ g7 @raAT ¥ @FR
T Far Frdargy a7 7

98 91T qaata A= (o ;o ®o
arfess™) : (w) ¥ (7). 9T F
a7 # g9ar oqsT A5 g ) A AT
wEq g_W FT HAT § USA FIHT
gfag fpar 2 B freafafag = S
faal ¥ g N awgd A A fAwr-
fosit & srenT 97 AgAar 9T A —

(1) warfaaz gz st fafaes

el

(2) horer R 3zERw fafads,
qTE1T |

(3) sharsh w7 gx faee fafaes,
AT |

(4) smsir waw faew wrEde

fafadz, s |

&z Mfaz 7w gz faew, wifgege &
frwifxa  w&Fe aff Y & gwwg 10
%o FY a2 gfg HIT FTE | AT TR
T weagy 9, Arfgagr @1 gsfw
faarz gz Ft a«rg &7 )

Rations and other assistance to non-camp
refugees

1657. SHRI SAMAR GUHA : Wwill
the Minister of LABOUR AND REHABI-
" LITATION be pleased to state :

(a) whether about 35 lakhs of non-camp
refugees are not given ration and other
Government aids ;

(b) if so, the reasons for such policy ;
and

(c) whether these non-camp refugees
would also be given ration and other assis-
tance as given to camp refugees ?

THE MENISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) and (b). No, Sir, they
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are not given, About 30 fakhs refugee
living outside camps are not being allowed
ration and other Government-regulated
refief assistance because it was felt that
persons who were reaily in need of Govern-
mental assistance have already moved into
camps. Apart from this, it is difficult to
distribute rations to refugees not living in
Camps, who are scattered all over the
country, Moreover, the concession, if
allowed, is likely to be abused.

(¢) The cost of distributing free rations
to refugees living outside the Camps will
impose a heavy burden on the country’s
economy, A proposal is, however, under
consideration to allow those non-camp refu-
gees, who are in indigent condition, to move
to camps, after proper screening, so that
they may be eligible for Government-regula-
ted relief assistance.

Blankets supplied to Bangla Desh refugees

1658. SHRI SAMAR GUHA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state the total
number of blankets supplied to the refugees
so far ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-

DILKAR) : 5,49,960 blankets have bee
supplied till 19.11.1971 to various States/
Camps for distribution to refugees from
Bangla Desh, as detailed below :-
Meghalaya 3,55,000
Tripura 1,74.200
Assam 14,760
Iradatganj 6,000
(Allahabad)
5,49,960

Damage of Blast Furnace at Durgapur

1659. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether the blast furnace at Durga-
pur was deliberately damaged by the
workers ;

(b) if so, the nature and extent of the
damage ; :

(c) the loss suffered in terms
and in production ; and

of money
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(d) whether it has been repaired ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) No, Sir.

(b) to (d). Do not arise.

Training and Employment to Technical job
seekers

1660. SHRI RAJDEO SINGH : Will
ihe Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the efforts Government have made
to train and provide employment to young
doctors, experienced engineers, highly skilled
crafismen such as millers, precision turners
and fitters ; and

{h) the results thereof ?

THI. MINISTLR OF LABOUR AND
RITHABILITATION (SHR1 R. K. KHA-
DILKAR) : (4) and (b). Adecquate facilitics
have heen created 1n the country for institu-
tional and on-thc-job tramning for these and
other categories,

While precise estimates are not available,
large numbers belonging to these and other
calegories are cexpected 1o be employed
under the vanous programmes undertaken
by the Central and the State Government
within and outside the Fourth Plan.

Entry of Omega team to Bangla Desh

1661. DR. RANEN SEN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state -

(a) whelher an organisation named
Omega consisting of pcople moved by huma-
nitarian consideration tried to enter Bangla
Desh through India with food and medical
materials for the succour of the people of
Bangla Desh ;

(b) if so, the result thereol ; and

(c) the reaction of the Government of
India thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)to
(¢) The organizers of a voluntary organiza-
tion, Omega have informed the Government
of India that they have carricd out a
number of missions into Bangla Desh for
distributing food, clothes, blankets and

medicines to the needy people there. The
Government of India appreciate all hamni-
tarian efforts to relieve sufferings in Bangla
Desh.

Visit by an Assistant Secretary of State
of U. S. A,

1662. DR. RANEN SEN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Mr. Divid M. Abshire,
Assistant Secretary of State for Congre:-
sional Relations in U, S. State Department
has visited Dacca, Calcutta and New Delhi
several times recently and has met the high
Government officials of Pakistan and the
Ministers of India and some officials ; and

(b) if so, the nature of the mission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
and (b). Mr. David M. Abshire, U.S.
Assistant Secretary of State for Congres-
sional Relations visited India from August
31,1971 to September 2, 1971. Durning his
stay, he wvisited Caicutta and Delhi. In
Calcutta, he saw the refugee camps and in
the Delhi he had meetings with the Min ster
of State for Rehabilitation and the Foreign
Secretary.  The situation arising out o the
massive influx of refugees into India from
East Bengal was explained to him He also
visited Dacca and Islamabad on the sams
tour. Government is not aware of any
other visit by him to the sub continent,

Lay-off of Workers of Indian Iron and
Steel Company's Kulti Works, Asansol

1663. SHRI ROBIN SEN : will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether the management of finishing
section of Indian Iron and Steel Company’s
Kulti Works, Asansol (West Bengal) bad
laid off 150 workers on the 23rd Augast,
1971 ;

(b) if 8o, the rcasons for the lay-off ;
and

(c) the steps taken by Government to
lift the lay-off ?

THE MINISTER OF STCEL AND
MINES (§HRI S. MOHAN KUMARA-
MANGALAM) : (a) According to informa-
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tion given by 1ISCO, about 150 workers of
the finising section in Kulti Works were
laid off for the whole of 24th August, 1971
and in the ‘A’ Shift of 25th August, 1971.

(b) The lay-off was declared following
a strike resorted to by the Crane drivers
from 19th August, 1971,

(c) As result of a settelment a:rived at
in a bipartite meeting between the Union
and the Management, the strike by the
Crane drivers was called off and normal
works was resumed from ‘B’ Shift on 25th
August, 1971,

Lock-out in Sheet Mill of Burnpur, Asansol

1664. SHRI ROBIN SEN : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether the sheet mill of the
Burnpur Works of Indian Iron and Steel
Company, Asansol, West Bengal has been
locked out on the Ist October, 1971 ;

(b) if so, the reasons theiedf ;

(c) the total number of
rendered jobless due to this
and

(d) the steps taken by Government to
lift the lock-out ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) to (d).
According to Messrs Indian Iron and Steel
Company, a lock out was declared by the
management in the Sheet Mill of ther
Burnpur Works on 2.10.1971 in consequence
of a stay-in-strike resorted to by workers of
the hot mill section of the Sheet Mill with
effect from 26-9-1971. The total number
of workers affected by the lock out was
about 1450 The lock out was lfied 1n
accordance with a phased programme with
affect from 18-10-1971 following a settle-
ment before the Deputy Labour Com-
missioner, Government of Woest Bengal,
Durgapur. All the locked out employees
rejoined duty by 22-10-1971.

employees
lock-out ;

Workers' Dues In Pure Shitalpur Colliery.
Asansol

1665. SHR1 ROBIN SEN :
SHR1 MOHAMMAD ISMAIL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total amout of outstadding dues
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due to the workers of Pure Shitalpur
Colliery, Asansol ;

(b) whether a certificate case has been
filed for realisation of the dues ; and

() if not, the action Government
propose to take to realisz the dues ?

THE MINISTER QF LABOUR AND
REHABILITATION (SHRI R. K-
KHADILKAR) : (a)to (c). Information is
being collected and will be laid on the
Table of the House,

Dues of Workers of East Jainbad Colliery

1666, SHRI ROBIN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the total amount of outsanding legal
dues due to the worker of East Jambad
Colliery ;

(b) whether the workers of East Jambad
Colliery through their union raised the
dispute  before the Assistant Labour
Commissioner (C), Raniganj for the pay-
ment of the dues ;

{©) if so, whether a certificate case has
been flled for the realisation of the dues;
and

(d) if not, the action Government
proposc to take to rcalise the ducs ?

THE MINISTER OF LABOUR AND
REHBABILITATION (SHR1 R, .
KHADILKAR) : (a) to (d). Information
is being collected and will be laid on the
Table of the House.

Deposits of Rock Phosphate in Rajasthan

1667. SHRI HAMENDRA SINGH
BANERA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether in the recent survey, the
Geological Survey of India has discovered
huge deposits of rock phosphate inthe
Bhilwara District of Rajasthan ; and

(b) if so, the steps taken by Govern-
ment to explorc that mineral ?

THE MINISTER OF STATE IN THE
MINISTRY OF STLEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) No,
Sir.

(b) Does not arise,
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Objectionable Films on Indin Being
Displayed In Foreign Countries

1668, SHRI BIRENDER SINGH RAO :
SHRI N. SHiVAPPA :

Will the Minister of EXTERNAL
AFFAIRS be plrased to state ;

(a) whether it has come to the notice
of Governmeni that objectionable films
which were not permitted to be displayed
in India have been sold by the B.B.C. to
some foreign countrics ;

(b) if s0, the names of such countries
to whom these films have been sold ;

(c) whether these objcctionable films are
being displayed by them ; and

(d) if so, Government's reaction there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) - (a)
No, Sir.

(b) to (d). Do not arisc.

Review of Rehabilitation Work In
West Bengal

1669, SHRI HARI KISHORE SINGH :

SHRI B. K. DASCHOWDHURY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the recommendations made by the
Chattetjee  Committee  to  review  the
Rehabilitation work in West Bengal ; and

(b) the dccision of Government on
these recommendations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) and (b). The Com-
mittee of Review of Rehabilitation work in
West Bengal have so far submitted nine
Reports, particulars of which are given in
the attached statement.

Recommendations of the Committee
have, by and large, been accepted in respect
of 4 reports. The remaining 5 reports are
under consideration, in consultation with the
West Bengal Government and concerned
Ministries/ Departments.

Statement

L, Interim report on rchabilitation of
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Displaced Persons from East Paki-
stan living at Asrafabad Ex-camp
site and Vagrants’ Homes,

2. Educational facilities for new
migrants in West Bengal.

3. Rehabilitation of Displaced Persons
from East Pakistan at ex-camp
West Bengal.

t. Rechabilitation of Diiplaced Persons
from East Pakistan squatling on
Government and  requisitioned
propertics in West Bengal,

5, Rechabilitation of Displaced Persons
through Poultry Schemes in West
Bengal.

6. Rehabilitation of Displaced Persons
at Bagjola Group of Ex-camp sites
in West Bengal,

7. Medical facilitics for the benefits
of new migrants in West Bengal.

8. Industrial Training Institutes for
displaced women from East Paki-
stan in West Bengal.

9, Establishment of Industrial Estates
in Weat Bengal for rehabilitation
of Displaced Persons from East
Pakistan.

Evacuce Agricultural Lands in Rajasthan

1670. SHRI PANNA LALI BARUPAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether in July, 1959 instructions
were issued bv the Chielf Settlement
Commissioner, Department of Rehabilitation
to the Regional Settlement Commissioner,
Rajasthan vide this letter No. F. 7/11/59-
Policy 11, dated the 8th July, 1959 that all
pre and post-partition tenents of evacuee
agricultural lands in Districts, other than
Alwar and Bharatpur should be offered the
lands in their occupation at the rate of Rs.
450/-per standard acre ; and

(b) if so, how much land has so far
been offered to the eligible tenents in
District Ganganagar in accordance with the
above instructions and how much more
land still remains to be offered ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) Yes, Sir.

(b) 51 Bighas of the land have been
offercd to the eligible tenants in  District
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Ganganagar in accordance with the
instructions dated 8th July, 1959 and 119-15
Bighas of the land still remains to be
offered. 3 cases are pending for enquiry
and order before the Managing officer.

Promotion to Assistant Engineers of Heavy
Engineering Corporation, Ranchi

1671. SHRI N. E. HORO : Will the
Minister of STFEL AND MINES be pleased
to state :

(a) whether some Members of Parlia-
ment have requested him to do justice to
the Asustant Engineers of the Heavy
Engineering Corporation, Ranchi, who have
been denied the promotion scope ; and

(b) if so, the reaction of Government
in the matter ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMATA-
MANGALAM) : (a) Yes, Sir.

(b) This is a matter for consideration
by the Company, who have examiped it
and are taking necessary action,

Attitude of Indonesia and Malayasia
on Bangla Desh

1672. SHRI SHASHI BHUSHAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the attitude of Indonesia and
Malayasia on the 1ssue of Bangla Desh ;

(b) whether these two countries are in
any way supporting West Pakistan on the
Issue of Bangla Desh ; and

(c) whether these countries have shown
avy interest in the solution of the Bangla
Desh problem in the way which is accept-
able to the people of Bangla Desh ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Governments of Indonesia and
Malayasia have been consistent in their
sympathetic attitude towards the problems
arising from the influx of refugees from
East Bengal.

(b) and (c). Both Indonesia and
Malayasia have maintained that they cannot
interfere in what they regard as an ‘internal
affair of Pakistan,
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Deposits of Copper Mines in Madhya
Pradesh

1673. SHRI G.C. DIXIT : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether the Geological Survey of
India have discovered a considerable deposits
of copper mines in Balaghat District in
Madhya Pradesh ;

(b) if so, the main features thereof ;
and

(c) the steps proposed to be taken to
locate and utilise these copper deposits ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). As a result of systematic geological and
geochemical investigations carried out by
the Geological Survey of India, reserves of
7.14 million tonnes with 1.67%, copper have
been estimated so far over a commulative
strike length of 975 metres at Malanjkhand
in Baihar Tehsil. Balaghat district, Madhya
Pradesh. Further work 1s in progress.

(c) The entire area is being geologically
mapped in detail. Drilling is in progress
and a programme of exploratory mining is
also being taken up shortly. Depending on
the results of exploratory mining and benefi-
ciation, a feasibility study will be made for
optimum developiment of the deposit.

Restrictions on Indian Diplomats in Islamabad

1675. SHRI R. S. PANDEY : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Government of Pakistan
has placed restrictions on the movement of
the staff of the Indian High Commission in
Islamabad and no member of the staff is
being allowed to come to India even m
emergent cases ;

(b) if so, the
thereto ; and

(c) the steps taken by Government the
safety and security of the personnel of the
Indian High Commission in Islamabad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (&)
The Government of Pakistan and placed
such restrictions on the staff of the Indian

reaction of Government
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High Commission in Islamabad with effect
from the third week of April, 1971, These
restrictions have now been lifted with effect
from November 18.

(b) The Government of India imposed
reciprocal restrictions on the staff of the
Pakistan High Commission in Delhi. These
restrictions have also been Iifted with effect
from November 18 following the lifting of
restrictions by the Government of Pakistan
on the staff of the Indian High Commission
in Islamabad,

(€) The Government of India have
drawn the attention of the Pakistan Govern-
ment to their obligations under the Vienna
Convention, 1964,

Sale of Steel in Black Murket in UP.

1676 SHRI VIJAY PAI SINGH :
Will  the Minister of EXTERNAL
AFFAIRS be plcased to state :

(a) whether the attention of Govern-
ment has been drawn to the report published
in the Biitz dated the T7th August, 1971
under the caption *‘Steel allotted to Utlar
Pradesh sold in black market™

(b) if so, the facts of the case : and

(c) the steps taken to put an end to the
corrupt practices in which high officials are
involved ?

THE MINISTLR OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ  KHAN) - (a)
Yes, Sir.

(b) The matter 1s being investigated by
the Iron & Steel Controller, Calcu'ta and
his report is awaited,

(<) Any case of misutilisation of steel
coming to the notice of Government will be
duly investigated, with the help of the
Central Bureau of investigation where neces-
sary. Action against the people concerned
including officials if any, will be taken
whereas jusified

Registration of Unrecognised Re-rolling Mills

1677. SHR1I NARFNDRA SINGH .
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether there has been any policy
annoyncement to register unrecognised re-
rolling mills in case they were upto certain
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standards and were located in industrially
backward States ; and

(b) if s, the names of such re-rolling
mills registered in consonance with that
Policy ?

THE MINISTER OF STEEI AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) No, Sir.

(b) Does not arise.

Employment of Workers by Unregistered
Re-rolling Mills

1678. SHRI NARFNDRA SINGH:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the unregistered re-rolling
mills are providing jobs to about 36,000
workers as against only 12,000 workers
employed by the Members of the Steel Re-
Rolling Mill Association of India ;

‘(b) whether Steel Re-rolling Mill Asso-
ciation are allotted fifteen times more quota
of raw materials at a cheaper rate as
compared to the unrecognised re-rolling
muls ; and

(c) if so, the reasons thercof ?

MINISTER OF STEEL AND
MINFS (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) to (c). The mfor-
mation is being collected and will be placed
on the Table of the House

THE

Allotment of Bulets to Registered Re-rolling
Mills

1679. SHRI NARFNDRA SINGH -
Will the Mimister of STFEL AND MINES
be pleased to state :

(a) whether full guota of billets was
allotted to registered re-rollng mills which
had not been running at all or had been
running only occasionally ;

(b) whether this quota was sold at very
high rates in the market in the name  of re-
rolled materials ;

(c) the rates in both the cases ; and

(d) the steps taken to check
malpractice ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] SHAHNAWAZ KHAN) : (a) to (c).
Reports have Been received by the Govern.

this
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ment that a few Billet Re Roling Mills
whith were not in operation had been
receiving billets  The matter 1s being inves-
tigated by the Iron and Steel Controller

(d) Regional Offices of the Iron and
Steel Controller have been set up in diffcrent
parts of the country and one of therr func-
tions 15 to chech misusc of siced  The 1ron
and Stcel (Control) Order has also becn
amended to provide that utilisation of steel
for purposes other than that for which steel
1s allocated o1 applied tor 1s now a violation
of the Control Order and as such would
attract the penil provisions of the 1 ssentinl
Commodities Act In investigating such
complaints the assistance of CBI s also
being taken wherever necessary

atfirears gror gfaard of wreatn Atsey
w1 Sarm

1660 «it g &7 Fgaw  Far
fadm mYi ag o ¥ Fa1 790 fr

(¥) sar wifgzara grer 1965 #
gfaaré af wrvdra A1 T s g
ga1T a4 1 Fraq A1 & Fao fror
STy oA

(7) 7 9 "vTIT 8t gfafsar @
t AT A afar v 79 qraeq d #7
FIW IZMT AT VEL ¢

fads wemmg & q ae (N g
e far)  (T) |07 4 T omras T
1% A mA A T Y|

(A) g7 38 35711

False Propaganda regarding refurn of
Rcfugees from India

1681  SHRIMATI SAVITRI SIHHYAM
Will the Minister of FATERNAL ALLAIRS
be pleased to slate

(a) whether the attenuen of Government
has buen diawn towards a news itum  pub
lished in the Indiun Eapress dated the 24 h
September, 1974 m which Pakistan 5 o
ported to have claimed the return  of abut
60,000 displaced porsons to Basgla Desh ,
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(b) 1f so, the reaction of Government of
India , and

(c) the steps which are being  taken by
Government to refute false and beseless
claims of Pakistan in foreign countries and
other tnternational agencies about the return
of refugees ?

THE DEPUTY MINISTLR IN THE
MINISTRY O LXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) Yes,
Sit  The news item mentions the claim
of Radio Pakistan that another 5600 refu
gtes had returned home to East Bengal

(b) The Government of India consider
such Pakistam: claim about rcfugees return-
ing to Fast Bengal as mere propaganda since
the influx of refugees into Indin  from the
mulit iy repression in East Rengal continues
unabted

() € cvermment are keeping  the inter-
nitional commumty constantly nformed
about the continuing influx of refugees into
India  whese number has reached almost 10
million and which gives the lie to Pakistami
prop i nda about rcfugees returning o ther
ho nes

Contract Syvstem in Tata Fngineering and
Locomotive Compny, Jamshedpur

18> SHRI R P DAS Wil the
Minister of LABOUR AND RLHABILI-
TATION be pe sed to state

(a) whet! ¢r the attention of Government
has buen diawn to the prevaitling contract
svstem in Tati Fnginecrmy nd Locomotive
Compn lamshedpur  employing 4 ldrge
number of workers in the lactory under
danly v s contract system, denying  them
preserised 1ites of  wages and other bencfits
under the labour law

(b) whether the attention of Govern-
ment has buen diawn  to the joimt report ot
the Insputorate of Factories and State
I abour Department of Bihar with regard to
this  and

(¢) if so, the reaction of Government

thueruto 7

THL MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) to (c) The matter
falls 1n the State sphere
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Jobs to People in Identified Backward Areas

1683, SHRI B. R. SHUKLA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Central Government have
drawn up comprehensive schemes to provide
more jobs to the people living in identified
backward areas ; and

(b) if so, the salient feafures thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) and (b). Keeping in view
the special needs of the weaker sections and
areas (including backward areas), the Go-
vernment  have formulated certain special
shemes which are being implemented
currentlv. These schemes relate to Small
Farmer’s Development Agencies, Agencies
for Marginal Farmers and Agricultural La-
bour, Rural Works in the chronically drought
prone areas, Dry Farming, Area Develop-
ment in the command areas of irrigaticn
projects and Crash Scheme for rural employ-
ment. For details in respect of these schemes
reference is invited to the statement laid on
the Table of the House in reply to parls
@), (b), (c) and (d) of Starred Question
Ne. 970 on 7.7.1971.

Alleged Ineffective Management of National
Coal Development Corporation

1684, SHRI B, R. SHUKLA : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether a three-day meeting of
uperts of the Administrative Stafl College,
Hyderabad ; the National Coal Develop-
ment Corporation and the Department of
Mines was held in the first week of Septem-
ber, 1971 ; and

(b) if so, the salient features of the dis-
‘assion held and the decision taken and the
waction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
GHRI SHAHNAWAZ KHAN) : (a)
Yes, Sir. A three day seminar was organised
by the National Coal Development Corpo-

_miion and the Singareni Collieries in colla-

Thmtion with the  Administrative  Staff

"College in the first week of September, 1971,
it New Delhi.

(b) The seminar was designed to provide
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to the senior exccutives of the two Com-
panies fresh perspectives in modern mana-
gerial approaches in order to improve the
current operations and future prospects of

the two Companies. No decisions were taken
at the seminar.

Requirement of Stcel for Industcial
Development in State

1685, SHRI B. R. SHUKLA : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) the quantity of steel requirement of
cach State at present per annum ;

(b) whether as a result of industrial
developments being undertaken by Govern-
ment on account of identification of back-
ward areas for Industrial development in

each State, the demand of steel is likely to
20 up considerably ; and
(c) if so, the steps being taken to meet

the demand on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Data
have not been compiled regarding the steel
requirements of individual States. The
Steering Group on Iron and Steel, had,
however, estimated the domestic demand

for finished steel in 1971-72 at 6.05 million
tonnes.

(b) it is too early to assess the effect on
stecl requirements. Estimates of steel
requirements take into account an everall
increase in industrial development.

(c) all possible steps are being taken to
increase indizenous availability by increasing
production, regulating exports, importing
such categories of steel which are inescapable
and streamlining distribution. Long term
measures include the setting up of three new

steel plants at Salem, Visakhapatnam and
Vijayanagar.

Problems of East Ben;.;al Displaced Persons

1686. SHRI S. C. SAMANTA : Will
the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the residuary problems of FEast
Bengal displaced persons still claiming the
attention of the Central and States Govern-
ments awaiting proper redress ;

(b) the steps taken by Government of
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Iegitimate demands of
regard

India to fulfill the
the displaced persons specially with
to Housing and Employment ; and

(c) the financial estimates, if any, for
final adjustment of claims of displaced
persons ?

THE MINISTER OF LABOUR AND
REHABII ITATION (SHRI R. K.
KHADITKAR) : (a) 1o (c) The problem
of rehabilitation of old migrants who
migrated from Fast Pakistan upto 31-3-1958
had, by and large bheen complcted hy
1960-61 except some residuary problem, for
which a sum of Rs. 2188 crores was
assessed in 1961-62 in consultation with the
West Bengal Government.

2. As saturation point had alieady been
rcached in West Bengal, a policy decision
was taken in 1964 in consultation with the
West Bengal Government that new migrants
(ie. thosc who came from Fast Pakistan
from 1-1-1964 onwards) who sought admis-
sion in relief camps and were sponsored by
the West Bengal Government, would be
given rchabilitation assistance outside West
Bengal.

Committee of Review :

The Government of India appointed
in January, 1967 a Comnutiee for review of
rehabilitation work 1n  West Bengal, The
Commuttec was ashed, inter alia to—

(a) evaluate the working and results of
rehabilitation measures undiriaken 1 West
Bengal after the residuary assessment ;

(b) to recommend measures including
financial assistance 1n respect of the old
migrants for the follov.ing --

(i) Development of colonies ;

(ii) Acquisition of land for vesettlement
of P. L Home familics :

(uni) Rehabilitation loans to those cover-
ed in the assessment of the residu-
ary problem ; and

(iv) Technical traiming and mdustiial

scheme ; and

(¢} to assess the pature and size of the

problem created by the new migrants and
to recommend to the extent necessary,
financial assistance for their techmical
training, employment, educational and
medical facilities.

4. The Committee has so far submitted

9 Reports. The Government of India have
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accepted, by and large, recommendations
in respect of 4 Reports and have sanctioned
asum of Rs 354520 lakhs for the imple-
mentation of the various schemes. The
remaining 5 Reports are under considera-
tion.

Strike by Employees of Statistical
Institute, Caleutta

1687 SHR1 SARQOJ MUKHERIEE :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state @

(a) whether the attention of Govern-
ment Las been drawn to the strike lauached
by the employees of the Statistical Institute,
Calcutia 1 protest against the arrest of one
of their colleagues ;

(b) if so, the reasons for this arrest ;
and

(c) whether Government arc considering
to releasc him ; if not, the reasons there-
for 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) to (¢). The informa-
tion is being collected and would be laid
on the Table of the House as soon as
possible.

Explorations by Geological Survey of India

1(88 SHRI K. SURYANARAYANA :
Will the Minaister of STEEL AND MINES
be pleased to state :

(a) whether the cxplorations made by
the Geological Survey of India in the Jast
12 months have proved additional reserves
of Coal, Copper, lcad-zinc, and Bauxite in
various places of the country ; and

(b) if s0, the main features thereof and
the action taken by Government thereon 7

THF MINISTER OF STATE IN THE
MINISTRY O STEI'L AND MINES
(SHRI1 SIIAIINAWAZ KIIAN): (a) and
(b). As a result of investigations carried out
by the Geological Survey of India,
additional reserves of coal, copper, lead-
zinc and bauxite, have been outlined during
the last 12 months in various parts of the
country, Action regarding working of the
deposits will be considered when a clear
picture, in each case, of the total reserves
available for exploitation is obtained for
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which investigations are in progress, A their locations is laid on the Table of the
statement showing the reserves outlined and House.

STATEMENT

Mineral

Total additions
outlined in last
12 months.

Break-up

Copper ore

[ ead-Zinc
ore

Bauxite

Coai

6.556 million
tonnes,

6.525 million
tonnes.

9.7 niillion
tonnes.

174.22 million
tonnes.

1. 6.00 million tonpes at Malanjkhand,
Balaghat district, Madhya Pradesh.

2. 0.156 million tonnes in Ingaldahalu-
Kunchiganahalu, Chitradurga distt.
Mysore,

3. 0.4 million tonnes, Bayanbil, Singh-
bhum distt, Bihar.

1. 0.65 million tonnes, at Karempudi,
Agnigundala Belt, Andhra Pradesh.

2. 0.60 million tonnes, Ambaji-Kcembaria
sector, Banaskantha district, Gujarat.

" 3. 4.535 million tonnes, Baroi Mogra,

Zawar Belt, Rajasthan.

4, 0.74 million tonnes, Sindesh-was
Block, Rajpura.Bethumni Belt, Udai-
pur district, Rajasthan.

1, 4.00 nillion tonnes-Dhuluapal block,
Ranchi district, Bihar

2, 1.00 million tonnes, Mahadevia,
Jamnagar district, Gujarat,

3, 4,00 million tonnes-Supkhar and
Kotpahar blochs, Balaghut district,
M.P.

4. 0.7 million tonics-Kuddarka and
Manipur, S. Kanara, Mysore.

1. 3.82 million tonnes, Godavaii Valley,

A. P,
2. 20,15 ,, ,+  Jharia, Bihar
3, 3696 ., » N. Karanpura,
Bihar,

4, 315 . ,» Deltonganj, Bihar

5. ':'.75 " L1 East mm'
Bihar,

6, 8.88 s Rajmahal, Bihar.

7. 1,77 ,, »» Sonhat, Madhya
Pradesh.

8. B5.48 ,, .» Singrauli, M.P.
and U. P.

9. 556 ,, ,» Raniganj, West
Bengal.
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Cost of Iron Structurals and Iron Plates

1689. SHEI KRISHNA CHANDRA
HALDER : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the high cost of
iron structural, iron plates and sheets, three
or four times, more than the official rate ;

(b) whether any assessment been
made in this regard ; and

has

(c) the steps taken by Government to
stop the black marketing of the steel trade
and have a proper distribution system ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAENAWAZ KHAN): (a) and
(b). It is true that the open market prices
for steel (and not iron) structurals, plates
-and sheets are above the prices of the

Producers’ stockyards, but thcy are not
three or four  times more than those
prices.

(c) Steps taken to reduce the high open
market prices 1nclude broad measures to
increase availability by increasing domestic
production, increase imports substantially
and regulate exports, Efforts have also
been made to streamline distribution by
channeling almost the entire availability to
actual consumers, whose requirements have
been screened.

At the same time, in order to reduce
undesirable transactions by parties obtaining
steel, an amendment has been made to the
Iron and Steel (Control) Order in March
1971 which provides that the use of steel
fer any purpose other than that for which
it is allotted or applied for is a violation of
that Order and as such will attract the
penal provisions of the Essentiali Com-
modities Act. Regional Offices of the Iron
and Steel Controller have been set up
inter aiffa to keep a watch over proper
utilisation of steei by individual parties and
undertake detailed spot checks where
necessary.

Death of a Worker of Bokaro Steel Limited

1690. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of STEEL
AND MI§ES be pleased to state :

(a) whether Mrs. Anjali Hom, a worker
of Bokaro Steel Limited (Dhanbad), who
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had been admitied in the Bokaro Ste
Limited Hospital for delivery has not bea
given proper treatment and subsequently
died in a Calcutta Hospital ;

(b) whether Government have received
any representation from the workers of
Bokaro Steel Limited demanding a judicial
enquiry in the matter ; and

(c) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Late
Mrs. Anjana Hom, an ex-employee of
Bokaro Steel Ltd., was given the b
possible treatment available in the Bokan
Hospital. A senior specialist from Puruli
was also sent for consultation. She wa
transferred to a Calcutta Hospital for more
specialised treatment where unfortunately
she expired.

(b) and (c). No, Sir. On the complaint
of a section of employees alleging that lat
Mrs. Hom had not been properly treated in
the Company’s Hospital, the management
of B.S. L.set up a high level Enquiy
Committee to enquire into the causesof’
death. The Committee has come to the
conclusion that the death of Mrs. Hom did
not take place either due to wrong treatment|
or negligence of the Doctors.

Allegation Against Managing Director of
Durgapur Project Limited

1691, SHRI N. SHIVAPPA :
SHRI D. B. CHANDRA
GOWDA

Will the Minister of STEEL AND
MINES be pleased to state ;

(a) whether Government have sina
inquired into the allegations made againd
Shri 8. Paul, Managing Director, Durgapur
Project Limited ;

(b) if so, the conclusions arrived at;
and

(c) the action taken or proposed tobe
taken by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINE
(SHRI SHAHNAWAZ KHAN): (a) A
criminal case instituted against Shri S, Pau,
the then Managing Director, Durgapur,
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Projects Ltd. is under investigation by
Police.

(b) and (c). Do not arisc pending receipt
of the results of police case,

Visit of Japancse Mission

1692, SHRI CHINTAMANI  PANI-
GRAHI : Will the Minister of { XTERNAL
AFFAIRS be pleased to state :

(a) whether a Japanese Mission recently
visited India to cstal:lish high-level political
contacts ;

(b) if so, the names of the members of
this Mission ; and

(c) what has heen the impact of this
Mission on Indo-Japanese relations ?

THE DIPUTY MINISTER IN THE
MINISTRY O TXTL'RNAL AFFAIRS
(SHRI SURIENDRA  PAL SINGH) @ (a)
A Japancse Parliamentary delegation headed
by the Chairman of the Foreign Affamrs
Committee of the Japanese 1 ower House of
Parliament, Mr, Sakurauchi, viited India
from 19 to 25 September, 1971, on the
invitation of the Government of India to
study the piohlem of refugees from Fast
Bengal and related questions.

(b} The namcs of the members of the
Mission arc :

(1Y Mr. Y. Sakuraucl.i, 1cader
(2) Mr. R. Nagata :

(1) Mr. M, Aoki : and

(4) Mr. I'. Nahao.

(€) The visit was Iiclpful in  promoting
greater understanding in Japan about the
fremendous problem faced by India about
refugees from [ast Bengal,

E.P.F.0. Employecs’ Demands

1693, SHRI S, M. BANERJEE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the reply
given to Unstarred Question No. 3021 on
the 24th June, 1971 and state :

(a) whether the remuining demands of
the cmployees of Provident Fund Organi-
sation have been met ;

(b) if' not, the reasons for the the ab-
normal delay ;

(c) whether there is a growing discon-
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tent among the employees is not conceding
their legitimate demand so far ;

(d) whether House Rent allowance has
been increased only in the case of metro-
politan cities and not for all cities ; and

(e) if so, the reason for this discrimi-
nation ?

THE MINISTER O LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) to (¢). The Central Board of
Trustees which administers the Employees’
Provident Fund has con-idered the two re-
maining demands of the nine principal de-
mands made by the All India Employees’
Provident IFund Stall Federation. In re-
gard to pay scales, the Board has reiterated
its carlier decision of adhering to the Cen-
tral Government pattern.  As for the house
1ent allowance, the Board has recommended
its enhancement, over the existing levels, at
50 at all places other than Bombay and
10 (m at Bombay. This 1ccommendation of
the Board is under Government's considera-
tion.

International Labour Organisation

1694, SHRI D. P. JADEJA ; Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether a Seminar organised by
International Labour Organisation was held
during November, 1971 at New Delhi ;

(b) if so, the main rccommendations
made at the Seminar : and

{c) the reaction of Government of India
to those recommendations ?

THE MINISTCR OE LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) Yus.

(b) and (c).
becn received.

Final report has not yet

Functioning of Coking Coal Mines taken
over by Government

1695, SHRIMATI BIBIIA GHOSH
GOSWAMI :
SHRI SHANKAR DAYAL
SINGH :
Will the Minister of STEEL AND

MINES be pleased to state :

(a) whether the coking coal mines taken
over by Government has been inundated
with water or chocked up with highly
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dangerous and inflamable gases following
the removal of essential pumps and large
ventilating fans by the provious manage-
ment ;

(b) if so, the steps taken by Govern-
ment for the proper functioning of these
coal mines ; and

(c) the action taken against the previous
management for their sabotage work ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) There
is no report of any of the coking coal
mines, taken over by Government, having
been inundated with water or chocked up
with highly dangerous and inflamable
gases,

(b) and (c). Do not arise,

Project to Provide Employment to
Bangla Desh Refugees
1696, SHRI M. KALYANASUNDA-

RAM: Will the Mnister of LABOUR
AND REHABILITATION be pleased to
state

(a) whether Government had launched
some projects to provide some employment
to the evacuees from Bangla Desh ; and

(b) if so, the main features thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.KX KHADIL-
KAR) : (a) No.

(b) Does not arise.

Fvacuation of Refugees from

Border Areas
1697. SHRI M. KALYANASUNDA-
RAM : Will the Minister of LABOUR

AND REHABILITATION be pleased to
state :

(a) whether there is any scheme to eva-
cuate completely the Bangla Desh cvacuees
from the border areas as the tension mounts
in those areas ; and

(b) if so, the broad features thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) and (b). No, Sir. However, in
order to relieve the border States of the
heavy pressure of refugee population in the
border areas, it was decided to set up 50
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large-sized central camps, each with a capa-
city of 50,000 persons, either in the interior
of West Bengal or in other States wherever
sufficient Government land is available,

Closure of Pure Shitalpur Colliery
Asansol

1698. SHRI MOHAMMAD ISMAIL :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Pure Shitalpur Colliery at
Andal thana, Asansol (West Bengal) has
been closed down since the 28th July, 1971 ;
and

(b) if so, the total number of workers
thrown out of work due to this closure ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) The colliery stopped working
from the 24th July, 1971 to 12th August,
1971,

(b) About 700.

Memorandum from Medical Officers of
Heavy Engineering Corporation,
Ranchi

1699. SHRI MOHAMMAD ISMAIL :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government have received
any memorandum from the Medical Officers
of the Heavy Engineering Corporation,
Ranchi, demanding better service conditions
and C.H.S. pay scales ;

(b) il so, the main points thercof ;
and

(c) the steps taken by Government to

alleviate the grievances of the medical
officers there ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN): (a) to
(c). No such memorandum has been receiv-
ed by Government. This is essentially a
matter to be considered by the management
of the Heavy Engineering Corporation,
Ranchi.

S.C, and S. T. Job Seeckers

1700. SHRI T.S. LAKSHMANAN :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the number of Scheduled Tribes and
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Scheduled Castes job-seekers out of 5,43,000
jok-seekers on the live registers of Employ-
ment Exchanges in 1970 ; and

(b) the number of educated Scheduled
Tribes and Scheduled Castes applicants who
got placements out of 72,024 placements
during 1970 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR) : (a) Of the total 5,42,851 Scheduled
Castes and Scheduled Tribes job-seekers on
the live register as on 131-12-1970, 4,49,305
were from Scheduled Castes and 93,546
from Scheduled Tribes.

(b) Fducated Scheduled
Castes (Matriculates

and above) 15,135
Fducated Scheduled
Tribes (Matriculates
and above) 2,374

S C and § T Candidates Trained by
Coaching-Cum-Guidance Centres
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Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(2) the number of Scheduled Castes and
Scheduled Tribes candidatcs who have been
trained by the four coaching-cum-guidance
Centres at Madras, Delhi, Jabalpur and
Kanpur ; and

(b) the number of Scheduled Castes and
Scheduled Tribes candidates who were help-
ed to get employment in the reserved
vacancies so far ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) The Coaching-cum-Guidance
Centres do not give training to the Scheduls
ed Caste and Scheduled Tribe candidates.
The Centres have been set up with the twin
objectives of rendering vocational guidance
and employment counsclling to Scheduled
Castes and Scheduled Tribes work seckers.
The work done by each of the four Centres
during October, 1970 to September, 1971 is

1701 SHRI T S LAKSHMANAN -  as under :—
Kanpur Delhi Jabalpur Madras

Regrstration/Group

Guidance, 1017 2167 947 234
Pre-submission

Guidance 43 1263 867 92
Individual Information

and

Guidance 1107 731 2033 680
Counselling to

Parents, f 157 37 11
Confidence Building

Programmes. 178 812 688 519

(b) These centres do not carry out
placement functions. The placement of
Scheduled Caste and Scheduled Tribe apph-
cants is effected by the Employment Lx-
changes. The Employment Fxchanges at
Kanpur, Delhi, Jabalpur and Madras, where
Centres are located, places 3,989 Scheduled

Caste and 199 Scheduled Tribe appilcants
In employment during the onc year period
from July, 1970 to June, 1971*. Of these
340 Scheduled Caste apphcants and 120
Scheduled Tribe applicants had been placed
against reserved vacancies.

*Statistics regarding registration and placement of Scheduled Caste and

Scheduled Tribe applicanis are collected from Employment Exchanges

at

half-yearly intervals, i e., 30th June and 31st December, each year.
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Publication of Career Information Series In
regional languages

Written Ansuers

1702 SHRI P A SAMINATHAN -
Will the Minster of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Career Pamphiets,
Career Information Series, Career Posters,
Handbooks on Tramming Facilities and such
others publications are being published m
regional languages , and

(b) if so, the languages mn which they
have becn published ?

THE MINISTFR OF TABOUR AND
REHABII ITATION (SHR1 R K KHA-
DILKAR)  (a) and (b) Tramslation of
these publicatlons  1n regional languages
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them and will be placed on the Table of the
House as soon as available,

Shortage in occupations

1703. SHRI P. A, SAMINATHAN:
Will the Minister of LABOU/R AND
REHABILITATION be pleased to state

(a) the nature and kind of occupations
m which shortages were rcpoited by the
employees during the last three years

(b) the total number of applicants n
these categories seeking employment during
the last three years, Year-wise , and

(c) the number of employments secured
in such categories during the last three years,
Year-wise ?

THF MINISTER OF 1 ABOUR AND
RFHABILITATION (SHRI R K. KHA-

bemg the responsibility of the State Govern-  DIL KAR) (a) to (c) A statement IS
ments, informa 1. n 15 beng collected  from  ttached
STATIMINT

Number of applicants placed bv Emplovment TIxchanges n
were reported by emplovers (o be in persistent shortages and the number of

on live register in such occupations

cccupations  which
work-seckers

No ol applicant

No. of work seekers on

Occupations 11 wlich placed during live register as on
persistent shortages* July Tuly, July, 06 06 306,
were reported by the Ihs 169 190 199 1970 1971,
employwrs 1o to to
June, lune, Tune,
1969 170 1971
1 2 3 4 5 ] 7
1 Physiaan, General 1rs 285 278 745 1776 24
2 Mcdical & Surmical
spicialiste 20 28 17 1 7 10
3, “urse, General 17 402 721 06 1381 1436
4 Lady Hcalh
visitors 117 112 203 321 210 178
5 Pharmacisty 1103 953 1043 2188 2238 2385
6 Samtary Incpectors 2839 2084 2534 1211 1052 1225
7 University Teachers,
Surgery & Fngincering 204 127 159 39 41 45
* Under the proeramme for collection  Fmployment Market Information, all

establishmenis in the public secton and non-agricultural estabilshments in the private sector
employing 10 or moie persons are submitting quarterly employment retuins to Employment
Exchanges covtring their area Ore of the 1tems 1n the return relates fo number of
vacancies remamnirg unfilled at the end of the quaiter due to shortage of surtable appica-
cants,
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8. Teachers, Secondary
School. 13689 15006 15870 24048 28702 34950
9. Teachers, Secondary
School (Languages). 2016 2731 3720 6575 7385 8025
10. Teachers, Arts &
Crafts and Manual
Training. 2014 2042 2734 8077 8971 9654
11. Accountant. 275 208 246 832 754 895
12. Village level workers. 523 428 516 455 427 477
13. Librarians. 361 322 317 1089 1436 1188
14, Stenographers. 2213 2830 3ns2 §108 100603 12638
15. Typists, 11779 12441 13456 02194 75020 95812
16. Mechanic, precision
Instruments. 89 64 50 k14 906 737
17. Fitter, Genceral. 2422 2528 2711 23392 24000 26987
18, Dicmakers. 11 2 1ald 13 159 192
19. Turners. 1007 1107 9us 10443 [ATES] 18763
20. Mallers. 157 155, 100 Y Ol 1311
21. Automobile Mechanics. 747 ? 720 422 11827 13042
22. Grinders. 123 R] 136 %63 087 1306

Rules regarding Departmer {al Promotions
in Department of supply

1704. SHRI R. P. UI AGANAMBI :
Will the Minister of SUPPLY be pleased to
state :

(a) whether the Rules regarding Depart-
mental promotions in his Department aie
being changed every year ; and

(b) whether 17 officers were demoted
recently as a result of  such a change and
their juniors were promoted ?

THE MINISTLR OF SUPPLY (SHRI
D. R. CHAVAN) : (a) No.

Departmental promotions aie being
made strictly in accordance with Govern-
ment instructions issued from time to
time,

(b) Presumably, the reference is to
Assistant Directors (Grade II). As a result of
the preparation of a fresh panel in 1971 for
making officiating promotiors to the gradc
of Assistant Director (Grade 1), 15 officers,
who were officiating in the grade of A. D.
(Gr. 1I), on a purely temporary basis, wcre
reverted 1o non-gazetied posts as they had

to be repluced by poisens senjor to them in
the fiesh panel.

Taking over of Coking Coul mines in
Jharia area

1705. SHIRI DALIP SINGH : Wil
the Minister of STLLL. AND MINLCS be
plcased to state :

{a) whether the Cocking Coal Mines in
the Jharia arca have been  taken over by
Covernment ; and

(b) if so, the steps Government propose
to take to improve the coal industry in these
mines ?

THE MINISTCR OF STATE IN THE
MINISTRY OFF STLEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) The
Goveinment have tahen over the manage-
ment of coking coal mines in  Jharia and
other places.

(b) The Government propose to take all
the steps necessary to reorganise and recons-
truct the mnes taken over, for the purpose
ot protecting, conserving and promoting
scientific development of the scarce resources
of coking coal.
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e} feafr 24t Yoitfaaion sr@itam &
fazmfaa safeqat &t gratfa

1706, st TrwrEATT QTEAt :  FAT
goTe s @ ANt ag AR & ogar
L EGIE I

(%) ag 1967 & 7=t ¥ gm ATA-
arfa® z01 & g & genfaafia we-
g, A F 17 7@ 9 fawarfoa
gawatT =fast § g& gear fradr 4y ;
R

(=) 37% ¥ frad aafmaY 1 q=
Far feor war @ WK A afEmar ay A
FETY ST & FqT FIAT G 7

FETE Wi oA weAr () gwo
RIgT WX AMWA) : (¥) @A, 1967
A gu M & gug wid sAfad
& 687 gfeew A wrd wfaad
frrg &Y a=q & frow Faarda v @ @
T ) A ¥ T 500 FHsrIY af@Erd
gfga wrd w=NfAad fm & =0
sfaaw gra & 21 afzaa e A
A7 far o & S a@EY wWOAT @t &
g7 Wi gsifagd faw & g &
qIT AT M1 97 F9 T 4 |

(=) magav 1971 & »= 3§ 72
gfean w09 Aufar avdt & Fazd &
o foq T 717 ¥ 1 w7y FHFfar F1 6T
¥ G 9T S ¢V q%T & wifr ¥ o
o aedl T a @ Bafyan 3 ogfs
fafas smfasrfwt aar wsa awc g
gfrd &1 g0 aar #1392 9979 7T faar
Tar g1

g wF agF amifas anear §
faa® gam@ & fag @@ gafeq
safeady &Y @@sgr @ gguw AT gy
qgT W F1H ¥ FG #X IR /W 1IN
WA # g faa & wger B 4
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fagre & a1y Wtww wae wmt
w1 w1 3¥aret gra feur wm

1707, st wAT@ATC  TUTAY W
toarw Wi W AT g qard #% 3T
FI fi

() @1 gz & fomr wrg o
FXGET @HI B GO waeg ¥ foar war
g 3% § gardam fay = Fg9T Ay
¥ waft dY S¥ g w1 Far W
we;

(@) afz gr a1 TA% @41 *1em §,
M7

() @ w1 A ot 3w Sy TEY
FT 7T Afaem & 7

TR WIT WA AW § e A/t
(st g &) @ (F) & (7). wfe-
FIX R A wE fage & gomdan e /7
TYH FFFT FOAr @A X, AW
37 wer & fax faad fady ey onw
FATaTAg A gaeqT Kv 41, Afqwr gy
oY oY A3 @ | FAAT JeqTET A WA
7 & v 7 gfger s gz @
aATeT FT A A5 |

Frmar @ral & agsifar &
"R 9T qEAT

1708, =t WA fEw : osar
e Y ww wA fage ¥ frddg
F1TET @A FY ggFifcar & e 9%
T & AR W 3 g, 1971 F aadfea
93T 7T 1264 % TACEH AvEH A
Tg FATT F¥ FAT FIT o

(%) 701 faQtérg feqa  srger @@
T 234 F1 ggwfiar & e O¢
TaT & ¥ av-mgwifar afufa &
ary g8 @9 Adde @ nar § ! W
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(w) afz H%’r’, At zaF FA7 FWW E 7

AT AIT Q1A AR § USA WAL
(st srgmarw @mi) ¢ (F) S A

(g) frar g gaty Ak WA
gar & greq & afaz, an  agHifan
afafs, fafediz #1 fa3 77 & 93 fA3as
wSq I HAATZT Far AT ar | weA
A9ET &1 HIFT 16 fageay, 1971 &
% ¥ wauiza fear 1 qoogarg, 9@
#feg, ggwifar afafs =¥ gEFEs
STATEY 3, WAT wAT AT | AT FAAAT
fewra frnw & meger § gzwifear afafa
dafafafaat & ggdw fear & A 3
Wiz fadg sl afar s I E @
¥ ¥ fadr o

Cyclone in Orissa

1709. SHR1 BANAMALI PATNAIK :
Wil the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of persons uprooted as a
rsult of cyclone in Orissa ;

(b) the steps taken or proposed
taken to rehabilitate them ;

(c) whether they have been provided
vith necessary food and shelter ; and

(d) the time by which Government
.popose to rehabilitate them permanently 7

to be

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) The number of persons
physically uprooted owing to the tidal bore
‘und severe cyclone is estimated by the State
fovernment to exceed five lakhs.

(b) The financial assistance required by
the State Government will be considered by
e Government of India on the basis of the

mot of the Central Team which has
Yited the area. Some funds have already
ben relecsed to meet immediate require-
merts,

() Emergent relief has been provided to
laffected persons for 7 days. Further
mergent relief is being provided for areas
ficted by the tidal bore and severe cyc-
bo:, Steps are being taken to provide
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shelter and to assist
rabi crop.

agriculturists to sowa

(d) The various measures proposed by
the State Government for permanent rehabi-
litation are being considered by the different
concerned Ministries of the Government of
India. It will be possible to indicate after
final decisions are taken, the time by which
such measures, as may be sanctioned, may
be implemented.

Soviet submarines in Indian Occan

1710. SHRI P. VENKATASUBBAIAH :
SHRI BANAMALI PATNAIK :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether an Ttalian journal ‘Lo
Specchio™ has carried photographs purported
to be showing a USSR submarines at Port
Louis and Soviet sailors on the beach wear-
ing caps with an inscription reading ““Indian
Ocean Fleet” ;

(b) whether investigations have
carried out in the matter ;

been

(c) if so, the outcome thereof ; and

(d) the action taken or proposed to be
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government’s attention has been drawn
to the reports in question.

(b) and (c). Government is aware that
the navies of several powers, including that
of the Soviet Union, are present in the Indian
Ocean,

(d) In view of the possite dangers posed
by these presences, Government had already
decided to seek support for the implementa-
tion of the Lusaka Declaration on this
subject.

Procedure of Steel Distribution

1711. SHRI P. VENKATASUBBAIAH :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the present steel distribution
scheme which requires a cash advance of
10 per cent of the value of the indents for
sicel to be placed with the producers helps
the bigger concerns ; %

(b) whether the less affluent fabricators,
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just recovering from the recession, find it
difficult to keep a sizeable amount of money
blocked in the shape of advances and that
too without any interest ; and

(c) if so, the steps proposed to be taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAIINAWAZ KHAN): (a) to
(c). The Hon'ble member presumably refers
10 the earnest money stipulation prescribed
by the Joint Plant Committce.

According to the present stipulation, the
exemption limit for existing actual wusers
(who have received planning notes from
Joint Plant Committee upto 1-2-71) will be
calculated on the basis of the best year's
despatches in any of the three financial
years, 1967-68, 1968-69 and 1969-1970 plus
100%, minus the backlog as on 1-2-1971,
subject to & minimum of 200 tonnes, Where
both the figures of best year’s despatch plus
100% and the outstanding on 1-2-1971 are
less than 200 tonnes, the excmption limit
will be 200 tonnes

It is only if consumers wish to book
orders beyond the cxemption limits granted
as above that they will have to pay earnest
money at 10%. Thas all actual users will
be able to have their indents planned with-
out paying any earnest money to cover very
much more than the level of dispatches they
are likely to get from the Steel Plants.

2. It has since been decided that the
despatches to Small Scale Industries will be
canalised through the respective State Small
Scale Indusiries Corporations. Such Corpo-
rations have been fully exempted from pay-
ment of earnest money, Small Scale unns
are therefore not likely to face any hard-
ship.

Pakistan's complaint against India to
Secretary-General, U. N.

1712. SHRI P. VENKATASUBBAIAH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Pakistan has complained to
the United Nations  Secretary-General
against what is called “India’s open inter-
ference in its internal affairs™ ;

(b) whether Pakistan has also accused
India of posing a threat to peace in the sub-
Continent ;
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(c) if so, the reaction of the U.N.
Secretary-General thereto ; and

(d) the action taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Pakistan has made allegations to
this effect in an aide memoire addressed to
the Secretary-General on August 13, 1971, as
well as in statements made by its delegates
in the current scssion of the General
Assembly.

(c) He has, drawn the attention of the
international community to the situation in
East Bengal in the introduction to his
annual report to the General Assembly,
stating that the problems born of a disaster
of such wvast proportions can be solved
only if a political solunon based on recon-
ciliation and the respect of humanitarian
principles is achicved.

(d) The allegations made in the
Pakistani Aude Memoire of August the
13th  werc patently false and base-
less and the Government hay decided
not to send a written rcply to it as it would
only have fulfilled Puakistan's objective of
fomenting a controversy and convering the
Bangla Desh issue into an Indo-Pakistan
dispute, theteby divertmg  international
attention from the internal situation inside
East Bengal. The oral allegations made by
Pakistani delegates were, however, cffectively
countered by the Foreign Minister and India’s
Permanent Rcpresentative to the U. N.
during discussions in the General Assembly
and its Committees.

Survey conducted by Geological Survey of
India for locating Gold Deposits in Kerala

1713. SHRI A. K. GOPALAN : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the Geological Survey of
India has conducted any survey in Kerala
State for locating gold deposits ; and

(b) if so, the main fealures thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). The investigations carried out by the
Geological Survey of India for gold 1N
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Wyand gold field which extends from Nilgiri
district (Tamil Nadu) to Kozhikode district
in (Kerala) has revealed poor gold minera-
lisation on Kerala side and therefore does
not warrant any mining activity. Investiga-
tion of alluvial gold in Nilambur Valley in
Kozhikode district has also indicated the
reserves too small for any viable econo-
mic exploitation,

U.S. Arms Ald to Pakistan through
Third Countries

C. JANARDHANAN :
EXTERNAL

1714. SHRI
Will the Minister of
AFFAIRS be pleased to state :

(a) whether the U.S.A.
supply mulitary hardwares
through third countries ; and

(b) if so, the quantity and value of
such supplies reccived by Pakistan, since
March, 1971 7

THE DFPUTY MINISTER IN THE
MINISTRY OF FXTFRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The U.S. Government have
denied that the US Government is supply-
ing military hardware to Pakistan through
third countrics. According to them, since
March, 1971, no requests for such transfers
have been reccived and no permission has
been granied,

continues to
to Pakistan

NI gaTaTal qT g

1715, =it gewt T &t : 77 fade
w4t ag gam a1 97 & fF :
" (%) fea-fra 301 & wreg & o

(@) s seaww @ gfy aq fraar
& gIAT g ; A

(w) wredm garafas Far sy
Wy fafasr dar & #f-9lT ¥ iy
FIO ToEE & w9 frgaa § 0

fatwr wama ¥ gqweR (s
g arw fag) : (¥) ¥ (). Famcw
&g #1 ¥ 7 o fear aqr g1 [wear-
wa # ver mar WA dEmr wao Ho—
1116/71)
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Grant of City Allowance to Employees
of Rourkela Steel Plant

1716. SHRI GAJADHAR MAJHI :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether there is any provision of
allowing the employces of Hindustan Steel
Limited to draw City Allowances including
House Rent and City Compensatory
Allowance ;

(b) whether the employees of Rourkela
Steel ‘Plant are getting City Allowances ;
and

(¢) if not, the reasons thercfor ?

THE MINISTER OF STEEL AND
MINES (SHRI 5. MOHAN KUMARA-

MANGALAM) : (a) Yes, Sir.

(b) No, Sir.

(c) In terms of the rules of the Com-
pany governing the grant of house rent and
city compensatory allowances, these allow-
ances are admissible to employees stationed
at certain localities specified in this behalf
on the lines of the corresponding rules of
the Central Government. Rourkela is 'not
one of the localities so specified.

AT-ATAAT Nrew g

1717, =t g% 9T g :

=t W10 &t AW :

a7 : 9N W grate 54 Uy @Ay
7 FarFar fa:

(%) =1 ax# & g7 Afaw gy
¥, oY it aF " v g &,
#rgar & ga9 # fawiz w9 & fag
gfagY &Y d® a9r @I e &
graey § wedE i @ @R

(@) afz &f, @t @ a7 fer-fer

¥ g8 YFT FT 22T ATHL H
fear § w2 sfasr arvdlg s g 9N &
sarF Y ween g fea-feadt § ?

ww wt guaie wat (st wWreo W
wifewwe) : (7) 91X (7). wfasi & gy
¥eira dwedl ¥ wgde fear mr ot fie
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¥ gux ¥ grag mugy q@ & 31
fagrat 1970 #Y gzeg-grar W< |9
& W QW ¥ grafia vod i G arfe
frqefrr @eewre fagst ¥ =fgsr &
sfafafus ¥ geq o7 fasre frar s a% )

forr @azAt & w9y arar-alR W fxu
g 9% m¥w WawE —

NOVEMBER 25, 1971

WHTH A7 F1 A9

L. sredlg wage aw, aad
2 A sfeaw  gfvaay,
FAFAT |

3. gargde FTgfaga e, Afag
arqAl, FATAT)

4  Faz Wfer ¥raw Az

S Amw wz W% gfeaw gs
gfrga, AT

6. gfeas N7 wr; sfedie
g ® gfagas, Fowar |

ITH §IET @EqT WEAEY  aAr AT
srefens geangw frar ar g1 )

wrw tfear dae wrdw & d@lo wrfo 2o
go TITr AT AU

1718 it gww Wz wgag
&) WrTo dto qT .

w1 aw WY gaafq w-) a7 qam
warsar fr

(%) aar w1g wagav, 1971 ¥ fasey
& v gt wrer wfvear fax wRe A
#o wrfo &lo go A WrEgAT N =;W
geqr AgF § FY o A AX & faw wm-
foer frar mar o7,

(=) afx gy, &Y va% ®ar &y & ;
L1

Writien Answers 120

() wrewar s @ ayfaE w1 Swd
w=pE ¥ v wrwlfag adr fear mar ot ?

wR WIT graie wf (o wee @
wifemey) (%) & (7) 2@ & wAg
ay Al & wiEra s i v qfv-
TI7 B W@ ¥, T WE W TEA (T,
o arrfo fo go F IFF HEAT X
WX 3a% Wi mw gy A% fodt ¥,
wegaT 1971 § gy wredlq A7 ¥Hed
¥ 27% @7 ¥ @F G497 Ao A AFElA
& 4t | 77 uF wafkw sgaear oY st oF
et frata & fag, o Pagefta farrad &
73, WY Aeaa & gy fawre fa faaa
qr, ¥ T ¥ weaq A0 anr, eifawe
T@ 4y 1| gvere F frav w oA afng
sy & frdr gex quzT 71 gar -

faga gar

wast feafa wreaa 7€ whwsac
i amrEn

1719, sit wi#o &lo A
st g¥R |- ¥GAW
ar fadq woft ag AT A AT
&
(%) #ar fager Siqqr 9F F7T AT
F@ gy a9 1965 7 FUST frafa Wiz
g s aayaa &Y aqdr @ w4y,

(=) afz g1, & ga% aar 1700 ¥,
1R

() =@ |FF9 ¥ QIFT7 A 90704
Tt A g ?

faRe wewrwm A IR-wAl (W giem-
qmm fag) (%) o 21

(=) oifsearadt wfemfar 7 @
uwAfew wigert ox gghma &
Fewe & fog i &9 areg 7@ @)



PR

121

() FTwIT ¥ Wiy gré wAwA ¥
ag find 17 gax aagT & fang w3
uRY ¥ fae wFz frarar ) grd w9
Atk gzed ) geafe £ gram
og=ry Y & fag g garay Ay AU &
qra-are qifReTd goErT g WA A

| &Y wE 9

Implementation of Bonus Formula

1720 SHRI SOMCHAND SOLANKI :
Will the Minister of TABOUR AND
REHABILITATION be plcased to state :

(a) whether the announced Bonus
Formula has been implemented in all the
States : and

(b) whether it has been
in all the industries or not 7

implemented

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADIT KAR)Y: (a) and (b). Informa-
tion is not available.

Allotment of Land in Kharera Village,
Delhi

1721  SHRI1 DALIP SINGH : Will the
Minister of LLABOUR ANI) RFHABILI-
TATION be pleased to state .

(a) the total area of Abadi Dehs of
of village Kharera (Dclhi) and whether 1t
has been allotted o somebody ;

(b) the number of persons
this land has been allotted ;

(c) the number of industries running
on this land and whether all these factosies
arc granted licence ; and

(d) if not, the action Government have
taken against the defaulters ?

to whom

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K.
KHADILKAR) : (a) and (b). According
to revenue record, Khasra No. 395, measur-
ing 26 bighas and 5 biswas was shown as
Abadi Deh and was taken over as evacuee
property and sold to six persons along with
two picces of agricultural land measuring
3 bighas and 18 biswas,

(c) Three industrics. Two have not
municipal licences valid upto March, 1972,
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and the third is registered with the Directo-
rate General of Technical Development.

(d) Does not arise.

Setting up of Steel Plant at Salem

1722, SHRI s NARASIMHA
REDDY : Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Consultants engaged
by the Steel Ministry have, after further
detailed investigation, expressed doubts as
as to the suitability of neivelt Lignite and
Kanjamalai's iron ore and the manufactur-
ing process based on which the steel plant
is being established at salem ; and

(b) if so, whether the report of the
findings will be placed on the Table ?

THE MINISTFR O’ STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) and (b). The recom-
mendations of th: Consultants will be
available in the Techno-cconomic Feasihility
Report on the Salem Stecl Project, to be
submitted by them shortly. The Consul-
fants have, however, indicated in thc mean-
time that Neyveli Lignite char would not
be suitable for production of special steels
envisaged at salem, due to lugh sulphur
content in the char. As repards Kanja-
malai iron ore, they are of the view that
the ore can b: beneficiated and pelletised
for productioir of hot m:al by electric
smelting process.

Reaction of China to Indo-Soviet

Peacc Treaty
1723. SHRI CHINTAMANI PANI-
GRAHI : Will the Munister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether China has sent any official
reaction to the signing of indo-Soviet Treaty
to India or has conveyrd 1fs reaction
through any other diplomatic channel ; and

(b) if so, the rcaction conveyed ?

THF DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL. AFFAIRS
(SHRI SURLENDRA PAL SINGH): (a)
No, Sit.

(b) Does not arise.
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Iovitation to India to Attend Non-Aligned
Group’s meeting at New York

1724 SHRI CHINTAMANI PANI-
GRAHI Wil the Minsster of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government received any
1ovitation to attend the meeting of the none
ahgned group, which was held in New
York and

(b) whether Government have received
any communications from the non aligned
group since August, 1971 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAI AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
Yes , Sir

(b) The Government of India keeps In
close and continuous touch with members
of the non-aligned group India participat
ed in the Consultative Meetings, both at
the official and Ministerial level, of the noa-
aligned countries held m New York in
September, 1971 As a member of the
Preparatory Commuttee India 1s also fully
associated with the preparations for simlar
meetings to be held next year

Foreign Personnel Working in Rehief
Camps in West Bengal

1725 SHRIMATI BHARGAVI
THANKAPPAN Wil the Minister of
LABOUR AND RLHABILITAT'ON be
pleased to state

(a) the number of forugn personnel
working 1n the reliel camps i West Bungal ,

(b} whether India could utilise 1ts man
power to replace them , and

(c) 1f not, the reasons thereof ?

THE MINISTER OI' LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) to (c) The informa-
15 being collected and will be laid on the
Table of the Sabha

Location of Zine Factories

1726 SHRIMATI BHARGAVI
THANKAPPAN Wil the Minmster of
STEEL AND MINES be pleased to state
t he places where the Ziac factories in the
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private and public sector in the country are
situated ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) At pre-
sent there are two Zinc Smelters m the
country one at Alwaye (Kerala) mn the
private sector and the other at Debar1 near
Udaipur (Rajasthan) in the public sector

Production in Cominco Binani Zinc
Limited, Kerala

1727 SHRIMATI BHARGAVI
THANKAPPAN Will the Mimster of
STFCL AND MINES be pleased to state

(a) whether the Cominco Binam Zinc
Jimited Kerala has been out of production
due to the labour trouble , and

(b) 1f 55 the facts thereof ?

THI MINISTER OF STATE IN THE
MINISTRY OF STEEI AND MINES
(SHRI SHAHNAWAZ KHAN) (a) and
(b) The 7Zinc Smeiter of M/s Cominco
Binami Zinc Limited, at Alwave, was out
of production due to strike by the workers
during the period 13th March to 7th June,
1971

The strike, 1t 1s reported, was in protest
against disciplinary action taken by the
managemeat aganst an employee for
damaging a vital equipment of the factory

Review of Progress of Worker's Education

1722 SHRI M KATHAMUTHA
will the Minister of LABOUR AND
REHABII ITATION be pleased to state

(2) whether Government have received
the progress of worker's education mn the
country , and

(b) if so the result thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADIIKAR) (a) and (b) The
Worker's Education Scheme has been recent-
ly reviewed, first by the National Commis-
sion on Labour and then by the Estimates
Commuttee of the Parhiament Their recom-
mendations are under Government’s exami-
nation .
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on Calcutta Versity premises
Discrimination against Indians in Canada
1729, SHRI M M. JOSEPH : Will

the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether a socio-economic survey in
& province of Canada had shown that
Indian commmunity there had experienced
discrimination in different forms ; and

(b) if so, the steps taken by Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen a copy of the article
entitled ‘Saskatchewan Survey Finds Dis-
crimination A Rcality’, published in the
Canadian India Times of October 7, 1971,

(b) According to Government’s nfor-
mation, the persons of Indian origin do not
suffer from any perceptible discrimination
in Canada. When a person secks and. s
granted citizenship of o country they owe
loyalty to their country of adoption and
there should be no question of complaining
against it to their country of ongin,

12.01 hrs.,

RE : ALLCGED ATTACK ON
CALCUTTA UNIVERSITY
FPREMISES

SHRI JYOTIRMOY BROSU (MDanond
Harbour)—Rose.

MR. SPEAKER : Mr. Jyourmoy Bosu,
the students’ unrest and youth trouble 1s
there everywhere, in all thc umiversities ;
something is going on here and there ..

SHRI JYOTIRMOY BOSU: Sir, 1
will just take half-a-minute, just to bring it
to the notice of the House...

MR. SPEAKER : Not more than that.
But don’t make it a precedent.

SHRI JYOTIRMOY BOSU : I am not
taking it as precedent, Sir. 1 have received
the following telegram from the General
Secretary, Students’ Federation of India,
Calcutta :

“Unruly boys attacked the premises
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of the Calcutta University and rensack-
ed and set fire to valuable papers, rc-
cords, furniture, Students’ health board
room and damaged an ambulance. The
attack took place in the presence of
Police. For last 2 years set of boys
have completely disrupted academic at-
mosphere creating panic among students,
Today the same terror tactics are pur-
sued openly n the presence of police.
Immediate intervention solicited for
formal functioning of educational insti-
tutions. These boys belonging to
Chhattra Parishad. Strongly condemn
their action,™

SHR1 B. K. DASCHOWDHURY
{(Cooch-Bihar) : We strogly deny that;
these are not belonging to Chhattia Parishad.
These arc CPM boys., I want to make it
clear, Sir.

SHRI JYOTIRMOY BOSU : He does
not know anything  (Imterruption )

MR SPEAKER : Order, please. Papers
to be laid on the Table ; Shri Khadilkar,

12.03 brs.
PAPERS LAID ON TIIE TABLE

Wist BinGgAar DMpiovies' PAYMENT OF
Comrursory GRATUIIY ACr

THE MINISTER OF LABOUR AND
RIITABILITATION (SIIRI R.K KHADIL~
KAR) - I beg to lay on the Table a copy
ol thc West Bengal Employees’ Payment of
Compubory Grawutly Act, 1971 (President’s
Act No. 7 of 1971) Published in Gazette of
India dated the 28th August, 1971, under
sub-section (3) of section 3 of the West
Bengal State Legislature  (Delegation of
Powers) Act, 1971, [Placed in Library. See
No. LT—1108/71.}

ANNUAL Reror1 ETc, oF CENTRAL WARE-
HOUSING CORPORATION

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHIB P. SHINDE): I beg to lay
on the Table a vopy of the Annual Report
(Hindi and English versions) of the Central
Warchousing Corporation, for the year
1970-71 along with the Audited Accounts
and the Audit Report thereon, under sub-
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gection {11) of section 31 of the Warehnusing
Corporntions Act 19€2  [Placed m Library
See No 1T—1109/71]

STATEMINTS SHOWING ACTION TARIN BY
GOVLRNMINT ON ASSURANC LS, ETC

THE DEPUTY MINISTFR IN THE
Fourth Lok Sabha
Statement No XXXV

2 Statement No XXIX

3. Statement No XXl
Statement No XXVII
Statement No \VII

6. Statement No XV

7 Statement No XVII

8  Statement No VI

9  Statement No VII

Fif t b Lok Sbha
10 Statement No. IV
, 1. Statement No I
12 Statement No 1V
13, Statemeni No V
[ laced in Library,
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Desk refugees in camps (St.)

DEPARTMENT OF PARLIAMENTARY
ATFAIRS (SHRI B SHANKRANAND)
Ihezto lay on the Table thirteen state-
ments showing action taken by Government
on various assurances, promises and under-
takings given by the Minsters dunng the
various sessions of Lok Sabha.

Fourth Session, 1963.
Fifth Session, 1968,
Sixth Session, 19 8
Seventh Session, 1969
Eighth Scssion, 1969
Ninth Session, 1969
Tenth Session, 1970,
Fleventh Session, 1970,
Twellth Session, 1970,

Tirst Session, 1971

Second Session, 1971,
Second Session, 1971
Second Session, 1971

See No LT—1110/71 |

12 04 hrs
MESSAGLES 1 ROM RAJYA SABHA

SLCRFTARY  %ir, I have to report
the following messages reccived fiom the
Sccretary of Rajya Sabha.

(1) “In accordance with 1he pro-
viwons of rule 127 of the
Rules of Proceduie and Con-
duct of Business in the Rajya
Sabha, 1 am directed o 1n-
form the Lok Sabha, that the
Rajya Sabha, at ns sitting held
on the 22nd November, 1971,
agreed without any amendment
to the Intcrnational Airporis
Authority Bill, 1971, which
was passed by the Lok Sabha
at 1ts situng held on the 3ist
July, 1971 "

(1) “In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business 1n the Ragya

Sabha 1 am direcied {o in-
form the 1 ok Sabha that the
Rajya Sabha, 4t 115 sitting
hitld on the 23rd November,
1971, agreed without any
amendment to the Coal Bear-
ing Areas (Acquisition and
Development) Amendment
and Vahdauon Bal, 1971,
which was passed by the Lok
Sabha at its sitting held on
the 12th August, 1971 "

12 05 hry

STATEMI NT RF CONDITION OF
BANGLA DESH REFUGEES IN
CAMPS IN MEGHALAYA

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RK KHADIL-
KAR) . I wish to make a statement 1ogardr
ing the condition of Refugees from Bangla
Desh m Camps in Meghalaya.
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Desh refugees in campy (St.)

Sir,can I lay it om the Table of the
House.

MR. SPEAKER : That is right,

SHRI R. K. KHADILKAR™T lay the
statement on the Table of the House.

Srarement

According to the information available
some barracks in the refugee camp at Moi-
lam were gutted by fire which broke-out
at about 130 A M on the 29th October,
1971, and aboot 15,000 persons were affected.
Three persons died and four were injured.
On the same night and on 13-11-1971 and
20-11-1971, three other fires broke-out in the
same camp There had been no loss of life
or any significint damage to property m
the second fire on 29-10-1971 and that on
1311 1971, On 20-11-1971, however, 2112
persons were affected and 4 persons died.
The cause of the fire 1s under investigation,
The possibr'ity of this being a case of
sabotage cannot he ruled out.,  Security
arrangements have been tightened to guard
against s thotage activities by Pakistan agents
in the horder areas

Those refuzecs who were affected by the
fire were given necessary relief assistance in
the shape of ration/free cooked food, wear-
ing apparels and blankets Alternative
accommodation was also offered to them
in some bartacks available but the refugees
declined to move because they were afraid
of Pakistani shelling. Ordars have now been
issued by the Government of Meghalaya to
construct barracks with refugee labour and
Government material for those who have
been affected.

Clothes and blankets have already been
supplied to the refugees, who were needy
and deserving, out of donations received
from the voluntary organisations.

The Government of Meghalaya, along
with other State Governments was autho-
rised to arrange for the purchase and supply
of clothes 10 all the refugees in camps as
early as on 2ad September, 1971. The
Government of Meghalaya have nvied
tenders for supply of clothes and tenders are
wn the process of finalisation. It Is expected
that distribution of clothes will commence
in about a week or 10 days time.

Passengers Fares Ord. & Bill

As regards supply of blankets, it is
undersiood that the entire requirement of
camp refugees in Meghalaya to the extent
of 3.55 lakh blankets has been supplied and
distribution of blankets Is in progress,

12.06 hrs.

DIPLOMATIC RELATIONS (VIENNA
CONVENTION)Y BII 1+

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARYN SINGH): I
beg to move for leave to introduce a Bill to
give effect to the Vienna Convention on
Diplomatic Relxtions (1961 and to  provide
for matters connected therewith.

MR SPEAKER : The question is :

““That leave be granted to introduce
a Bill to give effect to the Vienna
Convention on Diplomatic Relations
(1961) and to provide for matters
connected therewith.”

The motion was adopted. .

SHRI SWARAN SINGH:
introducet the Biil

Sir, 1

12.07 hrs

STATUTORY RESOLUTION RE:
RAILWAY PASSENGER FARES
ORDINANCE AND RAILWAY
PASSENGER FARES
BILL --Contd.

MR SPEAKER The House will now
tuke up further discussion of the following

resolution moved by Shri Afal Bihari
Vajpavee on the 24th WNovember, 1971,
namely :—

“This House disapproves of the

Railway Passcoger Fares Ordinance,

1971. (Ordinance No. 17 of 1971)

promulgated by the President on the

22nd October, 1971."

The House will also take up further
consideration of the following motion
moved by Shrimati Sushila Rohatgi on the
24th November, 1971, namely =

“That the Bill o provide for the

*Published In the Gazette of India Extraordinary Part 1I, Section 2, Gatedzs-11-71.
flatroguced with the recommendation of the President,
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levy of & tax on railway fares, be taken
into consideration™.
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12.09.

[SHRI SE HIYAN in the Chair]
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SHRI HUKAM CHAND KACHWAI
(Motena) Sir, there 1s no quorum.

MR. CHAIRMAN Let the quorum
bell be rung—Now, there 15 quorum. Shri
Chittibabu,
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*SHRI C CHITTIBABU (Chingleput)
Mr Chairman, Sir, I ama thankful to you
for prving me an opportunity to participate
in the discussion on the Railway Passenger
Fares Bill, which 1s before the House to
replace the Ordinance promulgated by the
President on the 2Ind October, 1971 The
Bill provides for the levy of a tax on
railway fares to meel the growing cx
penditure on the mamtenance of 10 mullion
Bengla Desh refugees Al our countrymen
from Himalayas to Cape Camorin 1re
behind the Government n therr humane
endeavour wnd thure 1s no doubt that they
will unanimouslv extend their whole hearted
cooperation t» the Government n  then
effort to tide over the unprecedented and
huge «conomic burden cast on the countr
But, 1 would hke to know whether this
kind ol levy will be extended from year to
year oOr 1t Is Just A tempotary measure o
preventi our economy from being completely
disrupted by the unending mflux of refugees
from Bengla Desh 1 do appreciate that
it is a laudable objective based on
humanitarian ¢ nsider itions t) give succour
to the suffering refugees At th. same ume
I woild bike to know hy what time they
are lhikely to return to their country | ask
this question because our Prime Minister
has not informed this Hous about the ume
by which these refugees are hike'v to go
back In Pakistain national emergency has
been declared and tlie people of Pakistan
are being prepared to face an eventual war
with India o fact there 15 war hysteria
throughout Pakistan  On the other hand
the countries of the world have appreciated
the restraint shown by India at this crtical
juncture

1 would Y1ke 10 point out here that thiy
1s the first ime 1n the independent history
of our country 1ecourse has been taken by
the Government to promulgate taxation
proposals through presidential Ordinances
When the late Lal Bahadur Shasiri was the
Prime Minister this procedure was not
adopted At the tume when Jawaharlal
was the Prime Minister, the then Speaker
of Lok Sabha, Shr1i Mavalankar objected
to the procedure of issuing taxation
ordinances during nter session Even our
present Speaker pointed out that just a few
days before the Lok Sabha met such
Ordinances 1nvolving taxation proposals
shouid mot have been promulgated 1
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would only say that the issuance of taxation
ordinances during inter-session, especially
just a few days before the Parhament 18 to
meet 15 not condicive to sound parlis-
mentary conventions

Sir the Government, nstead of issuing
so many Ordinances, could have as well
presented a8 Supplementary Budget during
this session so that the people would have
known the taxation burden in its entirety.
1t 18 also not clear whether these taxes have
been impnsed temporarily or on & perma-
nent basis It 15 dlso not clear as to the
amount of twvenue the Government will be
getting from this levy | have been hearing
the plea of the Ministers mm support of these
ordinances that the Departmental machimery
and the officials have 10 be given time for
working out the taxation proposals and that
18 why these ordinances werc wsued [
would like to ask  have the departments
not worked oul ecarlier such taxation
proposals ? Are thu ofhuals so 1nexperienced
as to requure tme for working out the
details of taxation proposals ? Year after
year m cvvery Bud.cl taxes have becn levied
and the Departmoents have been implement-
mg them [ am not able to appreciate the
explanation given by the Ministers in this
regard

At tht behest of the Cenue, the
Governors have als» msued such ordmances
ltvying, taxes This only shows that the
Centre has also t1icd 10 wurb the powers of
the State Legnlatures 1 would only say
that, however laudable the objectivc may be,
the Government should not set up
precedents which go agamst the spirt of
democrat ¢ junctioming

I rom these taxes, 1t I1s estimated that a
sum of Rs 30 «rores wnl be collected by
31-1-1972  What 13 the mcome f{rom the
passenger fare tax ? Just belore the
pailiamentary elections, the country was
mundated by the slogan of Garibr hato from
the rulmg party But, after the Bangla
Desh cnists thss slogan has been given a
go by In f{act, 1t 15 known to everyone
tha poverty mm the country has increased
and 1t 18 more widespread now None can
dispute the fact that of the total ralway
passengers, neatly 90 , belungs 1o the
category travelling in 111 class 1 would
not have minded if taxes had been levied
on passengers travellmg m I Class and

— - ———

*The origmmal specch was delivered 10 Tamul.
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Air conditioned Class. 1 do not also object
to the tax on inland air fare tax. But the
taxes on 1alway fare and postal articles are
against the professed sympathy of the
ruling party to the poor people of the
country., Are they gomg to create a
socialistic State with this approach 1o
commn people and to their problems ?

In reply to my unstarred question No.
1354 on 23 11-71 the v n Ralway Mimster
has stated that during the firist .ix month
of this yeal, the rmilway eatnings have gone
up by Rs. 7 crores more than the budgeted
estimate, while the working expenses of the
Roillway have also gone up bLv Rs, 24
crores as compared to the anticipated
expendilure  in the  Budget  If  the
admimstrative  expenses go  up by Re. 17
cions i six moiths I do not know how
the Railway Ministry v going to achieve
s target of development 1 would hike to
request the hon  Raitway M nister (o ex-
plain this pont

Are there no alternatives at all for the
Department to rane the reguirement amount
of revenue ? It 15 vstimated that the thefts
on the Railwav come to Ry, 17 wiores in a
year The wnoust of compensation  paid
for pilferages alvo Loms to R« 20 crores a
year. [If the Railmay Administation gears
up its machmery to check and control
the thetts and pilferages, thev would get
Rs 37 crores a vear, wasicad of the paltry
sum of Rs § crores which they are likely
to get through this levy on passenger fare
I would request my hon triend, Shr Shafi
Quercshi, to explain the steps taken by the
Railways to eradicatc this evil

It is estimated that the population of
the country increases by 2 crore. and 40
lakhs a year During the past 24 years,
approximatelv the population would have
gone up by 25 crores. Thi» would naturally
have resulted in increased travelling public
and the income of the railways would have
gone up considerably. It might be argued
that due to rapid increase in the cost of
industrial raw materials, the expenditure on
the Railways has gone up. (t is not that
the Railways alone have been aflicted by
the price rise. In fact, 55 crores of our
people have been suffering untold miseries
on account of the rising cost of living, It
is also estimated that by the end of 1972
the number of unemployed in the country
would be 4 crores and 20 lakhy., What
pteps have been inken by the Government
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to creat employment opportunities for these
young men? I would appeal to the
Minister, not as a number belonging to the
Opposition party but on behalf of the
poor people of the country, that the taxes to
be levied on passenger fare and on postal
articles should be withdrawn

1 would refer to the fact that in the
matter of railway development Tamil Nadu
has been completely neglected We have
been demanding for decades for a railway
Iine between Trivandrum and Cape Camorin
which  will connect  Naegercoil also.
Sumlarly, we have been pleading for
Chinna Salem-Chingleput railway line, But
the stock reply of the Railway Ministry
that they have not got adeguate funds to
undertake these schemes, There is no
double track at all in Tamil Nadu. The
people of Tamil Nadu have been asking for
a double track for a distance of 18 miles
from Tambaram tv  Chingleput, but they
are told that electric trains are running on
this track. There is another long stanging
demand of the people of Tamil Nadu,
There 1s broadgauge line up to Arkonam
and they have been asking that this
broadgauge line should be extended upto
Chingleput via Conjeevaram. Jt is a
distance of only 30 miles. Tt need not be
a double track, but only the cxtension of
broadgauge line from Arkonam upto
Chingleput. If this is done there will be
broadgauge connection at Chingleput. But
no attention has been paid to this problem
by the Railway Minisiryv. How are they
gomg to Nft the lignite fron Neiveli to
Salem, where stecl plant 18 coming up ?
Inspite of repeated requests from the Tamil
Nadu Government that there should be
double track between Neiveli and Salem if
the Stecl Plant is to come up within the
targeted date no action has been taken so
far. I am wunable to wunderstand the
negligence shown by the railwavs so far as
development of railway system in Tamil
Nadu is concerned,

1 would also request the hon. Deputy
Minister of railways to pay some attention
to the type of food served by the railway
catering department, since has  himself
peesonally secn at the Central Station what
kind of food is served to the passengers,
The running ptaff of the catering department
has not been provided with winter clothing,
The Members of Parliament from Tamil
Nadu bave been appealing for years to the
Ministry that the ronning staff coming tg
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North should be prowided with winter
clothing, but so far our request has gome
unheeded

T would urge that in the mnterest of the
poor prople travellmg 1 IIT class the
passenger fare tax should be withdrawn
Tnstead of creating new posts of General
Managers, lor the time being the adminis-
trative expenses of the Kailways could be
considerahly reduced I this 1s done, there
will be no need to levy this additional tix
at all

it is stated that a sum of Rs 3 crores
18 being spent every diy on the Bangla
Desh refugees When 1s 1t going to end ?
Before this session comes to a close the
Prime Minister should inform the house by
what time they will be going back to therr
country If our people irc not given a
definite 1dea about this, they will lose ther
faith 1n the present Governmant and  quite
likely they will start violent agitations |
came across a report of the Reserve Bank
that thousand croie  have been taken by
the Centre and the Siate Government as
overdraft I would like to know the steps
taken by the Government here to clear such
huge overdrafts and how the enormous
amounts of loans are gong to be repud
JF this 1s not done, the country’s economy
will be beyond redemption  If the Govern
ment take recourse to the issuance of
preaidentinl ordinance. to collect 1 ew taxes
then the people rise in revolt and 1t may
not be surprising that the entire country
may becomc a blondy garden of 1evolution
I would request the Government to see the
wniting on the wall and withdraw the tax
on the passenger fare affecting the common
travelling public in 1II lass

I thank you for giving me an
opportunity to participate in the Jebate

SHRI P VENKATASUBBAIAH
(Nandyal) Mr Chairman, Sir, this s
another Bill, replacing an ordinance that
has been formally promulgated by the
Pressdent The mamn obgect of the Orde
nance and the Bill 15 to collect addiional
revenue as railway fare to meet the increas-
od expenditure on account of the problem
created by the influx of a large number of
refugees from Bangla Desh When a Bill
of this nature 18 being discussed i this
Houve it 1s but natural that the members
who participate in the debate will bring in
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all types of issues which may not he dmectly
connected with the present Bill but which
have a bearmg on the working of the rail-
way system as 1 whole

The railways have been working at a
loss for the last few years and specially for
the last three or four years the budget of
the raillways has peen showing a gap bet-
ween revenue and expenditure Bui, on
some pretext or another, direct increase m
freights and fares was postpone! and only
indirect taxes were levied which will not
attract the attention ot the Members of
Parllament I personally fuel that if only
the entire system 1s overhnwuied and put on
proper gear there 18 no need for the Muus-
try to come jorward with u Bill of this
nature because they can economise In
expenditure 1n several dircctions

I know that our country 1s facing a
<tupendous problem of fecding mullions of
refugees Though we have wlofted Rs
60 crores 1n our Central object for rehabih-
ation of celugees, the expenditure 1s
mounting up and the figure has already
gone up to Rs 20 urores Government
have devised virious measuics to make up
this huge deficit  But I doubt he wisdom
of coliecting -mall amounts by picit meal
legmlation here and there are taxes on a
large number of items In some cases it
may even tesult in the expenditure on
collection of tax beaing much more than the
tax collected So, it would have been
better if they had come forward with one
comprehensive  Bill to  collect ncieased
revenues It 1s true that if they resort to
deficit financing 1t may have repercussions
on the economy of the country but there
are certain avenues which can be tapped
for taxation So, they could have resorted
to direct taxes and appealed to the senti-
ments and patriotism of the people for
collection of those taxes

In the present case, the States have
also been brought into the picture 1 do
not know how it will be apportioned bet-
ween the States the growing expenditure of
refugee rehabilitation

How are the States going to play their
role in the overall matter ? 1 do not know
In the Statement of Objocts and Reasons,
it has been stated

“In order to meet the expeaditure od
the relef of Bangla Desh refugess,
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was agreed at the meeting of the

Govornors and Chief Ministers of States

held at New Delhi on the 12th October,

1971 that both the Centre and the States

would fevy such additional taxes as

would be mnecessary and that the
revenues so realised by States would be
placed by the States at the disposal of

the Centre for the said purpose *

Now, the State Governments have
started levying additional taxes The
Andhra Pradesh Government also are in-
tending to levy certain additional taxes.
Other States will also follow and resort to
additional taxation In addition, the
Central Government will come forward with
additional taxation proposals The sum-
total of it will be that it will adversely
affect the living of common man and it
will also have an adverse effect on the
economy of the nation

When we talk of the railway adminis-
tration and ralwav fares, T do not know
whether the Railway Minister partieularly
and the Finance Munister have thought out
a sort of comprehensive plan to see that
the common man s taxed to the barest
minimum, and simultanenuly, the efficiency
of the railways will go up. A passcnger
or a person who sends parcels or some such
things will willingly pay if he feels that the
rallways are discharging an cfficient service
to the common man In the absence of
that, [ feel, this will prove an addiuonal
burden and the pennle will not bc happy
Lo pay these additional taxes

Soon after Shri Huanunanthaiya took
over the charge as the Railway Minister,
he said that every cffort will be made to
improve the revenues and that he will be
in a position to prerent a surplus budget
for the Railways. [ have yet to see whet-
her any such cfforts are being made in this
rogard.

Several other factors that have been
mentioned by mv hon. friends who have
preceded me with regard to the facilities
that are to be provided to the travelling
public must be ctaken into considera-
tion. AIll these factors must be takcn
into concideration whenever the Govern-
ment comes forward with such tax measures.
I hope the hon. Minister will look iito
it and have a comprehensive examination
of all matiers and sec that the travelling
public and the common man will fecl not
pnly his patriotic duty to bear the additio-
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nal burden but will also feel that the railways
deserve to be paid more.

T appeal to the hon. Minister to take
all this into consideration whenever he
comes forward with such measures,

it yamTy wwTA (oEEw) © gawfe
wEtr, Wy ¥ faw ¥ faeav frorae
gt wft arvE Yy omw 10 Fgt @
Y W owTer & 727 7, 9 greqq & g€
femratam 1 317 3 29 M2 A QA
FY ¥ fr oy famd awr < fEvd
FIOT AX, A 4 wAF T A A fw
fex dara g9r FAEE A7 Far 9%
T frar w0 Tw SEICE qg TS
FAAT ¥ 94 WG @ |
o1 g wyT weapeat Haw § (e W
wnwa fom ate ® feuaraar @R
7z A Y FAAT & ofr wgfeT wAm g
s & st o7 fadw v g

#1 & 3 warerg ¥ A Awar g 5
fasa ¥ nar F¥v-A1 AW § foaer FwC
zq Avg & 9fqs & wfaw 57 oAy qwar
7 JAT @I AT | & qF N FFAT Frgav
gfR N Ty am R & I AR ¥
Ty ¥ w7 GGAIA wwEr g, aifs s
#t wrgw 27 a% fr fFe g7 7% gw awen
qw & womfen 2 gErgaT FT IwY
&1 97 g7 ATHI AT AW Y AYGQAT
A & A g wfgr o B fw
FATY ggraar & fad WA g1 I
faare & grar 59 AW { $AT AT FT
AW | AT FHTR I I CF qAEH
g%z WTaT gAar §, ®IT gL gAIR W A
waar %y fafra wwre & 9 W w1
ZT G ¥ AW $@ ¥ syaear €Y A7
W

qW 72T 97 & 47 Spaeqt Gd §,
aEt qX ¥ I eqEwedT W@ AW A
e W€ e ag g AT & ¥
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O & Frar 7% aar famrAgl oF
@ waeft §, & A aAd wR A
g as arar §, 7 A mfear |ra-
(@ o % A€ g & ¥ A afed
Y FavfrRt ax & omav s oawar ¥
et ¢ 5w gwoaww @
e

ared fege Svd § wrgefr g vy
A 9T wew & 4 oam @€
raF A A AW g ot 7F I
7Y gT ave ¥ oA frar smAr &1

4TS ¥AY GATAA FT |@F AT qA1
17T &1 afe Yad fawmm g A 9
T Y YT FF AY qEwE @0 7Y 9E
| wETT A 92 o7 R A & g
PoEr swAY @1 mrad ¥ AT R
geqT | I @rfRar @ WwIE
T AT T &1 & g Yo A R
raT ETET g 5 w9 4R
Tar g, ¥ argw &, Seaer ATIA 71
IAT THA TIRAT FIAT AFAT & )

st gem @@ wgaw  qA9fa
feg gR @t orv fame ¥ fodr @1y
il

MR CHAIRMAN
'mber from your
sken

Mr Shibban Lal Saksena

No, Please One
Partv  has already

PROF S [ SAKSFNA (Mahary-
3) Dunng the last thuty-five vyears
my parliamentary life, I have nwver seen
h a lange number of ordinances passed
ang such a shorf time lhe lightness
h which the Government passes the
linances was shown yesterday when the
all Coms Bill was being pavsed There
» no necessary lor it Fven then, an
fmance was passed forit I hope, Sir,
Government will consider the observa-
w of the late Shr Mavalankari, when
sard that ordinamces are a denial of
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democracy and they should ant be resorted
to on such flimsy pretexts This 15 one of
the things which, I hope, the Government
will take to heart and will not insult this
House 1n this manner in future

It 15 most objectionable to pass ordinan-
ces lor taxation purposes it has mnever
been done before It s for the first time
that we sct so many ordinances passed for
purposes of taxation These ordinances
wre taxing the poorest of the poor They
have taxed all the essential commodities
of public use, 1hey have taxed Railways
which everybody uses | verybody who
pavs more than Re 1 as railway fare 1s
taned  Simularly, in 1egard to  postare
stamps and n regard to newspapers, thust
taxes will hit the poor  If thss 1s socialism
what kind and varity of socalism 15 this ?
Is this the way to rumowe poverty ?

Therefoie Sir | hope thu Government
will try to sec that these taves aie replaced
bv other taxes which cin be levied on the
richir people sho cin aflord to pav If
they want, let thum tax air-conditioned
travel air-travel ctc o1 those who can
aflord to pay  Thev are taning everybody
who pays more thain Re 1 railway fare and
this 15 something picposterous  This amount
of Rs 70 crores could have been collected
by savings in the varous depariments

1 hope Government will trv to see thal
these taxes are 1eplaced by some other
measures to got thus much money by saving
and by taxing the rich

It 18 most surprising that the Bangla
Desh 1cfugees should have been sclected as
the reason for the promulgation of these
ordinances The whole countrv 15 one in
trying 10 help them, but we should not tax
the pcople on their acconnt  We are spend-
ing from the general revenues for their up-
keep Why should we say that we are
taxing for their sake 7 1lus s something
which 18 not 1in good taste

I would have agreed to pay taves if
there had been 1 war  Fven though Pakis-
tan 1s tiying every dav to provoke us, stll,
we have nol declared war We should go
out for all-out war and liberate Bangla
Desh m a weck’s time and liberate owcu-
pied Kashmir and teach Pakistan a lesson
for ever In that case I will support any
amount of taxes for meecting, thejwar ex-
pendityre  The problem of refugees has
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been crcated by your wrong poliies It
you decide to wage war, the whole House
would have been ready to vote any amount
of money tor meeting the expenditure of
the war I verybody would tighten his belt
to pay the. taxes Today there 15 no war
and these taxes on the poor cannot be

Justified

I hope the Government will take heud
of my warmngs and withdraw these fanes
which are lntting the poot  Thank you

& wawaT ()  ganfa sgEg,
WEH fRur 7 O goad 31 Az g
qaar of & fagg |, & gawr [QAg 7@
sl esigurgrmmal & weraw
dra? ew § arfaa &1 gaw & F qwar
aw® 7 A oy @ g e v
& arfagi a Y Jo falg g vgar 2
fo o oy & @fnar dae @F 47 @Ay
¢ 30 uFus ¥ 50-50 YT 60 60
arft w7 w@ Y afvd w aF FVFR
T ITY ae 9 ) wm ad Rar g
VKT 71 A Tmy a9 & mfxdr
TFAGT T 41§ Aot ART 1 WY A
#AAdft # 39 gforwm g miom A
fesa dinte 2 & s sy 3 faaw v
mifaar sy afr afemd w1 AW T
qEdr & 1

ot afafaa @a & 29 A
& A1 FRAMA 2 97% w@Iw AW AT
fades sy amger 2 Vit & wer w39
A TR AT & TGT 4T 1 AT T
WY & 91 48 award § 3 = sawifan
FT BT TINQ 477 ¢ 1 7 FHfear A
ATAIGS A1 G LqraT ATGT § W A
A F1 W77 oA@ far wEr g @
swT At fedfs wrorarm & wage ¥
2 1 =7 sAxIfRd) &Y ara & A o g
qrar Al @ 1 gAY A a@ 37 Al
wtA & fav dwre agr gar 81 37 38
I AT A #Y wifger v § o sAw!
< fear sar g1
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awrmfa Y, 7 fqafas & @iw
v% H-a1etg A §1 ZFT g Tgr
argy &1 fmfo s@ & fag av 195
A agr ¥ wawfofafe s o a1 @
afsa sagy Ave FE N sm ad
7€t ¢ | fagelt A% /9T 4 Iq arg o,
HEF IH WY rA ANt g @ W
¥ ATHT AP ¥ TAAT F qEgrEa ¥
a1 afwd gast mro as oo a8 fear
%71 & Wi wgeg & ardgar &7
3t frafsx &x % ¥ tord oA o
famtg e svar w wiifs @
guTg } Fgr 1 o WrE aar a8 &f
aE T

aarafa 7g12g, T wgd 9T T
HAqE WE-ATe) qAqT fede @iw
fov s o ar 9 Y FT A I
At gun ag wg fear o & fw @A
g 7 A2 feur & WERT gW 991
arFy Ay & mry P Tafag & fade
gwr fe oy qv fesz 3 T A9
41 @7 gF77 § Frae ¥ & fag &
AT | FaFY a2 foy wry foF w@oOw
q WAt wag w1 SN A% 6
ar ) arg @ & faaga e fa &
T & A4 ¢ W1 T q@EET A
N af@ fagram i @ osI & ®
§ HYAT WGW AATA FIATE |

SHRI BISWANARAYAN 5S5HAL1
(Lakhimpw) 1 risc to support this L
which sechs 1o levy certain taxes om ¢
rallway passengers We must distingu
thesc taxes from increases m ratlway far
This 15 nol an incredse in railway fares,
s simply 1 tax tuemporanly imposed on 1
railway passengers, which will go for 1
benehit and the welfare of the crore
people who have come to our country frc
Bangla Desh

1 am surprised that those who used
vhed tears for these unfortune men 4
women chitdren and mothers who
suffered & lot, who have been uprooted,
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have left their country and come to our
country in great Panic and to whom we
are giving shelter, are now opposing this
measure which seeks to give them some
help. 1 see no point in protesting against
or opposing these measures.

It has been argued that even the third
class passengers are made to pay some tax.
I must say that in such are near emergency
which prevails in our country, the entire
population should feel that they are paying
something for the cause of the nation and
for the welfare of the one ciore of uprooted
people. Therefore, there is nothing in the
nature of any injustice if the Bill makes
even the third class passangers pay 5 per
cent more on their travelling expenses: On
the other hand, those who can afford to
travel in third class by paying some amount
are surely better off than the thousands of
others who cannot afford even to travel by
train. Therefore, there is no irregularity
and no justice and no indiscrimination if
these richer passangets are made to pay for
the benefit of those uprooted and unfortunc
people who have been forced to leave their
territory and come to our country.

In this connection, 1 take this opportu-
nity to ventilate some of the grievances of
my State,

MR. CHAIRMAN :
after the lunch recess.

He may continue

13.00 hrs,

The Lok Sabha adjoyrned for Lunmch till
Fourteen of the Clock.

The Lok Sabha reassembled after Lunch
at four minutes past Fourteen of the Clock.

- [MR. DEPUTY-SPEAKER in the Chair]

SHRI SAMAR GUHA (Contai) : Sir,
1 want to draw your atiention to a very
important incident of tempering with the
Joyalty of a patriotic Indian by the wife of
the High Commissioner of Pakistan.
Recently, there was a special prayer held in
‘the shrine of Nizammuddin Aulia for the
" success of the. freedom movement in+ Bangla
‘Desh, But then, the wife of the High
Commissloper of Pakistan who went there,
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sbused the Chief Imam there, remonstrated
and insulted him saying that ‘‘you h_ua
done wrong and you have acted as a traitor
to our country and you should not have
done this.” The Government should make
a statement whether it is permissible to do
this to a patriotic Indian, whether his
loyalty could be tampered with and he can
be threatened and abused in this way. I
wish to draw the attention of the Minister
of Parliamentary Affairs to make a statement
in the matter, whether it is permissible.

MR. DEPUTY-SPEAKER : Order,
order. Shri Biswanarayan Shastri.

14.4} hrs.

STATUTORY RESOLUTION RE: RAIL-
WAY PASSENGER FARES ORDI-
NANCE AND RAILWAY
PASSENGER FARES
BILL—Contd.

SHRI BISWANARAYAN SHASTRI :
Mr. Deputy-speaker, Sir, as 1 have said
before, I take this opportunity to mention
some to the urgent needs of my State so
far as railways are concerned. Not only
the industrial development of Assam
depends on the importance of the railway
system but the safety and security of the
entire Northeastern region depends on it.
Therefore, 1 hope the Railway Minister will
pay his attention while collecting tax from
the passengers which is levied by this Bill.

The people of the north-castern region
are destined to live in a peculiar geopolitical
situation. That condition is not our crea-
tion. We are destined to live in such a
condition. The link of that region with
the rest of the country is by a narrow
corridor which is less than 40 miles, By
that corridor run our national highway, the
broad gauge and metre gauge railway lines
and the crude pipeline which brings crude
oil from Assam

MR. DEPUTY-SPEAKER : What has
it got to do with the present Bill ?

SHRI BISWANARAYAN SHASTRI :
I am taking this opportunity to urge upon
the Government that adequate attention
should be paid to this aspect as there is
acute scarcity of steel, cement and other
thibgs in Assam. = . . . . :
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MF.. DEPUTY-SPEAKER : Pleasc be
relevant to the Bill. 1t relates only to the
levy of tax on fares ; it has nothing to do
with the problems in those areas which you
are referring 10. Kindly be relevant.

SHR] BISWANARAYAN SHASTRI :
This aspeet cannot be ignored. The recent
opening of the Farraka barrage had lessened
the mileage and the ume but it does not
solve the problem bicause transhipment
takes place.

Having said that | must say that this
Bill provides for the levy of taxation for the
benefit of the unfoitunate people who have
come to our country and keeping the abnor-
mal situation in view 1 hopc this House
will accord its unanimous approval to this
Bill.

THE DLPUTY MINISTER IN THL
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATAGI) : I should like to
thank the hon. Members of the House for
the valuable suggesuons and 1 am sure  that
many of the suggestions extended by them
would be of usc 1o the Government 1n course
time when 1t could devise means to include
some of them at the time when the budget
comes into operannon  But the fact remains
that the entire opposition has united, and |
can understand their point also, against
taxation by ordmance. 1 would like to allay
their fears as far as possible by explaining
the extenuating faclors which may o1 may
not meet their charges.

1 would like to draw attention to article
123 of the Comstitution which lays down :

“If at any ume, cxcept when both
House of Parliament are mn session, the
Presidemt is satisfied that circumstances
exist which render it necessary for him
to take immediatc action, he may pro-
mulgate such Ordinances as the cir-
cumstances appear to him to require.”

I do not think that the country has to be
told or the hon. Members have to be told
that the circumstances were such and the

mpulsions behind these exigencies were
uch that Government thought it necessary
to promulgate the ordinance.

They have quoted the ruling of the late
revered Speaker, Shri Mavalankar, and the
reply given by Pandit Jawaharlai Nehru.
While they gave one side of the picture, 1
may be permitied to present the other side,

AGRAHAYANA 4, 1893 (SAKA)
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This is what the late Pandit Nehru said on

13th December, 1950 :

“[ think all of my colleagues will
agree with you that the issue of Ordi-
nances is normally not desirable and
should be avoided except on special
and urgent occasions.”

We are all of the same view so far as
this matter is concerned,

“As to when such an occasion may or
may not arise, it is a matter of judg-
ment.”

That is where we differ, whether
have been issued or not.

In his letter of 19th July, 1954, the late
Prime Minister Shri Jawaharlal Nehru again
said :

“We have been reluctant to issue
Ordinances and it is only when we have
felt compelled to do so by circumstances
that we have issued them You will
appreciate that it is the responsibiity of
the Government lo  decide what steps
should be taken in a particular centin-
geney,™

I hope there are no  two views on the issue
that theic is a contingency now.

*1 am niyself unable to sece why this
should be considered undemocratic. Of
course, this power, like any other power,
may be abused and Parliument will be
the ultimate judge as to whether the
use of this power has been right or
wrong ”»

it should

So, that shows the reluctance of the Govern-
ment, whether that Government or this
Government  loday, to ssue  Ordingnces in
normal times, which 1s healthy convention.
It 15 only the particular contingercy and the
compulsions behind 1t that have made
Government resort 1o this Ordinance,

It has been said that in the past there
has heen no taxation by Ordinances, but the
history is otherwise. Just for putting the
record straight T may point out that earlier
therc have been some Ordinances where
taxation has been levied, for instance. The
Mmeral Oil (Additional Duties of Excise
and Customs) Ordinance, 1958, the Sugar
(Special Excise Duty) Ordinance, 1959. The
Indian Tatiff (Amendment) Ordinance, 1965,
The Indian Tariff (Amendment) Ordinance,
1966. The Mineral Oil (Additional Duties of
Excise and Customs) Amendment Ordinarce,
1966 and the Taxation Laws (Amendment)
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Ordinance, 1967, I am not trying to justify
taxation by Ordinance but only pointing out
that there have been instances in  the past
where there must have have been similar
circumstances and compulsions behind them.
(Interruption) We abide by the convention
laid down by the ruling of the hon. Speaker,
we also share that feeling, but in particular
circumstances such measures have to be
taken though in normal times thev may not
be necessary.

Thirdly, they say that (he burden will
fall upon the third class passenigers, that the
common man should not have been trou-
bled. They accuse the Government of
preaching a socialistic pattern of society and
indulging in various slogans, but of hitting
the common man in practice. With reference
to this particular Ordinance and Bill 1 wi!l
only say that this theory of the common
man also has to be exploded. Let us realise
that we are a poor country and 75 to 80 per
cent of the people costitute the common
man, no matter from which walk of life
they come. It is a comman man’s country
consisting primarily of people not subjected
to luxuries. This myth of the common man
has to be exploded once and for all. May
1 ask hon. members, when the rcfugees who
have been rendered homeless and have been
forced by circumstances to take sheller in

our country in Assam, Meghalaya, West
Bengal and Tripura—in Tripura the influx
of refugees is as much as the local popula-

tion itself—is not the common man already
sharing the burden so far as daily food,
shelter. c¢fc., are concerned ? Is not the
cammon man already bearing there burdens
willingly also ? Why should we say things
here which may directly or indirectly hurt
the morale of the people ? In Tripura and
other States, the local peopal have been so
generous and understanding that they have
even sacrificed their wages of labour in order
to accommodate the refugees who have been
forced to leave their hearth and home. So,
the common man is already sharing the
burden, whether it is rise in prices, ration.
etc. He has never grumbled. WNot even the
tribals, who may have the apprehension
that the refugees may stay on far some time,
have objected toit. I do not know how
the cultused, educated, highly qualified
members of this House, fear that the comm-
on man is objecting to that.

SHRI JYOTIRMOY BOSU (Diamond

NOVEMBER 25, 1971
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Harbour) : Why isit that youare nd
collecting the arrears of taxes to the {une.ol
Rs. 862 crores, 92 per cent of them bein
due from the corporate sector ?

SHRIMATI SUSHILA ROHATAGI:
1 do concede that there are various sphed
in which the Government machinery has t
be geared up and there has to be streamlir
ing. I think we need the advice and sugge
tions of hon. members in our cfforts. That
is where we are united. But let me fioish
the common man’s ideology before I gotto
the rich man and the tax arrears. So fars
this railway tax is concerned, it will aﬁ'aﬂ_
the people in this way. Not that the Go
vernment wanted to hit the common mai;
but how for it will hit will be illustrated by
the following :

So far as the ordinary third class farc#
concerned. upto 100 KM, on a fare d
Rs. 2.65, the increase will be upto 15 paisi
Upto 500 KM, on a fare of Rs, 12.50, bt
increase will be upto 65 paise. Upto 160KM|
on a fare of Rs. 22, increase will be Rs
1.10. Upto 4000 KM, in which a perso8
can travel throughout the length and breadd
of the country, on a farc of Rs. 72.95, ¥
increase is Rs. 3.65. This is how the thirk
class ordinary fare will be affected. Thost
who pay less than onc rupee as fare will nol
be subject to any tax levy whatsoever.

Coming to third-class mail ftrains, fora
fare of Rs. 3.50 up to a distance 100 kil
metres the increasc would be 20 paise, fora
fare of 16.30 for a distance of 500 kilometres
the increase would be 80 paise and on 1,00
kilometres or a fare of Rs. 28,50 it wou
be Rs. 1.45. On a distance of 4,000 kil
metres or a fure of Rs. 8545 the increast
would be Rs. 4235, I wonder how many
pecople undertake a journey of a distance of
4,000 kilometres in our country.

So far as air conditioned class is con
cerned, it has been suggested rightly whichl
corroborate, that the pecple who travel by
this class are in a position to pay moré
Naturally, in their case the gradation of fax
is a little higher, going up to Rs. 32.75 for
the longest journey of 4,000 kilometres.

This will show that the chalge that thi
levy is hitting the common man is something:
which is not borne out by facts, [tdos
not stand to reason, Yet, it has been advo
cated by the hon. Member,
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SHRI JYOTIRMOY BOSU: If you
take care of the penny, the pound will take
carc of itself, Don't say that a small increase
may not mean anything. You do it three
times or four times every year.

SHRIMATI SUSHILA ROHATAGI :
We will take care of both penny and pound.
But will the hon, Member take care of
cither of them ? [ want to fight logic with
logic.

SHRI JYOTIRMOY BOSU : I am also
willing to fight.

SHRIMATI SUSHIIA ROHATAGI :
So, the charge that why do not we have our
sympathies for the common man and that is
why we have imposed this levy is not
sabstantiated,
" Further, this would exempt 53.8 per
‘cent of the passengers from the tax. As such,
this tax does not hurt the common man.
’-'Because, the earnings from the third-class
itself comes to about 80 to B8 per cent of
the earnings. As such, 77 per cent will be
gxempted from this. Therefore, that argu-
" ment of the hon. Member falls.

Then a suggestion was made that the
third class fare should be exempted from
this levy. Let us be realistic. Apart fiom the
calamities like flood havoc and cyclone and
the consequent increased expenditure, we are
in a developing stage and our plans have to
be fulfilled. So, increased taxes are unavoi-
dable. If the tax is not levied on railway
fares then the alternative would be to levy 1t
po such articles and instruments which
would vitally affect the production. Ata
time when increased production is the need
of the hour and a determined attempt is
madc by some of the parties to dislocate
production by strikes and  gherraos, we do

not want to impose any additional tax
which would affect production in vital
sectors of our economy. Thereiore, even

though we need increased revenue by way of
laxes, we do not want the production to
suffer. On the ocher hand, we want produc-
tion and econoinic growth to be accelerated
in the face of the new challenge we
are facing on the borders. We do not
want production to suffer by levying taxes on
some of the items suggested by some of the
" hon, Members.

Then on the question why the Ordinance
did not come into operation’ from the date
of promulgation, T said that its coming into
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force on a particular date was coincidental.

It was not the intention of government to

either by-pass or ignore or treat with

contempt Parliament. It is a sovereign

elected body and the question of contempt

does not arise.

4, 1893 (SAKA)

I think, the very nation itself is rather
repugnant and they should have no fear on
that. But the fact is that we badly need
resources to meet Bangla Desh problem.

I have some of the figures of amounts
expected to be collected from various levies
and I would like to place them for the
benefit of the hon. Members. These are
the daily revenues collected from each of the
lives imposed under these Ordinances. From
the Postal articles, excluding Sundays and
Holidays, it comes to Rs. 3,58,000 per day :
from excise on mnewspapers, excluding five
National Holidays, it comes to Rs. 1.4
lakhs ; from Stamps, it comes to Rs. 575
takhs ; from Inland Air Travel, it comes
to about Rs. 70,000, The total revenue
collected per day so far has been to the
tune of about Rs. 11.55 lakhs, or nearly
Rs. 12 lakhs. That is an estimate of daily
revenue.

Now, the Bill has to be passed by both
the House of Parliament and, after that, it
will have to receive the assent of the Presi-
dent. After that, certain preparatory steps
have to be taken. In the case ol each of
the Ordinances, as vou have seen, that is
implied and certain preparatory steps are
required. In the case of stamp collections,
we require about 70 crores of additional
stamps which are necessary and, unless these
stamps are printed at the Printing Press at
Nasik, I do not think we will be in a posi-
tion to supply all the stams wherever they
are required. Specially, all the treasuries
will be requiring stamps without which the
work of the treasuries will be dislocated and
the common man will be subjected to a lot
of inconvenience. 1 think, the concern of
the common man should be shared by the
Opposition parties.

So far as the woewspaper levy is con-
cerned, if the newspapers were published
and they did not compiete all the formali-
ties. . .

MR. DEPUTY SPEAKER : That is
coming in the next Bill. -

SHRIMATI SUSHILA ROHATGI :
Yes. The total effect is that certain practical
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steps would alo be required betore they
come into operation and, as such mere
passage of the Bill alone would not be suffi-
cient and 1n the public interest, from the
point of view of execution, from the pomt
of view of practicality and from the pomt
of view of operation a certain time factor
was required  If each day we were to lose
Rs 12 lakhs, 1n 2 month 1t will come to
about a crore of rupees 1 think, 1t 1 quite
a big amount to bz Jost in the present
contingency

About the railways J can only say this
One reason whv this 1s also necessary 1s that
we have one of the biggest railways n the
woild Tammno. trymg to exonerate the
railways on any of the charges that my non
friends made We also know there are many
things in which the ralways are wanting |
am sure the rallways wrll improve their
performance 1 hure are difficultics and they
have to be fou ht out T think the points
made by the Opposition partics must have
been noted by my hon colleague, the R ul-
wa; Minister Ihey will look nto those
things There 1s definite scope for improve
ment There art no two wviews about 1t
At the same time our rallways happen (o
be one of the biggest railways in the world
The revised fares have to be provided at all
the seven thousand and odd stations that
exist in  the country and from the public
convenience point of view, 1t was also nece
ssary that revised fares were also published
and they were made available at the places
they are required We had to resort to these
Ordinances 50 that we touch those items
which would be of mass circulation and
which would have mass involvement with
out, at the same time causing a great deal
of expanse of thu. machinery mnve lved

Turther, fo1 the information of the
House, I may sdy thit normally, the railways
on an operate on like this, on a
function like this take from 3 to 5
per ocent collection of the octror duty
But becausec this happens to be a laudable
purpose, they have decided to charge not
more than 1 per cent 1t does not work out
to more than that 1 think, that factor
should also be taken into consideration
The railways have made special provision
for this

Regarding other things, as to why the
Government did not take regourse tp other
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measures, Shri Atal Bihari Vajpayee men-
tioned a number of other measures, the
races the lotteries, the hotels ¢tc 1 think,
cach of them can be tiken on its own merit
and each of them requires

MR DFPUTY SPEAKER
suggestions for action

They are

SHRIMATI SUSHILA ROHATGI
Yes They are suggestions for action

Then, 1 may mform the House that
some States have alreidy taken some mea-
sures, Within their legislative competence,
some States have ahcady worked upon this
idea and thev have mmposed certain taxes
or duties, whatever thuy are  1n the States
Thest States are Bthar  UP Haryina Hima-
chal Pradesh, Punjab, Madhys Pradesh and
Maharashtra The dutails are not available
with us but the States hive already taken
some measures Wt 4lso hcar that with the
Andhra Pradush Government  there 1s a Bill
with regard to this purpos. but we are not
In 4 position to sav more What we know
1s that the States and the Centre and the
people 1t large are umted that more resour-
CLS are mecessary

The Opposition asked ‘How far will
this be meeting the demand of Rs 560
crores’ Tha 1s a hmited step but we have to
find methods and measures and take steps
to sce that the money required for a
luwdable purpose 1s found These are the
onlv steps that could be thought of as an
immediate measure and the attention and
the suggestions of the entirc House would
be needed for that

As my hon friend sad, we have alti-
mately to fall back upon our own resources
because 1n spite of all the work we have not
had much from the foreign countries To
the best of our knowledge we have only
received about Rs 55 crores uptodate so far
as foreign countries are concerned although
pledges have becn made for more  So, we
do feel that ultimately the nation as &
whole will have to rise up and face the
Crisis

Mr Bosu asked what steps have TR
taken by the Government to gear wp its
own machinery It 13a wvery correct gues-
tion and all I may say at present 1s that the
Government has made cortain ecopomy
cuts They may not work out mych, but
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in this yesr, for the whole year, it will work
out to about Rs, 50-59 crores. This is only
an initlal step and, at the same time,
attempts are being made to raise our sav-
ings. Tn the Fourth Plan it is expected that
our savings mav exceed the target of
Rs 759 crores and attempts will be made to
sce that they even go as far as Rs 1000
crores.

Regarding Tncome Tax arrears attempts
have also been made 10 realise them and
various administrative steps have been taken
and there is a hope that we mav be able to
collect over Rs 170 crores.

These steps should have been taken even
in the normal course of time bnt secing the
condition of the time and the exigency of
the time, T think it tikes priority and we
agree with the hon Members there.

1 think there is nothing much that re-
mains after this except (o convince the
Members thit we are ro more happy than
they in this  Onlv ope point T would like
to make Dav in and dav out the Oppo-
sition fears that the Government has some
political motivation  behind this  The hon
Jana Sangh Member said this isa *“Jan
Virodhi'. How far it is *Jana Virodhi', it will
not be far off for them to «ee. When our
colleagues in the Jana Sangh and the entirc
Opposition united {ogether in the last Lok
Sabha elections they were demolished com-
pletely and we came back with a massive
mandate, How far their charge is correct.
it is for them to vee and for the people
to judge . {Interruptions)

st ymmEare @A (974T) ¢
wa-faQe A @ &

sftueht geirer Qg AT A W
¥ a7 w7 Ay, 9T TgT g9 2
About the CPM Member, theirsis one
party whom I have failed to convince n
spite of all my best efforts 1 wonder if any
one can convince them 1 would only ask
them to look at their own house which they
Pa'lre done their very best to bring into
disorder and we have used all our united
efforts to retrieve the same. We cannot go
by their advice because we have to see what
the result has been and the whole country
has seen it for itself.

About hon. Member, Mr. Sarjoo Pandey,
p very venprable Member of this House,

ag
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he said : “Grere ghrardr oferdw
Frgdt 1wl AT wr Aw wrEAT YUY

srmar

If it was so, T am afraid, we would not
be here and you would not be just isolated
in one pocket It is not our profession This
Government has belief in profession and
action simultaneouslv and these things are
not said, they are done . (Interruptions)
which oaly the future can retrirve. I do not
know how far it is within your capacity to
show to the future that what vou are saying
is correct

Shri Chittabahu made same very impoi-
tant points He said - Never before has the
country witnessed this, either 17 Mr.
Shastri’s time or before that. He said, this
wae never done T can say this that never
before carlier~cither in the time of Shri Lal
Bahadur Shastri, or before—had refugees of
one crore come here into our country, sharing
our food, sharing our rations, etc and T can
say that this question had never cropped up
in the time of Shri Lal Bahadur Shastri or
Panditii, and so it is for us now to face this
particular problem ; that problcm has to be
met, has to be faced here and now.

SHRT C CHITTIBABU : They had
tightened the border security and not allo-
wed the people like you,

SHRIMATI SUSHILA ROHATGI :
He asked whether this is going to bea
permanent or a temporary measure. 1 may
assure the House that this has come asa
temporary measure, depending upon the
future Bangla Desh solution. But I may
say, it is not our intention to keep it per-
manent. So far as the futore is concerned,
we will, as and when necessary, come to
Parliament again. But 1 may say this now
that this is a temporary tax for the
Bangla Desh refugees

Then another criticism was made : Who
bothers about the poor ? May I remaind
the House that just 2 couple of days before
the Prime Minister left thc country on her
foreign assignment,—when the country was
passing through great stress,—-a  foundation
was laid for one of our biggest steel projects
in Salem ? Whom is it going to help 7 It
is the poor people whom it is gomng to help,
who will _ benefit from its production and
who will get employment, Therefore, I do
not think that such types of criticias dev
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serve more attention and I think we should
not be wornied about them. Then the ques-
tion of overdrafis of tre States was raised,
The States know how tv take care of them-
selves, We have also stressed that there 13
financial stringency and the necessary finan-
cial discipline should be there.

Mr. Venkatasubbaiah made certain
valuable suggestions Among other things,
he made one point that the collectron
charges involved may be more than the
collections, and so 1t does not come to very
much. All along I have been saying that
the collection charges will be only Rs. |
lakh and it 1s not much and so even that
point does not stand.

Finally, Sir, considermg the mood of the
country, considering the strong morale of ous
people, considerng the moral involvement
of our nation on this vital issue, and also
considering the fact that there 1s justice
for the disapproval of this measure, [ would
only request the hon Members to support
this Bill,

MR. DEPUTY-SPEAKER Shr: Vaj-
payee—not here Al right 1 will now
put Shri Vajpayee's statutory Resolution to
the vote of the House The question is :

“This House disapproves of the Rail-
way Passenger I'ares Oidinance, 1971
(Ordinance No, 17 of 1971) promul-
pated by the President on the 22nd
October, 1971."

The Resolutiom was neganved

MR. DEPUTY-SPEAKER * Now the
question is *

‘*That the Bill to provide for the levy
of a tax on railway fares, be taken into
consideration **

The motim was adopled

MR. DEPUTY-SPEAKER : We will
gow take up the clauses.
Clause 2 (Definitions)
MR. DEPUTY-SPEAKER : There is

an amendment to Clause 2 by Shri Indrajit
Gupta. But under Art, 274 of the Constifu-
tion the President’s recommendation had to
e obtained which he has not dong. There-
flore, it 1s out of order and cannot be oconel-
gired by the Howe, Thee is o0 oty
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amendment, Therefore, I now put Clause 2
to the vote of the House The question s :

“That Clause 2 stand part of the
ml’ A1)
The motion was adopted.

Clouse 2 way added to the Bill.

Clause 3 (Levy of tax on passenger fares)
MR. DEPUTY-SPEAKER  For the
same reason, Shri Bhogendra Jha's amend-
ment to Caluse 7 is out of order There 1
no other amendment. So, I will put Clause
3 to the vote of the House, The question
is *

**That Clause 3 stand the
Bill *

The motion was adopted

Clause 3 was added 1o the Rl

Clauses 4 to 8 and the Schedule were added
to the Bill,

part of

Clause 1 (Short tule and covmencement)

SHRI 8 N. MISRA (Kaunauy) . I beg
to move :
Page 1,—
after— line 5, insert—
“(3) It shall remain in force initially
for a period of one year but may be

extended for a period not beyond two
years”. (1)

MR. DEPUTY-SPEAKER * 1 shall not
put this amendment to vote.

Amendment No. | was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is
“*That clause | stand part of the
Bill.”

The motion was adopted.
Clause i was added to the Bill.

The Emacting Formula and the Title
were added to the Bili.

SHRIMATI SUSHILA ROHATGI
I beg to move :
**That the Bill be passed”.
MR. DEPUTY-SPEAKER :
tion is :
“That the Bill be passed™.

The Lok Sabha divided ;

The ques-
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Awdhesh Chandra Singh, Shri
Basappa, Shri K.

Besra, Shri S, C.

Bhatia, Shri Durgadas
Bheeshmadev, Shri M.
Bhuvaraban, Shri G.
Chakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chhotey Lal, Shri
Choudhary, Shri B. E.
Das, Shri Anandi Charan
Das, Shri Dharnidhar
Daschowdhury, Shri B. K,
Dhamankar, Shri

Dhusia, Shri Anant Prasad
Dixit, Shri G. C.

Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri I.. K,
Ganesh, Shri K. R.
Gohain, Shri C. C.

Gopal, Shri K.

Goswami, Shri Dinesh Chander
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K,
Harl Kishore Singh, Shri
Jamulurrahman, Shri Md,
Jeyalakshmi, Shrimati V.
Kadam, Shri J. G.
Kidaonappalli, Shri Ramachandran
Kader, Shri S. A.

Kapur, Shri Sat Pal

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Kinder Lal, Shrs
Kotrashetti, Shri A. K.
Kureel, Shri B. N.
Lakshminarayanan, Shri M. R,
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mallikarjua, Shri

Bade, Shri R. V.,

Bhaura, Shri B. S.

Chandra Shekhar Singh, Shri
Chaudhary, Shri Ishwar
Chittibabu, Shri C,

Chowhan, Shri Bharat Siogh
Goorge, Shri Varkey

Goswami, Shrimati Bibha Ghosh
Haldar, Shri Madhuryya

Ayes
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Mandal, Shri Jagdish Narain
Maurya, Shri B. P.

Mirdba, Shri Nathu Ram
Mishra, Shri G. S.

Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mohapatra, Shri Shyam Sunder
Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pandey, Shri Narsingh Narain
Pandey, Shri Sudhakar
Paokai Haokip, Shri

Partap Singh, Shri

Patel, Shri Prabhudas

Patil, Shri Krishnarao

Peje, Shri S. L.

Qureshi, Shri Mohd. Shafi

. Radhakrigshnan, Shri S,

Noes

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri
Ramshekhar Prasad Singh, Shri
Rao, Shrimati B, Radhabai A.
Ray, Shri Siddhartha Shankar
Reddy, Shri K. Ramakrishna
Rohtagi, Shrimati Sushila
Roy, Shri Bishwanath

Sadhu Ram, Shri

Saini, Shri Mulki Raj
Sankata Prasad, Dr.

Savant, Shri Shankerrao
Sethi, Shri Arjun

Shambhu Nath, Shri
Shankaranand, Shri B.
Shenoy, Shri P. R.

Shivappa, Shri N.

Shivanath Singh, Shri

Shukla, Shri B. R.

Sohan Lal, Shri T.

Sonar, Dr. A. G.

Swamy, Shri Sidrameshwar
Tiwari, Shri R. G.
Unnikrishnan, Shri K, P.
Yvirbhadra Singh, Shri

Yadav, Shri Karan Singh
Yadav, Shri N, P,

Jha, Shri Bhogendra

Mehta, Shri P. M,
Mobammad Ismail, Shri
Mukerjes, Shri H, N.
Nayak, Shri Baksi

Nayar, Shrimati Shakuntala
Pandey, Shri Sarjoo
Pandeya, Dr, Laxmiparain
Parmer, Shri Bhaljibbai
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Pradhan, Shri Dhan Shah
Rao, Shri M. Satyanarayan
Saba, Shri Ajit Kumar
Saksena, Prof, S. L.
Shastri, Shri Ramavatar
Singh, Shri D. N.
Sivasamy, Shri M., S.
Solanki, Shri Somchand

MR, DEPUTY-SPEAKER : The result*
of the division is :
Ayes @ 89 ; Noes : 26.
The motion was adopted,

—

14.49 hrs.

STATUTORY RESOLUTION RE : TAX
ON POSTAL ARTICLES ORDINANCE
AND TAX OF POSTAL
ARTICLES BILL

X0 mMEHITOGT  qredy  (HEEi)
AT IA8A AEET, § wwoad FEAr
§ & ag @ wegafy aror 22 WAy,
1971 #t wenfyr s Fwgal 9% FX
sieqTRE, 1971 (1971 %1 wearRy o
18) %7 fazgaiaT wxdft &1

AMANT  JUTey  WgRg, otar &
qWe ¥ AHAIG §AY WgRY 7 g &
T A & ;e & fay g9 wia-
fowr arew, wfafiaa qar gz & fag
VI 7 990 wegRa @ fear awn
Fa% w97 93 faq of agh wga A
7y &1 wwie 4 fagw aw @
¥ # gfa A1 § sdt ag ¥ ww-
ak 1 o« ¥ gfz f oW W g
wwnagd § gfg A @ N
g swragar g 5 oo W N
/ALY WX AW & A9 gweAr § AT
W awar & wfa ar W s wggla
& o oft 3 7 ST fF awer W
T A N A 2w gg AT R fF
WUHTT &7 ¥6 queEaT & qurera § foaar
oY gre T[T 91 §HAT §, FIAT WIfgY

168

¥ Fraelt weareil Y S mfF W,
g e A gt Sue A fear
g a1 1 & g 9T wrwew fear @,
2 FY FRAT A GHICH wrgt F w9,
gar, widt, 9 gw gy frar, @ d
9§ TEET §g9AN fear @ @1 gRTAN
frar &), afea 3@ & s=aT T T
P W fegaand 7 *<
sary FY a9 &t € ¢, Fendw & @A

fog 7 & ¥ s qry U §, IEHT EH
fadas s @ 1

AEFT IITETR HEIEY, WY dFA
g 15 mamax, ¥ ag ®IA AT A
AT 9T | 22 WAGEY, F) 4 WeARW
fAFrar mm, s ge A ader &
a%dt o4t | gaTTo 3 At ¥ mawg Al
¢ fr gCeTC qwear & awgm & fag
aTaeeE sy 4ug A %%, afF §9
faq gafar s € qra A @R g
adl FT AT, W 15 AFET aF W
awwrR @ faefeyr d wfefm o®
fexel #r wEwms gww  Ad &Y
¥R | W AT T@ AW AN GEAT
gfF I5agm<d g Wl sw Wi H
fam afafea s-fewel &1 sy fear
AT 41, 45 TE g 9FT, WIF I¥
wasg ¥ W o @

HAAIT I HEIEY, HHTC A §W
& @I oW drg &4 § R X dvw eqrdt
g, @il gl g1 e &€ amat §
gegrll I wgrdt § RT AE F 9@
qIw gArd @i & € faam awl &
weyrd 98 W @ g, 10-15 g q1FQ
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& q1% FT wAArd, w6 oA 20

ad & AFA & T N IED wHAd
weqrlt @ gar g gwR gfaww @
oI .awvﬁwam'rt, AT ﬁﬂl‘ﬁq

*The following Members also- recorded their otes ;

Ayes : Shri 8. N. Misra.

Noes : MWWMymvdesmm
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wardt wtr fEne) weant wadt §, <@
T FY GERA 1 ¥ AL F7 g
Prge ge ¥ aven 2w & gwer
WY sreqrfY wrAT AT 91, &3 AT 97 fw
6 AfF ¥ A= W =N W, g} agd
N I Y grasgwar §, 9 T FAw
10 @re ~r wry 2, Afew 9@ ¢0 wra
ot wo & F7r aar i gl wfafew qre
q o GEIAT AT | GTHIT 1 FEAr §
qeew - feswer 390 gTr =7 A9 ¥ W=
gW 3.75 7€ TqAT IHY F g G4TA
w0, afry ow zew @y s a9
Ffr N FomTATEE g 0FOE
N ¥ sfa Ay | aw A A
amqr A EnEN §, WA A
qAET 29 & qLANTUAT FY GHET H g
ey gy & 1 Ag fomat wme eard
FUWA & SAFY AW e WA A1 W )

afz arg AT Fqr @wEr qEd
@ grae JAM A FeAT F@& Ig qTA
AR FTA | a7 AHEAT gegrdt & AR Y
a7 & a0 29 w31 Ay a9 Avrrar ey 2
fes argd o FT I@ FE FT WA AW
g3 ag ara fag % O fowrg sq guear
F 9T Mt T @ar arEd g1 feond
FNE arafyal &t awegr a1 aE@
a9=qT AT £ OF dgd q¥ |mear o
%9 aueqT § AWyt & fau @@ A
#aw 70 FOT & wGI A1 @ HE R
fafasr gt & g 1 54 34T ¥ TR
arfefeen qx A aten 290 T § W1
a8 wadew an g, fowrer @ @ @A
gz 9T &) | I 9 FET AW q
go & & aamr argar g fe v dwmi w1 QT
waT qg X arer g e gwadey o &9
ford s, faw &x fa@ a@d AR ER
T GTU &% TEHTE 9T § 9¥N qmeT §
:grtr@wqumm‘r qrvE: eI

]

& Bill

fagr wiwd vt av g% mgw & W
& g TR U § AT A T W
FET OE A FARY W@l AW O
FT€ FT AT §, GIHT H7 9L A0y
WA YA A aw gy | U o I
9T §IFTC &1 foady wrva qrt & g@q &
ag 391 T o § gafor 9@ 9% gRY
srrar & 1 arwr #Y frufs 8 geadda qar
N F AR W qwE IrE 9T @
9%H aTeT § 9 I@ wre 1 qgl 9%
TwaT A€ war 1 ag & aqmaragy § fE
FTAT AT FNT FY grweD ot Afww
9z FTE 9T qEA FrAT AlafEd A
/T wreT fFamr 2 39 T8 fememar
ot @ | af 3w w2 Y oft s afenfan
fear mar gar @ & auwar g faw
grar wYv awgfeaf amad s |

IqreAy WIIET, ¥ AIGFT SATA qTR
4 &y o7 feqrar TWEAT B oTER W
T o gz WA wfed qard af g
FET 74T §

“SIg1 FE FIFT R W@ fw
vgl FAT dfza 0 gdisT ar
wTATF 2 48, TRET qIITA F
afegear grm a¢ wfgsrash ar
yaweit ®9 8 U I0F qEg AT WE
qEgal ¥ W A1 Fraq, A wlegen
n fafafass &t w17, sa wfafaaw
& mdlw W ST T oA @El 9,
gfs #1% &, s ag sfegew #
rafafasz %3, #7 FT g a7 IAA
gZ T gt 1"

JuTemer AgET, T& aww A Ag
T AT 6 SEIC qawedy gAY
goqw ¥ WA 7 omio Ewy oy dar
sfy afess @wear fear amar §
fer afz w9 o ofw §F ®r yawd
sty &7 o A1 |t ag fra fea &) Y
¥ o aar § ? SO IEH 6 ey
areht § ? geATC IEN ART A GEA
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[w10 W@l aruger wRy)
) zafrg yawsh ware w1 red e
® Wf qf fag @ Har &1 ww
#ifra e gfwfran & weada sfeger
¥ grar ww famfor s @ fs gn e
W FIAT qIg & vy afx g IEW
yawell sgwrg ¥ Ay wrg @ sW
araprfer w0 ¥ ¥ 4@ wwd 1 safwe
& quwar ¢ w1 @ ¥ gy dwgw fenfr
31 sEh @ A e wAAT N qEAE
FoT Wrgd ¢ 5 gw 9 W WA WR
o W ¥ A qwfog @ ¥ @ e
e A FTaa R af g ¥ awwar g
o wEITE TG N ATE AW A ar @A
wegr AT | AW WOS yawsd gwE &
I@ FEHT baw aFar F favw & wE
%1 gy far &)

ok sfafaa or aa a ¥
gaw o ag aré faak v & 94
woar |guw A fear @ o a@ IR
g fr qgeflt arr & wem W FEEIT A
tad @ Frerer fegr ar 21 g 4wl
¥} %41 ger Tar ¥ g @ wA
www & Ag wrd) grEsar g e
WIg 997 WT¥ T@d g WX 9N @a
gg Qa1 q@d w s oft § afea @@
art ¥ g9 qg WiAwL wowr wifge fe
ag g Wd a9 F ANV G, Y FIE
| AW ¥T §HE §, TEY WX A
wow Af) @ g% § 1 Afew gaw faar
gt ¢ f& qawm faeare Coey SRS
fara weg ATTA 97 BT | WRQ WA
& o) foraret & v oy e & framdt
@ mifww &1 Afwa gw =W Frwra
w0 AW FT AWIGT FT AWM
Fear argd €1 & gAwAr g G AN
ot raqet Afen & IR TG q@ A
wqr Afy e & FIHTT A g aw fag
ot wgArfaE g Y e 6 @ IER
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A & w0k §F 1w = b, fax
w12 w1 &Y FAT @ v N aw@ W
AR ux sy & fe 600 wAT A
sfas &1 @=f T | g wEeAr W@
M & F1ve § 9 T FIFT AT
W@ ¢ o R Ay q6w I AN AT
§) ag gwear wRar AdY, TUn adt
o @Y g 1 gTE A oy ufw age &
ST R At §ag age A g o
IHY 7Y€ HIW qHA qraT AG | 4W AR
g g€ @ a¥z N @ §F qafE
qifeeaE & g gF sww #t feafa
9T ST gAY g # Iud @I & @Y
gard g wgryfa g wfew a@R @
fom 9% &1 @ w97 @M TE
frrefiy &1 osuREY & g W@ aF
FT 4GH H34 F1 @ 8, & 99 arar w
g 1 A Agar fs B fawas ®
qreqrfen g @Ra FE 49Y | AIHAAT
& YU v s FEaas o SR
Co JAGIFIA AgE F Aq A ar -
<RAAZIC FWT 9T IART W A ¥y 9
SRTAT 7YY W1gar | § awwar g wear-
A T IHIT W W ST FRT
Sfer afr sgaar a1 Gwar) o
garawy Ry farr § ewiEnd
Fg 9 af frv @ wgy | R
®q 4 faellg qmaer # a9 T AMA #
fag @ wede s § g wfgg !
THIX 4 4 9 A &4 F7T ang  owar
& F9T T § N6 F7 9 FH qaATIY
& grar Agt e oAt iy 91

UF A1 W FETL AW T
EHIT 7 I ATRT agrar § | & 99 waw
% g8 Qg wrgar § dfen ag v
g g e afz 1€ s W o
& ag ot wgm, afs wYE ewrarc agar
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warg &Y Y WEgAT | g gATRre o 2y
WMafigeraar g ¥ N gw fma
T 7 1 g a7 mod wod sfa W\
fawa & s ¢ fergeara ergew qwar
FNE TANA Zrevw AT § A) A FreEA
s sfear qmasar &1 N gEl 99,
afET oo Iww & Tremr ¥ O wad
g ar . O mmr § ommrie g9,
AT JoAT W AT 97 AT Srar
faaT wgar flar A @r 2 waEr 9%
ag EF9Y o7 Q% wETIRE & gra
T ¢ /T T agHA F WTATT 97 IAKY
g fa grer T4 #Y Jear &7 o7 W@ )
awwIz @1 gy wAgfe &6 AA B
o fao & wmearm g1 fadlg Fvar
g oAl gTET T ggg war g 0%
HEqIRT F €417 9 7 a1 gy favaw
aré @ SAar arfew 1 & weArde @y
dvq oA 41 g8 o ggfe ey Aew
A ugar ? a7 #39 ¥+7 aF & A
awr & afew wow I W) wa fAwas
TAREY & g &% A@m W &1 wAb
T A TH Aeq TI|WHA  Heqr2w & g<w
TW A Y g1 2 gAY v W
At # faar @ 1 oy avF1y q9r T4
FWIA O FE FATC ATH FAAQAT A
faw FegEl T A H AT NC § I
fov war weAW I WEHT &9 § gwifAd
gur &1 & qawar § W ¥ g% § A9
¥ @ 99T At g N wagla S
T &1 wewre &1 9rfgd 6 searaw &
|9 § 4 97 I8 Y fadgw Iy fear
& Tawy of aifem &)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, 1 beg to move* :

“That the Bill to provide for the

& Bill

levy of a tax on certain postal articles,

be taken into consideration.”

As the hon Members are aware, after
discussing the matters with the Governors
and Chief Ministers of States. at a meeting
held on the 12th October, 1971 certain steps
were taken to raise additional resources for
being utilised for the relicf of Bangla Desh
refugees. Onc such step was the promul-
gation of the Tax on Postal Articles Ordi-
nance, 1971 (I8 of 1971) to provide for levy
of a tax at the rate of five paise on all
postal articles including money orders,
phonograms and telegrams but not including
post cards and registered newspapers.

The levv which has come nto force
from 15th November, 1971 is expected to
yield a revenue of about Rs. 10 crores in a
full year and of about Rs. 3.75 crores n
the current year tor bemng utilised on the
relief of the Rangla Desh refugees. In order
that the poorer section of the society 1s not
burdened with the levy, post cards have
been kept out of sts purview, Simularly,
the tax will not be levied on ‘registered
newspapers” transmitted by post  Keeping
1n view the concession in respect of postage
available to our Defence forces, exemption
from tax has also been allowed on the
transmission of forces lotters, green enve-
lopes and money orders upto Rs 30/- per
month by Defence Services, by issue of a
notification under section 4 of the Ords-
nance. This tax will be collected by the
postal authorities along with the postage,
fees or other charges payable in respect of
postal articles. As such no difficulty is
likely to be experienced in the matter of
collection of this tax.

It became necessary to impose this
levy through an Ordinance for the following
teasons Parliament was not then in session.
Action bad to be taken immediately to raise
maximum resources, Steps were to be taken
to make the special stamps available to the
general public before the 15th November,
1971, the date on which the levy was due
to commence. It was also necessary to
make ail other administrative arrangements
for the collection of the tax before the
said date. The date of effect of the levy
had to be kept as 15th November, 1971 as
preparatory steps referred 1o above were
necessary to davoid inconvenience to the
public.

*Moved with the recommendation of the President,
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I commend the present Bill which seeks
to replace the above Ordinance. As the
objective underlying the levy is for a very
laudable purpose, 1 request the House to
unanimously accept the Bill.

MR. DEPUTY-SPEAKER :
moved :
““This House disupproves of the Tax
on Postal Article Ordinance, 1971
(Ordinance No. 18 of 1971) promulgat-
ed by the President on 22nd October,
1971" ;

““That the Bill to provide for the
levy of a tax on certain postal arti-
cles, be taken into consideration.”

Motion

*SHRI T. S. LAKSHMANAN (Sri-
perumpudur) : Mr. Deputy Speaker, Sir,
as a Member clected from Sriperumudur
Constituency in Tamil Nadu, this is the
first time [ participate in a discussion of
this House and 1 am thankful to you for
giving me an opporiunity to participate
in the Debate on the Bill to provide for
the levy of u tax on certuin postal
articles.

Just now, the House passed the Rail-
way Passenger fare bill, which is certainly
going to affect the poor travelling public
in 111 class. It is estimated that from the
three Ordinances involving taxation prono-
sals promulgated by the President during
the inter-session, the Government would be
able to raise a sum of Rs, 70 crores. It is
not known what would be the amount of
revenue from the taxes on postal articles,
It is also not clear whether these taxes will
be for a temporary period or on a perma-
ment basis.

Nobody in this House can deny the
fact that by the imposition of tax on inland
letters, covers and money-orders the poor
people will be hard hit. On one side the
railway fare is going up. The prices of
- newspapers have gone up. The stamp duty
has been raised. The prices of esscntial
commodities also arc going up stecply.

Besides the Central Government, the
‘Governors of different States have issued
ordinances involving taxation proposals,

(It is cccepted that the revenue raised
through these sources will be utilised to
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give relief and succour to the millions of
Bangla Desh refugees. But, at the same
time, if the Ceatral Government makes an
earnest endeavour to reduce its administra-
tive expenditure, this amout of Rs. 70
crores could be easily raised without taking
recource to taxes affecting the common
people.

For example, in the Delhi circle alone
several lakhs of rupees remain outstanding
as telephone tariff arrears. If you see all
over the country, then this may run to
some crores of rupees. Secondly, the
Government could easily have raised the
premium rate of Postal Life Insurancc to
the level of premium rate charged by the
Life Insurance Corporation. At the mo-
ment the Postal Life premium is very
much loss, Thirdly, instead of raising the
price of inland letters and covers, the
Government could have raised the postal
charges in foreign postal rates. This
would have yielded the necessary revenue.

I would also refer to another important
factor which has not been looked into by
the Ministry. The 112th Report of Public
Accounts Commitlee has stated as follows :

The postal branch suffered a loss of
Rs. 6.16 crores in 1968-69 and Rs. 7.06 in
1969-70. The telegraph branch suffered a
loss of Rs. 671 crores in 1968-69 and
Rs. 6.16 crores in 1969-70. Even after raising
the postal and telegraph tariffs, the postal
branch suffered a loss of Rs. 2.72 crores in
1970-71 and Rs. 7.16 crores loss was suffered
by the Telegraph Department. As on
1.10.1969 the arrears of telephone revenue
was Rs. 3.22 crores and Rs. 6.78 crores was
outstanding on 1.7.1970 as arrears of tele-
phone revenue. OQut of the total arrears
of telephone revenue, 50% is to be paid by
the Government Departments. I need not
say that there arc malpractises in the postal
department and it is not working satis-
factory. 1 do not know the steps taken by
the Ministry to set right the Posts and
Telegraphs Departmeént, If they had taken
adequate steps to root out the deficiencies,
naturally such heavy losses could have been
averted. If the telephone charges were
being collected on time- there would have
been no necessity for this levy now. I do
not know the arrears of ielephone revenue
as on 1.7.71. But, if the sum of Rs. 6.78

""" eThe original speech was delivered in  Tamil.

crores as outstanding on 1.7.70 had been
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collected, the present levy would have be-
COme uNnecessary.

I would urge upon the Ministry that
at least now they should adopt remcdial
measures 50 that there will be no need for
levying new taxes in the coming year,
Here, T would like to point out that the
cultivator who goes to work when the cock
crows and returns home when the owl
hoots in the night pays all his ducs to the
authorities, Bul the dues of the Govern-
ment are not paid by only a handful of
rich people. It should not be difficult for
the Government to take action against these
people and collect the aues from them,

In the end, I would like to appeal to
the Minister that the tax on inland letters
and cover should at lcast be withdrawn so
that the poor people are not unduly
harassed by this new levy.

With these few words, I conclude,

SHRI §. N. MISRA (Kannaw) : Sir,
the first difficulty I find in regard to this
Bull is this. 1t has been stated in the House
itself that the refugee problem is a tem-
porary phase for the country. I would
therefore expect that the Central Govern-
ment should have made it clear that
the present legislation was intended only as
a temporary measure for a peniod of one
year in the first instance and it may be
extended further for a period of two years
if necessary. But from the fact that this
has not been mentioned in the Bill, it appears
that the refugee problem will be a perma-
nent feature for the country,

The second difficulty is that while all
the States and Union Territories in the
country are bearing the burden of Bangla
Desh refugees, one part of the country, ie,
Jammu and Kashmir, has been excluded.
This is not compatible with what we call
equality in respect of all the Statcs. Jammu
and Kashmir should equally bear the bur-
den, If these two amendments are made
in the Bill, we can certainly support the
Bill,

it TRTEET qvent (qeEAr) 99l
R AP, FET W ¥ 9 gU aT-
gifed & 73z § 7w 9% @ faw
Need wfewsd 97 v wm & fad

Yy fipgy war & | TEH  qg ST T4
§ e 12 gwpae A wedl & TSy
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W ge-gfaal o7 @ heT gor ar e
AT AT ¥ WA AUHT QF AT WL
wifedt w5t azx & fag wlaforr e
9E ¥ &1 daar fear mar ) o daw @
garfes o FlEl 9T wT o &
seqrew w1 usgnfr St A dgar #Y )
3% Agar 15 Tavax ¥ oy gt faw
for & Y% ar F1 @7 sroow 1 aTAr
9T | TAT 9gA WA W9d WX F gfg
w9t 99 @ 9t a7 IgAL Awel ¥ 7%
&n @ g ar s o s | W oY
&I & ATTH QA ATAT 9T AT €W TR
& wifeda Y T wrasawAr 9 | gy
1§ FragEAr TG N | W AR A FA
¥ At #Y FFaer o ¥ grear w9 el
¢ 9 gz duz uF maEYs aF S

o9 qgY 7AT ot Aw Y oY IR
sgrar fm 12 ®&re w9% g@F fav &
fears & ot swHIT ST N
faelt @& geore N a9 % 1 oY
T & sarar &t ufw fragar g &
FgA gar g FEgm gERr g A ®
fd Q& 563 ¥ 1 WX WO IH AG B
FIA T ATAT § AT A 15 FAFAT W
XA A F AT EAT! I AT IR 4 |
#fwa dar A 5 T ww fwar @
Y fa g @ Tmer fAdg w@ &
e aR & § g7 wferat & faeg aft
g AfFa agi gmo gsfadi 93, k-
A 9T, NE FA Ay Aifedg 0@, T
fis dg mifea fag & s oqar 9 AR
qedt g1 g Afedal ¥ J19¥ W FqAT
q¢ 9z &, adET 9T N Y, FoAW A7
ax Freq meaw & & &t 9T W @,
fisgr wagd 9 Wz #1 ) gafog § «@
Ta% & fasg § WYX g@ faw o7 fadw
F@TE |

¥ wifeda & gafes viw §¥ dag
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R e R T e A ag g
#aw qiee FTE B WA gw @ v
arey auTe Wl qT, eEw rieser 9%
qre G agr 22 9 § 1 & fergrer |
& ¥ forwar ur w7 Sk oww §@ W
g @ %1 wgt @ ¥Q arAwd §
osfw G w1 fewrer gfar & mae
fodt st 3@ & =t 2, @@ aga FA
¥rma ¥ fomar &1 Sfes ag e @@
far a1 § W< qUaE I FHHAT g0
f& fewrd g9 ad-a? &l § cedwe
Yoy § weAsAIT O e AN &Y
[RWE ¥ A1y &) OrEe wer wrET Wy
g ¥ faurt ¥ qa W @Y A
g1 afFT & growt saenar agar g e
FE-HAT {AZT & FIO@RAT F &7
FTQRE A AT FW 2, T N gay
gfeww ¥ qwr qi¥ @ WA Awgd ® A,
IEHY AHISTET & ETU T WA & &
arr Qe wE § A faed &) wga ad
ey ¥ whw S A FT A &7
A W a1 g §, AEET 9Ny
FT TEWTE F a9 9% &) afFT wwA
TANY RWT FT AT F IAGT & Tl
wrer § | gEET A1 mwrgwawar Agr 6 o
P 1% @3 A& & fF wod) g
WfqE) % GHEAT g9 99 § Ay AR
g F@ & fag 99 ¥ aww@ §
afem sk A qu U gz oM Tfgg
¥ | Q@7 7 FCH WA GTH F9qT 9 €A
AT § gnifaw auwr & 1 g@ arey gw
s EfE oz sria g &9
faQely w1daré &1 wiw AQA gETH A
T ¥ § G WY # 9T I
®Y a1F F@ & I A A A A )
o s § e & Wi aqar wgar
gramamy s dw @ &
o oot 9x drw T o e & Wk

It wri W grer W @, ST e
AWAR T W PEIW AN
wre vl 7Y fazr @@, wdd B v
T I Y LT G ¥ qRTH 9E
st fady 1 wr & v ¥ N
oz a8 frar & ¥fET orw S ag
wgr & f armifaa) & fag oY srrornd)
# wer§ wed gu arfearand) & g w0
grTael & §T g mr «¥ Amq g,
A% fau g7 Y qEsgwar g, ok qf
ST &Y guaEt § 1 Afew @y wwwt
ff = awg & s 5w wE AW
aifgd | ¥fwa e gry sAar & w-
¥ 9 91T F@ 17 fifgw Y § faear-
faat & A 931 & wgAr g fp oo AR
AV 9T HT qArA ) fE S 9T FIE,
Tg ¥ WU TS AATE | WAL AW
FY EF| FATAT 9T &Y A wrarfaw XA
93 59 M gHA A | IEGC A AQ
FATAT 74T ? g qrEy A qarar aar f
Y o AT NF 2 WX wvaw ey fe
wa & A, 0w fram, mEAX
@A a7 Ragx dAr o g ? fw
& qry SgTET qAr @, SN ¥ Ay §, W
o9 FT ZETANT 4@ & O Ko A FQ
¥ fagara <@ 2 IO W TRAWE
T &1 N9 &9 warar Wifgy ar A
fr qieew |@mE 9

gftawe ¥ Ak R A 75 qud
e & &, gonofaar & &1 Ay
%8 W gy Feafaar ) wAvR A
Iak §foee 9, I QI 9T WAy
g wamar Tfge 9r 1 I ford o
g &9 @my | 9w fefadr 9T &«
am A gy FA) IPuRT O A
fF mroTem w@ar 9T dEw WA &Y
g FHfaat &7 W FT 9 ¢
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WR afiswr s Wi ¥9 T awd
T IO ¥Er T @) wrow aga
Gar faw @®ar ari sl foraer dar
EHIITHT @ § wAw &€ O wigw
aT W7 gFT 5T and ¥ ) Frewrfadt A
WAT X W@ A o QAE, A @
®1 8% ¥ faamw A s @ F, IR
A FT AN AG FLA @ E N I
HATqN &7 AN qv dam @mAT Qar ar ¥
qT & Fg oarardt ¥ EC ARy A
et framt gt &g wwm =fge
q7 |

T A% ¥ gAFA I &1 99 W
TqAT A W aFET 9gr gET § A A
T Fear @it g & 1 T 9z w9 /S
& agH T §FF ) g HI@ w7
Yor § Y sow WA Rragag wwar @
Wt AN ST oA 99 S 97 far
§, WrNR W G feay war § ) awg-
aw A ey o sady g adad
7Y W AT & A T g
VB 1 omaraT gy qay @ § ) @
gig fAwea | 999 W ¥ ¥few
wraA g g faar o

WA WY E[F & ETHET 9T ®T
waTaT § wwE aga av fgear gmed aE-
¥z femédiza w1 Wt § 1 mawe feurd-
Hzq ¥ quT RE¥ FrU wEAA feUEdE
¥ qT8 WITAT | FQAT ATYA HRIAT ST
R fr nadiz & was fawm § foaar
AT AE fedar HR oswiw SAar ¥
wrw feaar fadm ?

T i A @y gu T A
@t il ¥ qamfoaf o waw F@v
wrgy §—FW M R w7 ARGy §
§—at wre 3w A a fomedt gedr ww i
N i o N Qe quise A
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amd | W &) "y war & faam ¥ ag
TeE wraAT 9y wt g ¥ feenifya
sgrAa AW g s ga s Y dww
A YE Y AT § ) TW aTg A S A0
#W-Fdr awa §) #z9 § fe oz W
T, T Al "IE ST ARy § Afew
garR & 9T 29w W war @ faearfeay
¥ AW T AT W AAAT A
gt & Wifgn, w7 wrgar &1 g9 A}
SETT T &, @ AGHr IEAT AqTMER |
gz qf T S o QY W 93 SR
qaTAT a7 ®C &0 oy v #y feafy #F
ag &1 Y ata? gArE §, WY qA-
afs § ot Zxgi 1 svAr qurq g d,
% 7Y T gU §, ¥ v qx A de
qATT |

Sues Agew, g9 xa faw wr
e s @ § Wk sidar w3 § fr
Ta# aifaq ¥ faar srg—aix ad &l
qT ¢F9 §T A faw @Ew & g §y
¥ qrar oy # gR g Prewa e
I G q3A Th Ha ¥ GHGA HT
I gATR W W o ®awr g, R
g¥ gEEer T ¢, 9% "oy & fawrw
wEX ¥ AT § g 92T ATy AW
FAAT FY AT qT FAAT FB IAA QT
geaTg far AE T @FI E | WY AT
SaT Y AIX G A4T A1 § A IRAY
fagwal #t orT FTE W1 IW 9T wfA-
fga A A 19 WIR AT AW BT A
fegfa & 2, 99 7€ & VW o1 |

&7 meal & are ¥ g fam & -
= fadw Far g WK fadew &t g
firs gas! a4 AgEg A E &

st T (2%) : wifeda & gra
g ¥ M FAT FAT F vy TCQ-
fadi & &% A T FW ST garar R
w7 mamy ¢ W fow o ww ag O
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war ¥ il 8% g agt ov faw ard
& swer frdy wear 31 ag wmed-
T I g ow o ey ¥ ot
gex 1 dow gwrd sl gRQ e ot
wafy ¥ g7 g AT ¥ 1 & weu-
Ward 3 fd o el omar av @
x|y wr v iz fagr w@T) 9z W
T FT A% ¢ ¥ ey 9 6 A%
AqT ¥T @@ g5 9¢ IR w-wfafafeay
9T fasamm Izar o1 w@r 3 T ST
¥ % fadew w7 et g e a9
Y TXFFATT F F1 wq™ fvar a1 @
¥ W g 3w ot @EA A gL OE
dnifea auz & g Y @) g qzg A
¥ AN g9 forg 7@ arar, 91§ wrea
®r qagre & W g e g smar )
g ot safafee § fs aores oo =t qu
WA RITAATT |

wgt a% quTdf wWedT &1 gEae
t ag wwrAw O qur At A
fow® ooz ¥ § w31 A WY ¥
qAC A AR ¥X w4 gre foar w7
g fs (@t ag g faqr T @ AR
oy W™ am # gafga w3ar §
LR et 4

g g9 ¥ qem fewr aR
qrer W §, qg A% wiaeAe §
wiifF i) & segs ST AR-A AT
a9 gay @ Wil sfeard &7 wgwy
S| oy ¥ Fuer ¥ oamr fewe
GET ¥ qATT T, §F AT Ay
war wYX 9Ty #in & fag swwar awr
gfewer g | WX FHR B A I
W @ 91 @ fewd) ) fwa @ ag
wyr dr Y & awwer g f5 AR wEw
¥ e fowe wiay oY 9@ A @)

aoere ¥ xar fear § fe quer
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WA aaeAT g9 & T ¥ A% W
ST WY o fowd 8, gawy 7y wftw &
¥ft ol 7z 9w 7 @ e K
W™ 9 A A gwiie T <wer g
wH ARy ag § fF feelt ff @
ot ¥ ware Mgy 57 ey X &
arE W1 fRaraY &1 @ A w1 fad
w1 & a1z W I9F) 799 F fawr  wn
2 wfrg gl @ w1 fowe wam
¥ A w1 A wrwrT fAr @ @r g,
gawT ¥ e fady w7ar g0

=} Tdw fag (wgrrmrs) @ wfe-
A9 ¥ wrAR A &Y qlved ofzeed Y
#rRa ¥ gfg Yl B, gewr & fadw
# g1 qar 5 qd qemra ¥ qann
¢, wwar ug s meves aw w1 @ wEA
9% ¥ qur wA-gfafafen 93 § famw
FSAT AT T E

wrdar g afaat 7 wgr § fw
0 AT ARy W v & Ao §
afrw sar %, o9 wizfew & difae
Frar §, o@ awewrT feafr ot §,
A g g AW &1 & IaFY Iq@AEw
g g f5 9@ wEE 9 MR @R
o1 W ¥ 9 TwTETT 97 &) Wi 9, 99
s ¥ ot 7t o mfedw & afa o
& g =gy qar afeR gEF W
IR &Y 5% AT FT w1 o0 fwar
mar + g% ¥ar anan § 5 s afrar
¥ g9 @ & AT W agT ¥ dow
g MIET T FiaT, A AT gATE
a9 (@ qEW A d5F & A gEnar Wi
ax sfafrfadt ) ol v, a@ 0w
& g™ $T & ugafa & Anaw ¥ w9AT
FT0 TN AT |

ga AW R W gt vy § e
N Fg-wrw R fgwrow ST W AW
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¥ dfw Rt &1 ¥few dar B
of foosr & wgrd, ¥ acondf gw A A
gy oy ) ogd eom ¢ P
T 2w g % T mwanfadi s
wwear ¥ oo @ar) wrg sfagre @
q*Y T9Z & 29 i ey grarfeal &Y
grar A€ ¥ gofa ¥ fag ¥ #Y ow
FATYT &, W TANATSHT A Aed) gl A
O & Wi ¥, fadalhy arEnwafeE ®
www! &7 forere fiw, foeelt § d3 &%
FR 9T IFFT UFaT Y 70 ¢ feAr )
gofa w¥it e ¥ & nwar vWiw fAw
A F) a3 AE FT AFA )

tafen gaTer @ T IAF gAA
w0t & Avr fadew B fr 3 ow qmar @)
aa% | arar aw ¥ ® g7 AwE A
g ST JUT F1 FIARSLIT qHTAT ZHIT
w1 IAR AT F §gIA ARy FIAY
grlY, seawr 59 a%g ¥ §mearg =iy
WM AT gH #r W Ay ghaa ad
foe gy | 38 sfaw a7z #1 aEar
gr ) |ar #1 gra w73 & fg gy
qoarst § gAl @ wer wr o faw
gwar &1 arg fzar, sgwr fee § &0
g | €W WAET gEIQ §EEmMi T
wE gw A

¥ gt siftw s ar A L.,

MR. DEPUTY-SPEAKER : We¢ are
not discussing about the refugees or confe-
deration. We are discussing about these
taxes.

sttt W fog: fog awar &
g 9T ¥ dww wwy a3 §, & gdr
wasar &1 fow w3 w@r g foaw gt Y
feest & &3 sy sty gfrw ald fyag
s @ § sus fagre & &5 &7 A
war arey! fawg st @ &1 ¥ daw fow
whf qremqar @ &7 wid F wd
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T E 9T W W & g qiw
wlhNagarion® §) @ g &
AN-JIMT & wrax aff a3 § 1

MR. DEPUTY-SPEAKER : We are
not discussing about Shri Bhola Paswan
Shastri. We are discussing about the taxes
proposed by the Central Government on
ceriain postal articles.

Ntemafog: oz ¢ A &
AT /T 9T Farar 4y § | zafac g
#fr § saNt ==t @ ¥, sEE
feafs 8 gamda a.7% 71

MR. DEPUTY-SPEAKER : The
Chiel. Minister of Bihar is not imposing
these taxes. You are a senior Member of
this House, you should know.

ot uw g feg : Fawis v §
wiE § vgy A wa A4 &1, fwy
T WLATIT & AreAN § TT FATAT AAT
w1 @ar v § fr s gad) feafy war
21 gw o qg ¥ dww A 9T @
&1 & g g fs frgargar T8 99
qv qraw &1 "fawr

MR. DEPUTY-SPEAKER : You have
a right to spcak. You can say, this is
imposing a burden on the common-man,

but Mr Bhola Paswan Shastri is not the
common-man discussed here.

stow ¥ fag: & sgar sEar
§ e @R 9 i 9z Ex aar g
g, faaay ag Qo AH ¥ @ & B
N gray agy WAL § AN WG &
A8t wFX & o qod asa} £ P A
2 gwx § AT 9EF 9T I AT A
FawEx &1 AR X N I o9gy ¥
s y¥RagE G an ®
wrT gER AN aget & faq WA
oo 7Y afpg aard), & & s
fe gEat ¥ 7% S| o oI 99
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sar fr 8% g1 @, ag weantaai
$) SRR AT Frow 9@ g qrey g
fasaa & wd go aral ool S A6
wankfafrm o a3 gu & 7w
WY gyl &7 @ § ¥ A ghEr 58 W
Fa2 @ aues @ & faw @ 7z
FEAW FT i@ g1 owrar g1 afew e
B & 0 v ¢ faaE) amer @ A
AIAT FT, GHAET® TR, TOE gew
gk ofada @i &1 A 2 51 foas
e far 7, 99 ¥ wyedldTw wwy R,
wareg oo & faws fadg 5@ &1

MR DEPUTY-SPEAKER : You are
going far out of the subject under discussion
now,

PROF. P, K. DEO (Kalahandi) :
is directly concerned with
garibi hatao.

This
this slogan—

it ww ¥ fag: gwmrigai )
SEAR FY FWEL A Fez frar @ 6
WT I ATA FIT FI FIAT TORA 31

st & Ao faardt (afqar) :
AT G TG ¥ 1T 3T )

&t 7w A Fag : R @ww At =t
w€ & faardt ot & are ) & @ )

X9 q1999 &1 §]8 BT FIH [q
FIFI St ¢ 5 33 Y F7ar, Gan
FMET T X oo A fEAT w7 gen
wIcT &Y g, IEA WEAFIW 7 HA
4T ag arfgarat &t 9=t Fwdr @, w9
sranifagy 81 vl 4 argd @at #h )

75 gare sw-afafafadl # g
®T & 0% wifedy & wregq § 3sq
AT A AT @ §—ag X fpan
9 qMIA, ag v gfww —, W
fag & 2o fam s fdw waar g
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PROF. §. L. SAKSENA (Maharajganj) :
First of all, I oppose this Bill because it
has imposed a tax by ordinance. This has
never been done before in the history of
this House. Secondly, I oppose it because
it is stated that this is a tax for the refu-
gees.  Sir, the refugees are our guests. Let
us not impose a tax in their names and
make them unpopular. That is my first
point. We must meet all these charges
out of our own General Revenue.

I think this sum of Rs. 70 crores could
have been raised by savings, by austerity,
in spending of the various Ministries and
Departments and by other methods. By
this measure you have taxed the poorest of
the poor ; you have put more taxes on
essential commodities. You have said that
it is a temporary mcasure and will remain
only so long as refugees are here.
But how do the Government hope to
send the refugees back ? They first thought
that world opinion would be able to per-
suade Yahya Khan to negotiate with the
Awami League and then the refugees would
go back. This has failed. They now think
that the Mukti Bahini will win the battle
and then the refugees will go back. But I do
not think that the Mukti Bahini alone can
win the battlc and establish the raj of the
Awami League. Unless our forces go and
attach the forces of Pakistan there, we can-
not send these refugees back there. But
there our Government are hesitating, It
was high time that we fought the Pakistani
army and made Bangla Desh an  indepen-
dent country and establish a goverament
there so that the refugees could go back and
these taxes might not continue for ever, [
hope that Government will now sec that
Bangla Desh is recognised and we should
fight the battle and make Bangla Desh a
reality, so that these taxes may not
continue,

SHRI K. R. GANESH : I have heard
hon. Members who have participated in this
debate, and 1 have noted the suggestions
made by them. Since yesterday, we have
been discussing in this House the series of
steps that Government have taken in the
form of ordinances and which the Bills
that we have been discussing seck to
replace.

Out of all the speeches that have been
made and the various suggestions made by
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hon. Members, two points emerge on which
I wish to make my submissions. One is
that Government are taking recourse to
ordinances and have no faith in the parlia-
mentaty procedures and conventions and
because of the majority that they have got,
they are trying to bypass Parliament, Sir,
I submit that we are in an extraordinary
situation. Day in and day out, hon. Mem-
bers themselves have been drawing the
attention of Government to this extraordi-
nary situation. It is a continuing situation.
Onuly yesterday, this House heard the speech
of the Prime Minister from which the
country know that the military janta in
Pakistan had declared an emergency in their
country. I think it is mot the contention
of hon, Members that the compulsions of
the situation do not rcquire the taking of
certain appropriate steps.

Hon. Members have also said that since
Parliament was to mcel on the 15th
November, it was not nccessary to impose
these levies and taxes through ordinances.
As I have already explained in my state-
ment, the decision to go in for resource
mobilisation to meet the tremendous finan-
cial burden imposed on the country asa
result of the situation on th: frontiers and
the tremendous burden of the Bangla Desh
refugees was taken at a conference of the
Chief Ministers and Governors held on 12th
October. The Government felt that it was
necessary for them to take the Chiel Mumis-
ters and the Governors into confidence and
convey to them the seripusness of the
situation and to sce their asistunce in  mak-
ing the resource mobilisation a success and
then take the necessary sieps  These steps
have been taken as a result of the consensus
that was arrived at in that conference.

By means of this Bill which scchs to
replace the Tax on Postal Articles Ordi-
nance, wc have come before the House
within the shortest possible time to have
the concurrence of the House for the step
that we have taken,

SHRI P. K. DEO: That is manda-
tory.
SHRI K. R. GANESH : True.

There has becn quite a lot of criticism
about the use of ordinance. An hon.
Member opposite of the CPI and others
have welcomed ordinances in the past. It
is not just an academic discussion. They
have welcomed the ordinances on bank

v awzs \2anAa)  testal Articles Ord,

& Bill
nationalisation, general insurance nationali-
sation, the coal mines and 50 on, ordinances
through which the social policy of this
Government were given effect to. I can
very well understand the opposition of Shri
H. M. Patel and Shn P. K. Deo because
they arc opposed to all decisive steps the
Government want to take to give effect to
its socialist p» icies.
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SHRIP. K. DEO: Itis a perversity
of Parliament.

SHRI K. R. GANESH : Of course,
we have to come to Parliament. Even if
we wanted to, we cannot bypass Parliament
because wc are also answeratle to the
people. We have been clacted and put in
power here on the basis of certain values
and standards that this Government has set
itself for the last 20 years,

SHRI P, K. DEO:
dialogue with the Housc.

Then have a

SHRI K. R. GANESH : There is no
question of taking up a defensive position. I
am submitting that in a growing country Itke
this, 1n a transitional stage, when wc want
to usher in a socialist society, there will be
many occasions when Government will have
to act in a judicious manner bring forth
legislation initially through ordinancc which
will later have to be approved by Parlia-
ment.

PROF, S. L. SAKSENA :
tion by ordinance.

Not taxa-

SHRI P. K, DEO ;
of a Moghul.

Like the firmans

SHRI K. R, GANESH : Hon. mem-
bers referred to the correspondence between
the former Prime Minister, Shri Jawaharlal
Nehru, and a former Speaker. [ would
like 10 quote from that letter of July 1954
which represents the basic stand of the
Government. Panditji said ia that letter :

“We have beecn rcluctant to  issue
ordinances and it is only when we felt
compelled to do so by circumstances
that we have issued them. You will
appreciate that it is the responsibility
of the Government to decide what steps
should be taken in a particular contin-
gency. The Constitution itself has
provided *for the issue of ordinances
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where such necessity arises and that
decision has 1o be exercised by Govern-

ment,”

In the past two days, we have been trying
to convey to the House that in the present
situation when there is an urgency there is
need for this, Of course, those who do
not feel there is an urgency will not accept
this argument and 1 cannot convince them.
In this situation, we do not know what is
going to happen in the new few days and
how many more ordinances have to issue
because we are living in an extraordinary

situation.

DEPUTY-SPEAKER : When
in session, no ordinance can

MR.
Parliament is
be issued.

SHRI K, R. GANESH: I know.
Obviously that cannot be done. I am only
meeting an argument. We have issued a very
limited number of ordinances and we have
also listed the reasons for doing so.

PROF. S. L. SAKSENA : 13.

SHRI K. R. GANESH : Also Parlia-
ment will have to approve these ordinances
and they will be the ultimate judge as to
whether the use of these ordinances has
been right or wrong. I took the time of
the House to quote the letter of the Former
Prime Minister only to indicate the view
of Government on the issuz of ordinances.
We contemplate it only in an emergency
situation.

There is another point which I would
like to make. Hon. Members have sub-
mitted that since Parliamcnt was to meet
on the [5th November, what was the urgency
issuing the ordinance in October. In so
far as the taxes on postal articles are con-
cerned, certain administrative arrangements
had to be made before these taxes could
come into effect. About 200 crores of
stamps had to be got ready and distri-
buted to the various post offices. Adminis-
trative measures were to be taken to sece
that all the requirements for introducing
this levy were put in. That was why it was
necessary.

1 would also submit that for everyday,
in respect ¢of the wvarious levies which are
coming before Parliament, if I am not
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mistaken, about Rs., 12 lakhs would have
been lost.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : 1 thought that headache should
also be shared by the Opposition. They
are also elected representatives in the

House. You cannot, through that argu.
ment justify disregarding this House
(Interruption)

SHRI K. R. GANESH : There wasan
urgent situation, an extraordinary situa.

tion, and in view of the extraordinary
situation,—tremendous financial  burdens
imposed on the country—it became

absolutely imperative for the Government
to bring this measure, The Government
would have failed in its duty if they had
not taken these necessary steps to raise
resources so that the consequential problems
that are arising as a result of the hug
deficit could be, to an extent, met.

Hon. Members have also made their
views known about the wvarious administra-
tive steps that the Government should have
taken, For instance, they have suggested
that there should be certain austerity, that
taxes should be realised, that smuggling
should be curtailed and that black money
should be stopped. All these steps have
been taken. These steps are being taken
Let me submit to hon. Members that asa
result of the less budget—the deficit that was
there to the extent of Rs. 200 crores that
was put in the supplementary budget some
of these measures have already beea taken
and are under way. For instance, thereis
the five per cent reduction in non-Plan
expenditure ; even the Plan expendi-
ture consideration is going on for secing
if the total Plan outiay could be cur-
tailed without affecting the direction of
the Plan. We have informed the House
time and again that as far as the arrears of
taxes are concerned, Rs. 60 crores to Rs. 70
crores are to be collected, and wvarious other
economy measures as have been mentioned
in both Houses from time to time have
been taken. These steps have already been
taken. This burden is there, because it is
a continuing burden; day in and day out,
this burden goes on increasing. Therefore,
it was necessary for both the. Centre and
the States to raise as many resources as
possible so that it may have a viable
impact on the total economy of the counlry.
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Thereby, the consequential problem of
inflation and all the various other divisive
trends in our economy could be remedied.

One hon. Member referred to the
Jammu and Kashmir State not being in-
cluded. It is a well-known fact and we

have discussed it in this House a number
of times—that due to article 370, it is
pecessary to take the concurrence of the
State and the Home Ministry has already
writlen to the State Government.

The other point which hon. Members
have tried to make is that this tax affects
the common man and it throws a burden
on him,

I have indicated in my speech introduc-
ing the Bill that an attempt has been made
by exempting the post-cards and registered
newspapers to see that at least a larger part
of the common man is excluded from the
purview of taxation. It will always be a
point of difference between the hon.
Members on that side and us what is the
actual concept of the common man  which
they are referring to. It is the intention
of the Government, whenever taxation
measures are introduced as has been done
in the present case, to exclude the most
vuluerable sections of the society which
could not bear any burden. There are
sections, I do not deny, who come within
the purvew of the levy and who, if the
Government could avoid it, could have been
given those concessions. But in an extra-
ordinary situation like this, we have to
utilise every ounce of the resources we can
mobilise to meet the situation, It was not
therefore possible to exclude more sections
of society from the purview of the Bill
With these words, I commend this Bill.

MR,
question is :

“This House disapproves of the Tax
on Postal Articles Ordinance, 1971

DEPUTY-SPEAKER : The

Division No. 6]

Aga, Shri Syed Ahmed
Ahmed, Shri F. A.

Ansari, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Bahuguna, Shri H. N.
Banamali Babu, Shri

Banerji, Shrimati Mukul
Basappa, Shri K.

Besra, Shri S. C.

AYES

& Bill

(Ordinance No. 18 of 1971) promulgated
by the President on the 22nd October,
1971.”

The Resolution was negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the Bill to provide for the
levy of a tax on certain postal articles,
be taken into consideration.”

The motion was adopted.
MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 2 stand part of the

Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 to 6 were added to the Bill.

MR. DEPUTY-SPEAKER :
an amendment to clause 1—

There is

Shri S. N. Misra is not moving that
amendment. So, 1 shall put clause 1 to
the vote of the House. The question is :

“That
Bill.”

Clause 1 stand part of the

The motion was adopted.

Clause 1 was added to the Bill.

The Enacting Formula and the Title
were added to the Bill,

SHRI K. R. GANESH : Sir, I move :
“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That the Bill be passed.”

The Lok Sabha divided.

[15.53
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only a few years ago and now to add insult

MR. DEPUTY-SPEAKER : The result*
of the division is :

Ayes: 99 ; Noes: 22.
The motion was aeopted,

15.56 hrs.

STATUTORY RESOLUTION RE : INLAND
AIR TRAVEL TAX ORDINANCE, 1971
AND INLAND AIR TRAVFL
TAX BILL

SHRI P. K. DEO (Kalahandi) : I beg
to move :

“This House dicapproves of the In-
land Air Travel Tax Ordinance, 1971
(Ordinance No. 19 of 1971) promulgat-
ed by the President on the 30th Octo-
ber, 1971."

[Surt K. N. Tiwary én the Chair)

With the advanccment of scicnce and
technology, distance has been shriaking and
air travel is no longer a luxury, It isa
pubilc utility service, Therc has been a
trend throughout the world to reduce the
air tariff.  If you lack at the air flight rates
of the different airlines, you will sce that
they have been slashed down to a great
extent. The whole purpose is to make it
more useful, so that this amenity may be
more casily available 10 the people at
large,

We are not satisfied with the present
functioning of the Indian Airlines. It can-
not cater to the neceds of the passengers
who would like to go about inside the coun-
try. Many Imporiant towns have been
left. We want a closer link of the various
outlying areas by the extersion of the 1A
Services, At the same time, we expect
it should not pinch the pocket of the poor
man or of the middle-class. It should not
be an item of luxury only to a privileged
few. So. there is a very strong case to
reduce the air tariff in this couniry. On the
other hand, we find that this wility service,
instead of being made availablc more easily
to the travelling public, is becoming more
difficult. The air rates have been revised

1o injury, under the pretext of refugees, an-
other 5 per cent levy has been put through
this ordinance.

There have been many spceches here on
the promulgation of ordinances during the
inter-session period, Heavens would not
have fallen if the Government had waited
for Parliament 1o mect and then brought
forward these measures, There is no justi-
fication absolutely for this par iamentary
perversity resorted to by Government in the
shape of ordinances. Though it is a
privilege of the Government, it should be
scarcely used. This extraordinary power is
not to be used as and when Government
desires. As pointed out by the Supreme
Court & few months ago, the Government
is not the Grand Moghul that it has in-
herited the powers of the so-called para-
mountcy and it can behave as the Grand
Moghuls used to behave.

Of course, we have got sympathy for
the refugees. But when we talk of refugees,
I am reminded of the guilty men who have
been sitting in the treasury benches who
were responsible for the viviscction of the
Motherland. This refugee probiem is a
creation of their own. From the very
beginning, [ have been associated with the
constitutional development in the country.
The entire panorama of the holocaust and
transfer of popluation is just in front
of my eyes. 1 cannot forget thosc ghastly
days when in broad day light people used
to be murdered. A geographical absurdity
has been created out of the hunger for
power. They wanted to usurp power at
any cost, even at the cost of dividing this
country. Pakistan, with its two wings at a
distance of nearly 1100 miles, is a geographi-
cal absurdity. It cannot function and it
cannot preserve its integrity. 1t must dis-
integrate one day.

Now the military rcgime, a minority
clique, is trying to suppress the aspirations
of the Bengali majoiity, trying to crush
their culture, trying to put up their own
puppet government, When they failed in
their attempt, they ftried to crush it with
all their might. It could have been fore-
secn even in 1947 that these things would
happen. There is nothing new about it,

“*The following Members also recorded their votes :
AYES : Sarvashri Pattabhi Rama Rao, Paripoornan and Pginuli, Raja Kulkarni, Dalip
Singh, Anant Prasad Dhusia, M. M. Hashim, M. Bheeshmadev, and Mallikarjun ;
NOES : Shrimati M. Godfrey and Teja Singh Swatantra.
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The infiux of refugees is also there ever
since partition. The only difference is that
previously they weire trickling down, now
they are coming in big fioods. So, there
is absolute’y mo justification for taking re-
course to this Ordinance on the pretext of
providing relief to refugees.

What would be the amount that would
be raised by this levy ? It will bring a
revenue of Rs 94 lakhs this vear and a
reveaue of Rs. 25 crores next year if this
levy is continued on account of the refugee
problem still not being solved. When we
consider that there are arrears of tax reve-
nue of nearly Rs. 500 crores, a loss of
nearly Rs, 400 crores to the government
on account of under-invoicing and over-
invoicing of imports and exports, loss on
account of loopholes in tax collection and
so much of wasteful expenditure, we feel
that this levy could easily have been avoid-
ed. If only all the loopholes aie plugged,
they could have easily collected much more

than Rs. 2.5 crores and done away with this
measure,

Instead of tightening their belts and
streamlining the administration, the Finanee
Ministry have put a further headache on
TIAC. At a time when they are all anxious
to expand their activities, this extra levy
will put all sorts of impediments on both
IAC and the travelling public. Instead of
making this utility service more easily
available to the travelling public, and more
80 to the middle class and poorer sections
of the sociely, this levy makes air travel
beyond the reach of many people. That is
why I oppose this measure.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir. I beg to move®:

“That the Bill to provide for the levy
of a tax on inland air travel, be taken
into consideration.”

Hon, Members are aware that the ques-
tion of raising additional resources to meet
the expenditure for relief of Bangla Desh
refugees was discussed at the last meeting
of the Governors and Chief Ministers of
States held on the 12th October, 1971, It
was agreed that both the Centre and the
States should raise additional resources
from their respective spheres of taxation
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for being utilised exclusively for the relief
of Bangla Desh refugees.

Levy of a tax on railway passenger fares
was one of the proposals which we have
adopted, However, in order simultaneously
to levy a burden on the more expensive
means of individual travel, it was also de-
cided to levy a tax of five per cent of the
fairs paid by passengers for inland air
journeys commencing on or after the 15th
November, 1971. The tax will be collected
by the carriers as an addition to the fares
payable by passengers and shall be paid to
the Central Government. The authority
for administering the tax in pursuance of
the rules made by the Central Government,
is the Central Board of Excise and customs.
The tax is expected to yield to the Central
Government an additional revenue of about
Rs. 2.5 crores in a full year and of about
Rs. 94 lakhs in the current year.

It has becn necessary to impose this
levy through an Ordinance (No. 19 of 1971)
for the following reasons :

(a) Parliament was not in session ;

(b) Action had to bec taken imme-
diately to raise maximum resources,
as delays would have impeded our
efforts in this direction. Further,
steps were required to be taken to
collect the tax where advance re-
servation for journeys commencing
on or after the 15th November,
1971 were made ; and

(c) The date of effect of the levy had
to be kept as 15th November, 1971
as preparalory SLEps Were Decessary
(1) to keep the collection machi-
nery in readiness and (ii) to avoid
inconvenience to the lravelling
public.
The present Bill secks to replace this
Ordinance.
Sir, I move that the Bill be taken up by
the House for consideration.

MR. CHAIRMAN : Motion moved :
“This House disapproves of the In-
land Air Travel Tax Ordinance, 197.
(Ordinance No. 19 of 1971) promul-
gated by the President on the 30th
October, 1971, ;
“That the Bill to provide for the
levy of a tax on inland air travel,
be taken into consideration.”

*Moved with the recommendation of the President,
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*SHRI M. K. KRISHNAN (Ponnani) :
Mr. Chairman, Sir, 1 would like to speak in
my own mother tongue—Malayalam,

Sir, this Bill seeks to replace the Ordi-
nance promulgated by the President, My-
self and my Party arc not totally apainst
promulgation of ordinances. But regarding
the Ordinance that is under considcration 1
have to point out onc or two things. [t is
said that this Ordinance was promulgated
due to some cxtraordinary circumstances
facing the country. It is quite true that
our pcople and our Government are defi-
nitely bound to protect the refugees who
have come to our scil from Bangla Desh.
We should protect them properly and we
have taken up that duty on ourselves, It
is said that these taxes are being imposed
to find out the resources to meet the ex-
penditure on the refugees.

1 do not agree with the argument that
the promulgation of the ordinance to levy
tax has been nccessitated because of the
extraordinary situation prevailing in the
country. It is not a situation that arose
yesterday or today. This situation has been
there for the last eight or uine months.
When this situation has been in existence
for the last eight or ninc munths I cannot
agree that there was need for promulgation
of an Ordinance to levy this tax. 1 do not
know whether in our parliamentary history
such an extraordinary action promulgating
Ordinance to levy tax has been taken
before,

Another reason given by the Govern-
ment for promulgation of this Ordinance is
that it will take time to streamline the
administration and create more funds.  Sir,
when was this Ordinance promulgated 7 The
date of this Session was decided and sum-
mons were issued to all hon. Menberss fer
assembling on tle 15th of this month. It
was after this that this Ordinance was pro-
mulgated. 1 should say that this is some-
thing not oply very extraordinary but some-
thing by which this Government has brought
down the dignity of this House.

In the statement of Objects and Rcasons
it is said that this levy has been imposed
based on the recommendations of the Con-
ference of Governors and Chief Ministers.
If they had recommended only this tax on
air tickets 1 would not have objected. We
have already passed two Bills, one secking
tolevy a tax on railway passenger fares
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and another seeking to fax the postal arti-
cles, In addition to this, Sir, the States
have been asked to levy their own taxes and
raise more money to help the Bangla Desh
refugees. Madhya Pradesh is going to levy
additional taxes to raisc Rs. 4 crores,
Punjab is going 10 raise Rs 1.25 crores by
additional taxes, Himachal Pradesh is going
to levy additional taxes to the (e of
Rs. 22 lakhs and so on. Bihar is also
going to levy additional taxes. In Kcerala
they are going to raise Rs. 12 crores by
additional taxation. In Mysore an Ordi-
nance will be issued and that will be dis-
cussed in this House, Similarly, Sir, the
Ordinances issued in Bengal and Gujarat
also will have to be discussed by this Houre.
Ordinances promulgated in those States
sceking to impose a heavy burden on the
people will be discussed in this hon House.
That is the extraordinaty situation which
we arc going to face,

Sir, nobody says that wc need not find
the money for helping the refupces. But is
it necessary to tax the 66 lakhs poor railway
passengers 7 Instead of doing that why
should not the Gosernment impose more
taxes on some 66 big-monicd people? It
is estimated that Rs. 94 lakhs will be collec-
ted from those who travel by air during
this current year. Who are the people
who travel by air in our country 7 ltis
mostly the bureaucrats who do not spend
from their pockets. For their travel the
Government pays and therefore it 15 only
a question of book adjustment. The Govern-
ment need not hope to get anything by
the levy of this tax becausc from one
account the money will bo transferred to
another account in the books of the
Government and they will not get much
extra money.

Therefore, Sir, I opposc the manner in
which levies have been imposed by promul-
gating Ordinaxces.

SHR] S. N. MISRA (Kannauj) : At the
very outset 1 must say that 1 am supporting
this Bill because it is a tax on those who
can afford to pay it.

There are two important factors which
must be brought before the House by the
hon Minister. He did not reply in spite of
my earlier question, There was, according
to him, a ¢onference of the Chief Ministers
of the States and then these ordinances werg

*The original speech was delivered in

Malayalam,
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promulgated. 1If there was a confcrence,
why was this maiter not put before the
Chief Minister of Jammu and Kashmir so
that there could no exclusion...

SIIRT,
there.

K. R. GANESH: He was

SIHRT § N. MISRA : so that there
might not have been any eaclusion of the
taxation in respect of Jammu and Kashmir.
If he was there, then the burden of the
refugees should have been equally borne by
Jammu & Kashmir and not only by the
rest of India because Jammu & Kashmir
forms part of India. I remember that in
this very House a stactment was made by the
State Minuster for Law and Justice on [8th
November 1971, It was said :

“There was no doubt that Shri
Nehru had given the assurance that Art.
370 will be gradually eroded. ‘The
position was that the Entries in the
Union and Concurrent Lists can be
extended to Jammu & Kashmir afler
consultation and with <he concurrence
of the Government of Jammu and
Kashmir. The wvarious  Presidential
Orders assued  under Art, 370 have
extended sarious laws nassed by this
august House to the State of Jammu &
Kashmir."

My submission before the House is
that it is now nearly 25 years that we have
not yet been able to attain the in fact and
factual integration of Kashmir. It s
neccssary that in respect of tlus burden
which we are bearing in tespect of the
Bangia Desh refugees, the Central Govern-
ment should have insisted upon the Chief
Minister of Jammu and Kashmir to agree
that this tax should have been Icviable in
respect of those who are in Jammu and
Kashmir also,

There is another aspect which has not
been made clear. Though an assurance
was given by Shrimati Sushila Rohatgi that
it was a temporary measute, 1 understana
that il it s intended to be a temporary
measure, in spite of there being a temporary
tax, it should have been mentioned that it
was initially for a period of one ycar
and it may be extended further
for a period of one year <and mnot
exceeding one year, Then the position
would have been clear that the intention of
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the Government is to keep it as a temporary
measure and that they do not want to
extend it for all time to come, and that
they will come with a Resolution or a Bill
to delete these provisions, These are the
two matters which are necessary, and the
hon. Minister, 1 respectfully pray, should
make 1t absolutely clear that the Bill is for
a tempnary purpose initially for one year,
exiendable 10 a maximum period of 2 years.
This should have been extended to the
State of Jammu and Kashmir and the Chiel
Minister of Jammu and Kashmir should
have been prevailed upon that this taxation
should be co-cxtensive in that State also.
With these words 1 support the Bill
still.

DR, RANLCN SEN (Barasat): Mr.
Chairman, Sir, we support this Bill which
has been brought before the House for
approval.

The first reason is this, that for the first
time, people who can pay taxes, moneyed
people, are being asked to pay some taxes
But, having sard this, 1 want to know as
to how much the Government will get as
moncy. After all, what we have been
noticing is this, and as far as our informa-
tion goes, more than 60 per cent of the
people who travel by air do travel only at
the expense of the Government, So, what
does it actually amount to ? It is simply
a question of book-heeping or book- adjust-
ment. This 15 our point number one.

My second point is this. Quite a large
number of people who are employed in the
business houses and business executives
travel and they cheat the public cachequer

from payment of income-tax. Only those
seclions of people will be taxed. So, I
doubt very much whether Rs. 2,50 crores

will be realised, 1 do not know how this
calculation has been madc.

Thercfore, what [ say is this, that
though it is a correct move for taxing richer
people, who are in a position to pay, the
Government should have gone in for getting
money from certain other sources, like
getting the black money that exists in the
country today to the tune of thousands of
crores of rupees, taxing richer people,
taxing business houses and taxing the
monopolics which have sprung up In this
country, thanks to the policy of the
Congress Government pursued during tbe
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last 24 years. This is just a p’ccemeal
attempt of taxation, just in order to help
the Bangla Desh refugees and the tolal

amount of money that will be realised
will bc about Rs, 70 crores or Rs. 80
Crores.

I want to know what is the purpose.
If daily about Rs. 2 croics or Rs. 3 crores
are being spent, for mecting the barest
nccessitics of these hapless people of East
Bengal, then this amount of Rs. 70 crores
or Rs. 80 crores will last for how long ?
Is there any proposal in the offing to bring
in certain other tax proposals alvo ?
Generally, the peoplc want to know this
because, due to the taxation on the railway
fares and also higher postal charges, the
common people are aflected. Thercfore,
people are a little apprehensive of the
Government’s  taxation measutes as (o
whether any more taxcs are coming afier a
month or so. May be in the next budget
there will be heavier taxation measures.
Therefore, Government should  explain
clearly as to what was the nccessity for this
sum of Rs, 70 crores or is it just an augury
of new taxation on old lines in the name of
providing rclief to Bangla Desh refugecs.

The third point that 1 would like to
make and to which I would like to draw
the attention of the hon. Minister Dr.
Karan Singh also is this, There arc
passengers who travel in the norther-eastern
side of India, They have no other means
of communication. Assam, Tripura, Cachar,
Manipur cte. have no other means of
communication with the outes worid, So,
it has to be realised that tlus tax measure
will ¢ffect even the poorer people T do
not know whether Government haic gone
into this question or not.

In the Calcutta airport we find that
very poor people who somchow or
other find some moncy want to go 1o
Tripura or Cachar by air, The fares have
increased very rapidly thesc days and they
are finding it difficult to travel. Therefore
I would like to know whether Government
would be prepared to grant some exemption
to thesc people. There are pcople in Bihar
or in calcutta who have to go to these
places by air. For instance, there arc
people from Ranchi and other places in
Bihar who have got to go to Assam 10
Mohanbari or Tezpur. They cannot travel
by train; even if they want to travel by
train, it would take about scven days to go
to Cachar or Manipur or Tripura from
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Ranchi or Hazaribagh and other places in
Bihar, So, in the interests of justice to
these people, I would beg of Government
to think over this matter. If they impose
the tax in the present form, then it would
mean taxing very poor pcople. 1 hope our
hon Minister Dr, Karan Singh knows it.
And I think he must have seen these poor
people and these ordinary pcople who have
to travel by air because they cannot travel
for seven days by train. Since there s
power to exempt given in clause 5, 1 hope
Government will consider this point and
try to exempt this type of passengers travel-
ling in that particular arca from this tax, by
special notffication or otherwise. Other-
wise, these people will be put to a lot of
harassment. We had beca to Meghalaya
recently, and we had beea sent there by
the Rchabilitation Ministry, and we saw
people from Calcutta going to mect their
iclatives who had come from Bangla Desh
and who were staying in Myla or Balat
just across the border., They had taken
the trouble of seeing their parents and
other relatives who had come very recently
from Bangla Desh. They had to take the
whole family there and bring them back to
Calcutta or Bihar or clsewheie.  If this tax
is there, it will put those people to a lot of
hardship.  Thercfore, I would request
Government to consider this point and give
exemplion to such passcngers,

Then, 1 would like to say a word about
the improvement of the Dum Dum airport,
although 1 know that it is not connected
with this Bill. A number of forcign planes
are comming there for the last few months,
cartying all sorts of materials for the relief
of the refugees, But the Dum Dum dome-
slic airport is absolutely dark in the night.
There are very few flashlights there. 1 have
seen passengers coming from outside, from
Delhi, Bombay and other places; if there is
rain, there is splashing of water on them,
because there is very little light there...

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : The hon. Member was mention-
ing about the foreign plancs, But do they
not use the international airport ?

DR. RANEN SEN : They Jdo use the
international airport and that is well-lit.
But I am talking about the dome tic side.
The passengers who are travelling in the
domestic "arca find the domcstic area
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absolutely dark. If only four or five
flashlights could be installed there, it would
help the passengers very much and the
people witl appieciate this [ittle generosity
shown to them.

Thereloie, with these words, 1 extend
my party's support to this Bill and 1 hope
all other scctions of the House will do
likewisc. As 1 have stated carlier, this is
a little attempt 1o tax the people who can
pay and thercfore deserves our support,

*SHRI C. CHITTIBABU (Chingleput) :
Mr. Chairman, Sir, the Minister of State for
Finance has brought before this House the In-
land Air Travel Tax Bill to replace the Ordi-
nance issued by the President during the inter-
session petiod. To my point raised during
the Jcbate on the Railway Passenger Fare
Bill, the Deputy Minister of Finance replied
that thus tax was only a temporary measure
to give relief to the suffering millions of
Bangla Desh refugees. 1 welcome her
statement. While I opposed the Railway
Passenger Fare Tax and also the tax on
postal* articles, I welcome ths inland air
travel tax. It is common knowledge that
only rich people, who arc engaged in the
business of making money, travel by air to
fulfil their engagements, As this tax on
inland wr travel will not affect the poor
people of the country, this Bill has been
unammously welcomad by the members of
the Ruling Parly as a'so by the Members
belonging to the Opposition parties in this
House.

While 1 extend my support to tins Bull,
I would like to say a few words, It has
been acknowledged by cifferent sections of
the society that onc-third of the total
national income is consumed by the high
officials in the Government, who day in and
day out undertake rail and air journeys on
one pretext or the other while they could
easily discharge that kind of urgent func-
tions by talking over the telephone. This
way one third of the national incomc is
availed of by them in the form of Travelling
Allowance and Daily Allowance for the
journeys preformed by them on Government
duty. 1 am sure that the country's economy
will go to dogs if this is permilted for long.
1 don’t think any Minister can refute this
point,
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So far as the Indian Airlines is concern-
ed, of late it is showing losses. During the
year 1969-70 a sum of Rs, 30.54 crores was
given to the Government by the I. A. C.
as excise duty. But, to my dismay, I fiad
that the Government have advanced in this
vear itself & cum of Rs. 3,50 crores to the
1. A. C. in the form of equity capital and
loan. I do not understand why the excise
duty should be taken from the 1. A. C, and
as a result of which when the finances of
the I. A. C. were in a bad shape why the
Government should pay back a sum
equiva'ent to that of excise duty to the
I. A. C. To my mind, thesc (wo issues are
inter ¢ nnected.

Then, the 1. A, C. represented to  the
Guvernmient  that it should be exempted
from the cacise duty if it has to stand on
its own legs, but the Government in their
wisdom turned down the request of I, A, C,
but continue to replenish the diminishing
finances of the 1, A C.

All of us are awarc that 909 of the
seals in the Boeing service of I. A. C. is
going cmpty. I do not know whether it is
due to the increase in the air fare or it is
duc to the fact that the Bocing does not
touzh all the important citics in the country,
I would request the hon. Minister, Dr.
Karan Singh to appoint a Committee to go
into this guestion.

I would like to point out to cerfain
regional issues now. In the Mcenambakkam
Aarport, the arrival and departure of the
planes are announced only in  English and
Hindi. There is no announcement about
the arrival and departure of the planes in
the regional language, and in consequence
the arr travelling public fiom the region are
greatly handicapped.

As is done in the northeérn region where
Hindi announcements are given about the
arrival and departure of the planes, in
Meenambakkam also the announcements
should be made in Tamil,

MR. CHAIRMAN : This is about the
levy on inland air travel, which has nothing
to do with language.

SHRI C. CHITTIBABU : My submis-
sion to the hon. Minister, Dr, Karan Singh,

*The original speech was delivered in

Tamil.
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is in connection with the anxicty of the
Tamilians in the Madras State, That is
why 1 wish to bring it to the notice of the
hon, Minister, in this connection. 1 hope
he will agree that the language of the State
should be employed in the annvuncement
about the take-off and touch-down of the
plancs. It is the ideal of the people of the
Madras State. 1 request that the hon. Minis-
ter should consider this matter.

1 also request him to provide water faci-
lities at the Meenambakkam airport as is
done in Delhi.

AN HON. MLMBER : Other languages
also,

CHITIIBABU : You can
Hvderubad airport

can  have it at
I have no

SHRI C.
have it in Telugu at the
in Andhra Pradesh  Yeu
Nagpur airport in  Marathi.
ohjection.

AN HON, MILMBLR :
the languages ?

Why not all

SHRI C. CHITTIBABU : How is it pos-
sible ? You can have it al Delhi.  Now, we
want to have it done in  Tamil in Madras.
I request the kon.  Minister of  Civil Avia-
tion to consider my request.

I support the Government in this mea-
sure,

SHRI K. R. GANESH : Mr. Chair-
man, Sir, the mover of the motion dis-
approving this measure, has laid great stress
that the Government has brought this tax
through an ordinance and that the Govern-
ment is by-passing the Parliament. In my
submission earlier, while spcaking on the Tax
on Postal Articles Bill, I had made it clear
that we are in a very extraordinary situation
and it is in this situation that the resources
have got to be mobilised. As a result of
the discussion and consultations between the
Chief Ministers, the Governors and the
Central Government, it was agreed to raise
resources both at the Centre and in the
States,

In relation to this particular tax, the
administrative requiremcnts are so large that
it was necessary to give a time-lag before
these taxes were coming  into effect. I will
just give a few details about the requiie-
ments that were nccessary because action
had to be taken earlier on all those points.
Alr journeys are normally booked in advance
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and often a few wceks before the actual
commencement of thc journey, It was

necessary 1o give the airlines time to collect
the tax in respect of journeys which may
have already been booked. Administrative
and staffing arrangements both at the head-
quarters and in the air-ficlkds had to be
made. Rules had to be framed and the
notification for asscssment and collection of
taxes and other matters had to be synchronis-
ed also with the railway fares ; because the
air fare being of a niore expensive type, it
had to be implemented along with the rail-
way fares, These arc some of the adminis-
trative requitements which neccssitated that
a time-lag should be there between the date
of promulgation of the ordinance and the

date on which it comes into cflect. For
every cay, there cowld bea loss of Rs. 1
lakh if there is delay in implementing the

proposals that are contained in this Bill

There is another point which T would
like to submit. It has been argued that
has been no precedent as far as taxation
through ordinance is concerned.

I would submit for the benefit of the
House that the Mincral Products Additional
Duties Ordinance was introduced in 1958,
Theie are one or two other examples such as
the U. P. Passenger Fares Ordinance and
certain other things. My contention in
mahing this statement is that it is wrong to
say that there has been no precedent and
there were situations in which taxation had
to be resorted to through Ordinances,

SHRI R, V. BADE (Khargoae) : The
ohjection is for the flood of Ordinances.

SHRI K.R. GANFsH: You were
not here when 1 explained  with reference to
earlier Bills that we were in an  extra-ordi-
nary situation. It will be neccessary to take
note of that situation and the Government
has to do its duty by raising resources.

The point about Jammu and Kashmir
was raised by Mr. Misra. He is aware that
under article 370 it will not be possible to
extend this Bill automatically to Jammu
and Kashmir. The Homec Ministry has
approached the Kashmir Government and as
soon as their concurren e ¢ ymes in, this will
be made applicable to them,

SHRI SHIVNATH SINGIH (Jhunjhunu):
Docs not Government  want to anply this
Bill to Jamu and Kashmir or not ? What
is in 1ts mind ?
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SHRI K.R. GANESH: The Home
Ministry has already written to the Jammu
and Kashmir Government. As the hon.
Member knows, the Constitutional require-
ments ander article 370 have to be met,

The hon. Member has also mentioned
that this was a temporary measure. The
Government had levied the taxes to meet
the requirements of the Bangla Desh refu-
gees. He suggests that it should be valid
for one year or for two years. To do so it
will create a lot of complications Besides
the Government can always repeal the Act
when there is no need for it. It can be less
than one year also, it may be solved within
a couple of days. We do not know.

Some hon, Members have asked why
other steps have not been taken, namely,
economy in expenditure, recovery of arrear
taxes and black money, checking smuggling
etc. As | submitted carlier these measurcs
had already been taken right from the time
the Baogla Desh crisis has been on our
hands. Various steps for economy in non-
planned expenditure, collection of arrears on
income tax and other measurcs have already
been placed before the House from time to
time ; thosc steps have already been
initiated. These taxation measures are
additional efforts of Government at resource
mobilisation, Since this tax affects only the
more affluent and better placed people in
society the House has given its support and
I commend this Bill.

DR. RANEN SEN : 1 refered
exemption of passengers travelling
north-eastern arca of India,

to the
in the

SHRI K. R. GANESH: The hon.
Minister is also hete. He has taken note of
the point made by hon. Members. There 15
already provision in the Act to remove any
hardships that may arise. That provision 1s
already there.

MR. CHAIRMAN : The qucstion is :

“This House disapproves of the
Inland Air Travel Tax Ordinance, 1971
(Ordinance No. 19 of 1971) promul-
"gated by the President on the 30th
October, 1971."

The Resolution was negatived,

MR. CHAIRMAN : The qu‘tion is :
*That the Bill to provide for the levy
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of a tax on inland air travel, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN : Clause 2. Amend-
ment Nos, 3 and 4.

SHRI S. N.
moving.

MISRA: I am not

MR. CHAIRMAN : The guestion is :

“That Clausc 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bil.

MR. CHAIRMAN : The question is :

“That Clauscs 3 to 9 stand part of the
Bill.”

The motion was adopted.
Clauses 3 to 9 were added to the Bill.

MR. CIIAIRMAN : Clause 1. Amend-
ment Nos. | and 2,

SHRI S. N. MISRA: I am not

moving.

MR. CHAIRMAN : The question is :

“That Clause |
Bill.”

The motion was adopted.

stand part of the

Clause I was added to the Bill.

MR. CHAIRMAN : The question is :

“That the Enacting Formula and the
Title stand part of the Bill,”

The motion was adopted.,

The Enacting Formula and the Title were
added to the Bill.

SHRI K. R. GANESH :
move :

“That the Bill be passed.”

I beg to

MR. CHAIRMAN : The question is :
“That the Bill be passed.”
The motion was adopted.

— ——
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16.43 hrs.

STATUTORY RESOLUTION RE: STAMP
AND EXCISE DUTIES (AMENDMENT)
ORDINANCE AND STAMP AND
EXCISE DUTIES (AMEND-
MENT) BILL

ot wrAe s W (g
gutafy wglea, # gacq I Fvar §fw
78 awm wegafa grar 22 smgEs, 1971
& sepifed @ HiT SETEA-geE

(dare) swemer, 1971 (1971 #r
wSAIRT G441 16) F1 fregiea sl
g1 ~

wwrafa wEew, @3 #earim W@
WY #3AT 987, T F fagg d aodt wgey
¥ ot geer ot Rar, @ 25 gwnem-
FICE A8 8, WIfE o qw H O feafa
qar gf 2, omwr aga aft W wdiew
1 fFar—uwgenferdt fagume—a
wwHAT ¢ IEaT & et afkfeafa qar gt
&, STy mrar g, 96 feafy @ g
LA E€ 21 The situation is no doubt
extraordinary, but it is a man-made
tragedy. WE-miE & WA ¥ wAL
e F o) FEW ¥A ¥, A Faw fAy 7@
T | FTOW T —ag &1 T § am §
fom ot awg & ag feaf dar gd @, Afsa
ge A ff 74 WERT ¥ qq FWwE Iw
foar, 9w qum w7 faemifedi & fag 60
AT war AT AT 4T, IT NG
ga smafe 95.8 Y o w77 a1 fv o
wa-ufa &w &, #ifF w@F gam7 50 f
& ¥ qra # @ fear a1 f5 oo
arer 6 #EAT & ST AT 180 #qx
TIA TN | I GET qUE AT FoqAT
gg ot 5 a1ge & dav WM fag
o o agi & qgT T, a@ Fw 6w
¢ wag w7 ¥ fag 7€ m, gw av qnar
Ay ¥ feafa o 8w & gwrer vy @9 )
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graftiom sAf s ¥, @aaar &
#fez & aft #rf fem @w #T ggmar ,
at @F & | faeg ag wofe at wodt
TerAia® Tt & Fraw wrf 4, faaer
FRATHT §H I§ A9 AG FL V) KF
T Y AT BT ¥ GTHIT KT EEIR
FaAr fgh | F6F JT 9gF 60 FAT
T &t uf| & fae o7 gwt @my @,
gAY 3T wwa war o fF e f
Ia% 917 W19 200 FT WA F awAl-
¥ qwe A4, EE AU A AW F
a F0T w7 AT AR A A qE FW
N G IGH A ¥A7 S0 AT ¥AT
g warsew & fg Frard, DY Foa
9 | wq 150 FAT &7 FF A W} YA
qr9 JAI FT GF § W FG AW
o %Y ger ¥ w wwaAr §, UK AE XA
wg & mreg gg % @, av fwT ag 70
FAE et o mg I@ A faar [ @
ga¥ #\7 d) gAaad a4 | 99 g
qua, g7 o ¥ Wi & gm 9 i
FAAIOR ARA e AE R @ AW
70 3% 7oy & frq wreARw ferad
#1341 wrAE@EAT @ W qQ A AE
aaT & sifqdaa & $aw 15 feq age—
qg @ ¥ SRAT a1 g & Ry
el faquer 10-15 faal & gt
a@t Y, 15 Fasat ¥ SE-Aar W §4g
¥ 99 9wy grAATy 4, gAY awg A
wgfs ary ¥ a5 4, @A @ AN-
AT WTEATA I qT—Ag AQ AR
ﬁqgfmaratmﬂ#marmﬁ'
weq< qgr fr zaar 15 far @z &y
feqr AT, wE 999 15 qEvET ¥ 99
frar, e frava § g ar )

it sz war fF 47 1 a€ @ @,
gafad wanr @rg fer war) &% §
ety Forary & oy 4R Y weea §
W g arFa & g g@ w1 fwrw o
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[ srrere T ST
w1fegd, frg amer 9z § fr ow faafe &
gFEas & fag off 39 w9 $} GwE A
&, 597 ¥ Fgw w94 9207 ! gH AE
O FTATS QAT ¥ gEAA HYAH
AT W97 3T AR AT A1 FEAA
Fgr ot f mwr gm g feodde # 10
sfowa it we¥dt 7 & @Y A% daw
I ATW@ AR 1 FAqTaq T AT AT
as fardt ¥ gw foar ¥ ogEA &g
sare f5ar 1 gua o9 a% feadr s
#Y &, O IHFT A FZ Joa@ ¥aAH
FLRA A g N seror g wrar &
WY §8 T @ ¢ | W o ag &g
g 1 Tvat & At W gew wfaa A
Fma ¥ gk are ¥ g9t g€ & quAr
g—aads ok v fafeee =& F:30
f wa et ) wr g dmd @ HE Al
¥ ger widl & 9@ Aoy @E & gATs
wgrer § @itz o faure & fa@ ooy a=-
T TS HY fae & foaw ¥ zav &
I T @A &, g A, dA-dA
ik 7 ferelt & wEwT w9 §—a3
fooermas 78t at 71 & ? w7 w3 & @
T & fedy #m & fag gag-aafaa
$E@ & f0 § gura 74T Y & 0w WT
@ az arg aww & a1 gwar @, Afed
qgt ar warei ) (e & fam a3 &,
ERAE-QE TvE & wae & faafed H
g f, oz fegeaai afi £ @) a7

w9 ag 9 feg s 9T wwmar
-4 9%, gAR W F A -
quE qgaarel @ @eAr € agw wH g
-1 v @Y & ugd &7 &f dar 1
aift &, e feafa 3§ afy g &vg qa@d
ar & gawar g & ag faage “griRa”
g1 ¥ framr qar Fredrr, @rag 7
FOT T frsdor, @Y ¥ FA9 gAA
¥ firg & ag Exw o e qr 0 MR
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A # a3 fF g oded w1 uw
IpRgT A & Ay ar Wk wE
w9q taQ fqa /A & Fgr ar f& fow
FEwd 15 g ¥ Sgrer A4 &, 9
1 qFmage frar s, afse wm fae
a1 TE g9 0 A @) g -
998 W1 fAT 1T 9T a1 agdle & q¢
frFed & s 3T 9T ot @ fmr wm
fear s &Y gaw qar afwom faa,
Y g el 9181 9T famr X &
YT W @A T X 9w g1, N
Fﬁmém‘ﬂ: TAfAT It is nothing
but a disincentive—grrT WTG  HWATY &Y
zaq fagrer 3% oYt difgifesay o &
EAEI @7 A, At g & mmfa ad
47 | afFT gaart 21 a9 ¥ A -
e %% fomr 2, safan § gt et
FEAT §, ATEqT A THAT WITIATAT AGY
ot | fegamst smad Qa0 98 | WA &
T8t fagr arw a5 wafergse dqq N
AR AT FA X FA 556 U7 g
OF §5F & A< ¥ Fars 9% dY | 78
T gralragai g, w adl g 2!
St A wErm Fga & i gw @w SO
T § @1 9% W1 UF ITA 9T 1 4T A
S @A A gr Arg gra 8 AT '
axrar ufe 2w A B 9Ed g A
A &Y @7 §Har ! smT Iaq & 70
FOT fagrea adl a1 gEy §7 WU
frgeast &1 Q&1 4@ a1 qwar g ?
ARTH wOANT g9 # &t i a feesr
g W fEgAEd] O g F4T IE@H
Aer @ A asar £ 7 AN qww 7 A
wrar fs swar 3w #) AFEG W
s = faRel ¥ &Y sy Afeq SaaT
advar #ar frgar 7 afg sama 7ol @Y
& ATET ATHT AF THIT § THA ITAAT
q @ fax arer & ¥ oy e v
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wraerwar 9 ? fada) ¥ gak gaw zar
Tw ¥ ¥few e o e &Y STz
2 & gfaar wT A ) g Fageedt
w1 77 wrasaTar ff oAty oF-uw AT
T¢T 7 ¥ faq miedy fraray oz v
¢ 7...(vumam). @ @Y @ @
affr = @A, A 9=ara W @, @
a1 aga T & o geprim ferr
g 4T 93 A feafr gr o€ At
Fg 3w sfafag o enrd sgae o
faend 21 W1fzm |

oY feafe & 3w ag 7zar ¥ s
I W/ AT AP I/, ¥3 A7 g2
feaft a3 ft ? gas ot frflw foar
AT 2, TAN VAT A FT T fam A4
Tra@ WA 7 g & e 20
g ARl 9 qF Fa Fnn 7 ¥E1 QT
qEAEr A & ¥ @t gEv amr
AW § OGS qAqT ¥ ) o3AT ¥ =wA
2@r g | w9 WM § g 4R
U A wFEr qar A E &Y aenw
FT F7Ag Al a1 YHGA aqaT 3 ar
®E A AFT F1Ar e dar g
wifez 74T ? wrad a4y g7 97 M7 w0
RIS frells #7 awez 7T # 7 Ulumate-
ly this government will have to beconie 4
refugee and will have work for the relief
of that, T IBTFIT & WA 97 g7y g7y 2
afv aut & fagd a1 Y6 #47 oy ?
HT A @27 3% 5 arq wiaH Hr,
T mE T ¥ ) @ dare @ At e
7o U Frafy 81 ot st REEEE]
TaA ¥ T dar Qar & wfar @3
F W19 WaAifaw SF gw ¥ A5 w9y
I % qg S99 g 7§ gt qgs
AW 60 FAT 7™ A Y w1 wa
170 3 § mar | wifey g 5% IF
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Ord & Bii
s ? gwfag ¥ gwa ¢ B osaw
wadifes mafaar @t swr wfo
forast awg & ag Yog agtac oy &)
That hole will have to be plugged. 37 frqy
1 A7 3N @ He ¥ A% ger o et
& fom faemma @ 1 foeflls &4 s= 00 @,
FY ey g1 a8 & 0% fedfiw adh & agg

IT 1t 15 an extraordinary situation created not
by man, fgfirs g7 7 iﬁ'& 9FE AT
pamwdr & ar I AT @ oar
g arg www w o oA @ afx
@ gFIC AT F1E  miwfemw gzan
AIAT # at I fam mft F1 fgaFc @
arFa & grg AT fawrar qwAr & ufsa
ag ®IE TEY IA A5 ¥ WT wIq ¥ AT
arv ag T 8, qF WA 7 IGYIT A
F1 feafaarard &) 1€ 7 1 ot a
At vt @ famd mod T ¥ eyt
AT TEF &1 vy feaf 7 arsaa @riy
T AR ag ot sy 1S arftw 7 a9y
&27 arelY o), QT g2 BOTATT AT SIS
¥ foor Y O qad g 7 @ar 2, -
a1 gt IgR qd A 2, I 97 IR
qurar famga wafas o cafan i
gt & fr qfenfzes, @t &
FaEr w9 ¥ v ifgw v & fAo ey
grearas faor o ar fr 15 ea#&
sgrar faa# @va a8 g 91 9T 1w A
AMAT FAMT—ag FrEAraT faar sy
g7 WAl % |9 & TATl AT fHOw
FTAT

THE DEPUTY MINISTIR IN TIIF
MINISTRY OF FINANCL (SHRIMAT1I
SUSHILA ROHATGI) Sir, 1 beg to
moye*

““That the Bill further to amend the

Indian Stamp Act, 1899, the Central
Excises and Salt Act, 1944, and the
’

*Moved with the recommendation of the President.
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[Shrimati Sushila Rohatgi]

Union Duties of Excise (Distribution)
Act, 1962, be taken into consideration.”

Hon. Members are aware that the ques-
tion of raising additional resources to meet
the expenditure for relief of Bangla Desh
Refugees was discussed at the last meeting
of the Governors and the Chief Ministers
of States held on the 12th October, 1971.
It was agreed at this meeting that both the
Centre and the States would raise additional
resources for mecting the above exdenditure
by the levy of tax, duty or surcharge on
certain  instruments of mass circulation.
The represcntatives of the States had also
agreed that the revenue realised therefrom
would be entirely placed at the disposal of
the Centre for the above purpose.

In the light of the above decision, the
Stamp and Lxcise Duties (Amendment)
Ordinance, 1971 (16 of 1971) was promul-
gated by the President on the 22nd October,
1971. The said Ordinance provided for the
levy, with effect from the 15th November,
1971, of—

(a) an additional duty at a flat rate
of 10 paise per instrument on Bill
of Exchange, Bill of Lading, De-
banture, Ietter of Credit, Policy
of Insurance, Promisory Note,
Proxy, Reccecipt and Transfer of
Shares falling under FEntry 91 of
the Union List. The additional
duty will be collected by means of
special edhesive stamps bearing
the inscription *‘Refugee Relief".
Under Article 268(2) of the Consti-
tution, the proceeds of this addi-
tional stamp duty would accrue
to the States. Since the decision
is that the States would make
available to the Centre the addi-
tional revenues so raised, it was
decided to collect the additional
excise duty by means of special
adhesive stamps referred to above
as it would facilitate accounting
and subsequent transfer of the
proceeds by the States to the
Centre. The additional stamp
duty is likely to yield a revenue of
about five crores of rupeesin a
full year and Rs. 1,9 crores in the
current financial year.

(b) An excise duty at the rate of two
paise per copy on newspapers and

other printed periodicals. In order
to save small newspapers and other
printed periodicals from thiz levy,
by a notification, it has been pro-
vided that such newspapers and
periodicals whose average circula-
tion does not exceed 15,000 copies
per publishing per day, will not
be liable to pay the above excise
duty. By another notification,
newspapers and periodicals which
are not ordinarily intended for
sale have also been exempted from
the levy. This would ensure
exemption from duty of school and
other college magazines, etc. which
are distributed free to the students.
As in the case of cther excisable
commodities, the facility of export
under claim for rebate or alter-
natively under bond has also been
extended to this item.

In order that there is no inter-
ruption in the smooth functioning
of this excise duty, certain proce-
dural relaxations like the extension
of Self Removal Procedure, simpli-
fication of licensing formalities.
requirements of gate passes and
acceptance of the licenses” records,
etc. have also been made,

The above duty on newspapers
and other printed periodicals is
expected to yield a revenue of Rs.
7 crores in a full year and of
about Rs. 2.6 crores in the current
financial year.

Under the Union Duties of
Excise (Distribution) Act, 1962, the
proceeds of Union duties of excise
arc distributed amongst the States
on the basis of the distribution
formula laid down in that Act.
Since the excise duty on news-
papers has been levied for meeting
the expenditure on relicf of Bangla
Desh refugees, it has been provid-
ed by amendment of the Union
Duties of Excise (Distribution) Act,
1962, that the proceeds of this
duty shall not be distributed to
the States and will accrue to the
Centre.

Sir, it became necessary to impose these
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levies through an Ordinance for the follow-
ing reasons :

(i) Parliament
session ;

(ii) Action had to be taken imme-
diately to raise maximum re-
sources, as delay would have
impeded our cfforts in this
direction ;

(iii) Steps were to be tahen 1o make
the special adhesive steps avail-
able to the general public before
the 15th November, 1971, the
date from which additional
stamp duty on certain instru-
ments was to be levied ;

For the purposes of imposition
of ‘excise duty on newspapers
and other printed periodicals, it
was necessary to initiate licens-
ing formalities and to make the
prospective licensecs familiar
with the excise procedurc includ-
ing the formalitics wunder the
Self Removal procedure ;

was not then in

(iv)

(v,

—

It was also neccssary to make
all other administrative arrange-
ments for the collection of the
duties from thc appointed date ;

(iv) The date of effect of the levies
had to be kept as 15th Novem-
ber, 1971, as thc abovc prepara-
tory steps were required to be
taken to avoid inconvenience 1o
the public.

Sir, I commend the present Bill which
seeks to replace the above Ordinance as
the objective underlying the Bill is for a
laudable purpose, namely, meeting the
expenditure for relief of Bangla Desh refu-
gees. 1 request the House to unanimously
accept the Bill.

I move.

MR. CHAIRMAN : Motion moved :

*This House disapproves of the
Stamps and Excise Duties (Amendment)
Ordinance, 1971 (Ordinance No. 16 of
1971) promulgated by the President on
the 22nd October, 1971."

“That the Bill further to amend the
Indian Stamp Act, 1899, the Central
Excises and Salt Act, 1944 and the

Ord. & Bill

Union Duties of Excise (Distribution)
Act, 1962, be taken into consideration.”

Shri  Jyotirmoy Basu—absent; Shri
Bhliogendra Yha—absent, Shri Chittibabu.

*SHRI C. CHITTIBABU (Chingleput) *
Mr. Chairman, Sir, the Deputy Minister of
Finance has placed before the House the
Stamp and Excise Dutics (Amendment) Bill
to replace the Ordinance issucd by the
President on 22nd Oclober, 1961. She also
referred to the salient features of the Bill,

[SHRI SEZHIYAN in the Chair]

17.00 hrs.

So far as I am concerned, 1 support the
additional stamp duties, as they have been
levied with the express intention of giving
relief to the Bangla Desh refugees. But I
oppose the levy of 2 paisc as excisc on the
newspapers. The Government do expect to
collcct a substantial sum from this levy.
But I do not know how they are going to
collect this from the newspapers owgpers.
By giving a fictitious figure of circulation,
the big newspapers try to get excessive
quota of newsprint, which they sell later in
black market and make huge profits. If
the circulation is 2,00,000, they show it as
5,00,000 and thereby hoodwink the Govern-
ment, Immediately on the levy of 2 paise,
they have raised the price of the news-
paper by five to ten paise. 1 would request
the hon. Minister to enquirec how they have
raised the price 5 to 10 paisc when the levy
is only 2 paise. I would also like to know
on what basis the Government is to collect
the excise levy—is it going to be on the
real circulation or on the fictitious circula-
tlon figures given by the newspapers.

It is common knowledge that there is
acute scarcity of newsprint in the country.
Taking advantage of this scarcity, the big
newspapers are selling the excessive news-
print, which they got by showing fictitious
figures of circulation, in the black market
and they are amassing wealth. 1 would
like the Ministers to go into this question
also and take effective steps to curb this
unhealthy trend among the big newspapers.
It is to be appreciated that the small news-
papers cannot stand in competition with
these big newspapers. 1 1cquest that this

*The original speech was delivered in Tamil.
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industry should be brought under the pur-
view of the Essential Commodities Act, The
poor people arc not in a position to go to
a cinema by spending Rs 5 or go to other
cntertainment  programmes by  spending
Rs. 10. They spend their leisure in reading
the newspapers which give them an idea
about the happenings in the country and
abroad. These peopie ure now  being
deprived of even this petty pleasurc. This
levy of 2 paise will, as it has happened
alrecady, unduly hit the common people,

The Government could have taken re-
course to somc other method of collecting
revenue from the newspaper. 1f you happen
to open an all-India newspaper, say for
for example, The {lindu, The Times of
India or The Statesman ; out of ten pages,
at leust six pages carry only advertisements,
For each by adivertisement the newspaper
gels Rs. 10,000 or more. A particular
paper in Tamil Nadu gets an annual in-
come uf Rs. 4 crores from adverlisements
alonc. The big newspapeis corner all the
advertiscments  issued by the Central
Government and by the public sector under-
takings. It scems that the public sector
undertakings are determined to fatten the
belly of big newspapers by giving all their
big advecrtisements to them, at the cost of
smaller newspapers which are struggling
hard to survive. If the Government had
levied a surcharge on the advertisements,
then they would have been able to realive
the samc¢ amount, if not more, which they
are likcly to get from this 2 paise excise
levy.

All the Mcmbers of Parliament are
given at regu'ar intervals the copies of
Annual Reports and other allied documents
of the public sector undertakings. One is
amazed at the superior quality of printing
and the fine paper used in such Reports.
There is also glossy cover, which can be
scen from a distance lying at the Publica-
tion Counter. When the public under-
takings, almost all of them, are incurring
losses every year, I cannot understand this
cxtravagance. It is also understood that
these Rcports are printed In privatc presses
who charge exorbitant rates for printing.
If the Government give a directive to the
public undcrtakings that all their Reports
should be got printed in the Government
Presses, then the Government Wwill be able
to effect enormous savings. Instead of
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levying this 2 paise excise on the news-
papers, they could have done this. Here,
also, T fecl that it is the undeclared policy
of the public undertakings to give all
uncncouragement to private presses.

There are innumcrable money-lenders in
the country who charge usurious rate of
25%, interest on the poot  people who have
no other go except to approach them in
times of need. They roar in wealth ex-
ploiting the poor people. Similarly, in
almost all the States there arc any number
of Chit Funds Whose primary function is
to loot the public and to cheat the Govern-
ment of income tax. The Government
could have taken recourse to levy taxes on
these money-lenders and the chit-fund
organisers in which case they would have
got enough funds to give relief to the
Bangla Desh refugcees.

Similarly, there is an all-India racket
of dealing business in Hundis. With mutual
connivance they innovate ways and means
to deprive the Government and the public
exchequer of the tax dues. The rich busi-
ness men frequently indulge in this pastime.
This source has also not been tapped by
the Government so far.

1 would now come to the plight of
small newspapers existing in the different
regions ol the country. They neither get
adequatc revenue from advertisements. nor
get enough newsprint quota. As 1 stated
earlier, both these items have become the
prerogative of big necwspapers. As 1 am
myself an Editor of a small paper,
1 am fully acquainted with the problems
of small necwspapers and the shady
deals of the |bigeer oncs. I have
taken pains to narrate the wocs of small
newspapsrs because the Ministry may not
be so fully acquainted with their problems.
The bigger newspapers, especially the English
newspapers, have got all—lndia readership.
But 1he rcgional language paper caters to
the requrements of the local people who
arc eager to get acquainted with the diffe-
rent problems faced by the country, 1
am afraid that by this levy of 2 paise, more
than the bigger newspapers, the smaller
ones will bc deprived of readership and
having no other support except the reader-
ship, they may be forced to wind up. When
ignorance is so wide-spread in the couatry,
we cannot afford to harm the interests of
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the smaller newspapers, especially the

regional language papers.

I have a few suggestions to make on
this Bill. The two paise excise levy may
be imposed on the papers having a circula-
tion of 50,000 and above. But for the
papers having a circulation of 30,000 to
20,000 this levy of 2 paise should be reduc-
ed to one paisa. The loss of revenue on
this score can be compensated by levying a
surcharge on the advertisements which the
big newspapers get. The newspapcrs hav-
ing a circulation of less than 20,000, the
weeklies and the monthlies in the regional
languages should be completedly exempted
from this levy. 1 would also add here that
pewspapers like NAVAMANI in  Tamil
Nadu which is run on cooperative basis
should be exempted from this fevy of 2
paise. 1 would also appeal to the Minister
that an investigationn has so be made as to
be how the big newspapers have raised the
price by 5 paise to 10 paise while the levy
is only 2 paise.

As the newspapers in the eastern region
of the country have closed down, there is
black-out of important news in this sensitive
area for the people of this region. When
the country is faced with an emergency,
when the security of the country is threaten-
ed by external aggression, the people living
in the border States like Assam, West
Bengal, Orissa in the East and in States
like Rajasthan, Gujarat in the West, shoald
be kept well-informed of the day to day
developments in the counury. The eco-
nomy of the country has not developed so
much that the people living in far corners
of the country can possess a radio set to
get information. The only mass media
available for the poor people of the country
living in interior and in remote corners are
the small regional language papers.

I would once again appeal to the hon.
Deputy Finance Minister that she should
bring forward amendments incorporating
the suggestions made by me earlier. 1
would conclude by appealing to her that
the smaller newspapers having a circulation
of 20,000 and less should be exempted
totally from this levy, as also the news-
papers run by cooperatives,

With these few words, I conclude.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Before 1 start speaking, may
I draw your atteution to the fact that at
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least we expect some Minister from the
Ministry of Information and Broadcasting
to be presented here, because we :hall be
saying things about that Ministry and we
expect some replies in regard to those
points, Shrimati Sushila Rohatgi is com-
petent enough talk about finance and money
maitters, no doubt, but we shall be talking
about the Ministry of Information and
Broadcasting too.

As far as the first part of the Bill is
concerned, 1 would not like to say very
much, because here is a position where
initially and primarily they are touching
people who can afford to pay more. But
why is it that they are confining the amount
to 10 paise and not increasing it to Rs. 57
If a Bill of lading or a railway receipt is
valued at Rs. 2000 or Rs. 3000 or Rs. 5300
or a Bill of exchange is valued at a lakh
of rupees, why is it that Government are
fighting shy there and confining their
heroism to 10 paise only ?

I had suggested to Government many
a time that in many countries, cheques are
taxed. In Britain from which we have
borrowed and learnt the banking system,
they have a two penny stamp on each
cheque. Why is it that our Government
are hesitant to put a tax on cheques at
least above Rs. 500 7 When Government
need money for a good cause, why is it
that they are unwilling to come and present
a budget for the purpose ? Why is it that
they have been underplaying it from the
begioning 7 We understand that the
Government and their party are very good
at gimmicks. But you feel that your
gimmicks are paying you at all ? If you
ask me—No. You have miserably failed
not because your machinery is not there
but because of the policy you follow, be-
cause of the class character of the Govern-
ment. 1 have referred to this in the morn-
ing, vesterday and day before that accord-
ing to the Auditor General, the tax arrears,
which Ministers have been trying to mislead
the House by quoting lower figures, are to
the tune of Rs. 900 crores. Out of that,
92 per cent involves the corporate sector
and high personnal income groups. Are
you afraid of touching them ? If you ask
me—Yes. So you have to go back to the

poor to fleece them. .

From 1967 onwards I have been saying

here time and time again about the neces-
sity of putting a stop to the evil of over-
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invoicing and under-iavoicing. There was
a committee appointed under Shri Kaul.
I am sorry to say either with a motive or
without knowledge, they have grossly under-
played the evil which is depriving the
country of | am not talking about smuggl-
ing of currency notes, gold etc —a forcign
exchange of Rs. 400) ciores a year. Tt is
not only depriving you of much needed
foreign exchange , 1t s alsu affecting the
the internal tax structure. You have not
been able to lay yom hands on these
people. You have just made a fecble
attempt and brought out a report which is
rather not helpful ; on the contrary, it
diverts your mind.

Why is it that the 1ecommendation for
a tax on advertisements in newspapers has
not been accepted ! | suppose you e
afraid of thc big newspapers monopolists
lest they may ignore you. They say the
truth about you and they refuse to black
us out. That is why you are touching the
monopolists. | would like to have a reply
on this fiom the Minister.

About the sirike by newspapers hawkers
in Calcutta, what has heen stated is in
correct. ‘This 15 what they have said ;

“ . that the Calcutta papers have
incieised prices in 1966 from 16 to 18P,

in 1970 fiom I8 to 20P, in 1971

February from 20 to .. and in Novem-

ber 171 the comemplation was from

22 t0 2¢P and this 2 P added to make

it 28",

What happened 7 The moment 1t was
announced, the hawhcrs were told by their
subscribers that th y did not want papers.
Many of them said that they would like
to have their paper once or iwice a week
because the policy of the Government in
the last . 5 ycars has reduccd the purchasing
power of the common man, In actual fact.
May be the rupee value might look im-
pressive lo Government, but in terms of
the purchasing power it 15 reduced.

They feel that by this action 10,000
pewspaper hawkers would be out of job
which means 50,000 pecple who would
starve and be pushed on to the streets, be-
cause Government have no scheme to ab-
sorb them anywhere so that they could work
and live. .

Theie was no reasonable ground for
iDvicusing the price as such of the news-

papers. The hawkers were willing on 13
November to sit down with the owners
for a discussion and settlement on this
question,

But another department of Information
and Broadcasting, namely, All India Radio
(AIR) had wrongly |roadcast that the poor
hawkers, because they have been demanding
a commission, had gone on strike. This is
nothing but a wrong propaganda made by
the owners through the All India Radio
which is most unfortunate. Today, in India,
the press is in the hands of the monopolists,
and the Government keep them alive in a
healthy state, and in a big way allow
them to grow and prosper in its own
interests,

We talk about the price-page schedule.
The Supreme Court-- we know the charac-
ter of your judiciary had struck it down.
But why no ordinance was brought out
then ?  You could bring out ordinanccs
for so many things, But why an ordinance
was not taken out to enforce the price-page
schedule 7 Then. why a Bill was not
brought subsequently to make it into an Act?
This shows that your promises and your
utterances are all hollow.

Then there is widespread malpractice
in the distribution of newsprints. And you
know that newsprint whieh costs in the
controlled narket about Rs, 1,400 a tonne,
15 sold in the black market at Rs. 2,300, and
immediately before the elections, it touched
cven a price-range of Rs. 3,200 per tonne
] am quite sure my hon. colleagues here
will agree with me there.

There 1s one paper in Calcutta— Anand

zaar Pat-ika. Sometime ago, they were
caught red-handed and this Government
bad siruck a deal that ‘“‘you do not write
against us, and we shall not procecd against
you.” That deal has prevented them from
prosecuting a paper which was involved in
black-marketing in newsprini.

Then we had a Congress MP, Shri
Premchand Verma. He was running a
paper. | had been told many times that
he drew newsprint but never published a
paper. That is your parly. We would like
to hear what you have done on that

Then, the ABC—Audit Bureau of Cir-
culation. It is nothing but a big joke.
There is such a lot of corruption among
those who try and deal with this ABC ;
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they do not know the ABC of honesty.
Therefore, I have forwarded a letter to the
Minister of Information and Rroadcasting,
wherein the details of corrupt practices
which are adopted by those staff working
for this newsprint control have been given.
But this Government are not willing to
disturb the newsprint monopolists, because
there s some understanding among them :
a mutual admiration society —scratch each
other’s back. So. they cannot do it.

I then come to another Bengali Papur,
Basumati, the editor of which is the former
Law Minister of the Congress Government,
and a sitting Member of this House, Mr.
Asoke Sen.  Serious charges have been
brought against the Basumati in respect of
black-marketing in newsprint and unaccount-
ed money to the tune of Rs. 22 lJakhs A
CBI enquiry was inostituted in May, 1968.
Three and a half vears have passed, but
nothing has happened, because he belongs
to the Congress. Hec is a former Congress
Law Minister. If you ask me, he was
a Congress unlawful Minister. That is
all.

SHRIMATI SUSHILA ROHATGI :
Can such remarks be made when the con-

cerned Member is not present in the
House,
SHRI JYOTIRMOY BOSU : It is his

job to be present here, The Member is
expected to be present here. You must know
the rules.

In the last three decades, in Calcutta,
not a single new daily paper worth its
name has come out. What is the reason ?
The readership figure for the eastern region,
on the basis of a thousand in population,
is very low. If [ remember aright, it is 26
per thousand. In the southern region it is
about 68. That is the condition.

Today, Mr. Chairman, these news-
paper-owners are in a fix. They have
shown a highly inflated figure in the ABC,

the big joke. Now, the Government will
be asking them to pay the paise per news-
paper as per the circulation figure of the
ABC.

They are finding it difficult to pay that
money.  Therefore all this trouble is
created.

"
Any newspaper is iunitially given news-

print enough for printing 10,000 copies.
Have we ever worked the economics of
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newspapers ? Why not raise it to 20,000
at least to start with if you really mean
business ? What has happened with the
Newspaper Corporation Finance Bill ? Has
4 decent burial been given or some other
brand of socialism is being tried in the
big monopoly press ?

The big newspapers enjoy subsidy from
the LIC. Why is that ? There is liberal
bank lending to big newspapers. The Anand
Bazaar Patrika has taken on over draft of
not less than Rs. 65 lakhs ; that is what I
understand. Newsprint for black-market,
advertisement for prosperity and bank
finance for survival—a wonderful congre-
gation. They must keep vou too alive and
prosperous. It is very nice.

The biggest weapon is advertisement and
it is used by Mrs. Gandhi in her own in-
terest. What happened ? The Ananda Bazaar
Patrika had written an article on her visit
to Calcutta. The article was found to be
bitter for the ruling party. One of the
owners was summoned to Delhi and he was
rebuked. He was threatened : if you conti-
nue to write like this vour advertisements
will be cut. I do not know what they
have done. They must have surrendered,

Take another instance from Jugantar.
Mr. Vivekananda Mukherjee wrote an arti-
cle on Bangla Desh refugees. One telephone
call went from Delhi to Mr. Tushar Kanti
Ghosh saying : you are a congress man and
the father of a congress Minister, what is
happening to your paper and why are you
publishing such articles ? Vivekananda Babu
was told by Tushar Babu : you better stop
writing for us. That is the freedom of the
Press in this country under Mrs. Gandhi’s
rule, -

The amount of money that is given in
the shape of subsidies and advertisements
to newspapers is a closely guarded secret,
as if it is the personal property of the
Ministers and the Government. Many times
I want to know the amount given to
Jdifferent newspapers. They have denied me
that information and I do not think that
they are justified in doing so.

Is it true that advertisements to the tune
of Rs. 50 crores are given, out of which
only 4 per cent are given to smaller news-
papers ? Is it also true that 85 per cent of
the public sector advertisements go to the
big newspapers and only 1A per cent to the
smaller papers ? Is it also true that 10
large newspapers alone consume 75 per cent
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of the total advertisement in value ? What
about having agencies which could catter to
all the languages 7 1 have suggested telex

and teleprinter machines for different
languages. You arc not interested in all
these things.

The AIR. the All Indira Radio is lully
under Delhi's control, Mr. Chairman, you
might be interested to know this because
your party was talking about more power
for the State Governments. One station
director regrettably told me that he had no
power over the news editors of the All India
Radio, The news editors take directives
from Delhi and the Statec Governments have
no say in the matter.

There is a huge monster, the Press
Information Bureau, 1 call it the Press
Interference Bureau, It is constantly sup-
pressing the truth and functioning wholly
for the Ministers and the Government,

I want to ask another question. What
about the Second Press Commission pro-
mised on the floor of this Hovse on 28th
August,”1969 ? In spite of all these wonder-
ful deeds what might has this Government
to ask this House to approve proposals [or
levying taxes on the people who are
groaning under suver pressurc today due
to the wrong and motivated fiscal
measures.

sit W¥er W (srganT) ool
oY, mofY Y gark Ay fadaw § A a0
dq Frqra 97 HIAT & AF W ITAF
fau zar & f &Y S AW F @e-
ot gt ¥ § wre § wAE vro7 &)
AYHT ZATY FT S § IaaT uF fgen
garqu fi-rom 139 ST FarR A
#YE @ d AEF @ g § 1 A 5 qEA
Faac s A 9k 7Y A
qox 2w HoET YT E | I A
3sar § fr ot aifafess aaofe & g
WHT § IuF gt A foar 97 1wt aw
I g Y M AW B Y § AN weARY
arq ¥ a1 Y fadax orfa fedr ny § ar
oY 13 9T § I ATAT T A fewa
AIga 95 TR1 § 1R T YRR dAw
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97 oA A7 qrd Aff w7 @y faad

T AT A # frast az o A @
2, uf & 57 garem g7 Atr v w7 39

Afrom g7 far 20 2w oot AR &
fr s 4 zar 5% oogr PEp gan
70§ ¥ Pt wrar wvrr ey e 8, faw
®AE foara A 3 omra A Peafy &
AY 77 AT AT FIA 77 A, gNA FA
NTWY, | FT 9T atRA oGF S
3R% fan a2 arq) @ ar o awar g,
TR G AL awnd f, W wEE
3FH A 27F 3 RN gL Frar a0
AFAT g fF ag st v o1 39 gwe TT R
saTr agr fremr Avwr Fary ¥ v
A afed o ar OF e 5707 F¢
T2 & T T O g T oW g1
FIL 47 &0 2 Faav a0 %Y qg srazasar
A8d 2T A% 90 &1 A%t 2| 7 qg Gr2-
RE FL AN 7% a7 gifaa G saar
AN AL YAT ST A §o00 (0F awar
® | G A3 T ArawT wraga ag fpean
AR | 5 AT ¥ TG ATAHT AT A
WET & 0T adal afwarr gy WA
wtge & faat adt v Fragdt @rs g
¥ amd a7y A a7 oY 1 BF DAy @
ag wifer faswar 5 aga 11 919 AT ae
3AH f €Y 27 . 3w afia §, wAw-wfe
3 A 3T qage fraram fe oY A
F 97 4Z AT WEC § IAF W Y
ara & aFf FvaT, 9 A F7 uF WA
FXA AA FTRTIZ W gu § IF w0
g1 zas faw ¥ wwgz frar g
afga dar Y @3 A wr aar i
ATHIT OF1 TR A1

WAR F a3y gy qgx

At gt Qg ww oht oY, o
TR W § fr N o ag T T o
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pag wrregfray & fro X ad Earar
TIT A X FAT A7 FIR g A9 2
mifae aag 3. 1, A q AT G A
f& rargar A gz 3uv a s PRV
AW v A #@Iv qafre @ a3 am
TEW I5 77} U A F AZ ATH AT 9T
AFAETTA 13 A1 Y a1 TR Y A7 oow-
AVEN FATE N 01 100 AU TR 2o
WRIT YT T g, 312 A B ar
99 SR A AT T A f oA
qflaT F F 1 7917 TIT ATRAM £T A4
21 3av far A 2w Aare o i
ITFTATT A0 AN A
ANa ryrraAATEIY gz
rmrzTmY qr ansf oo
331a1% T2 MY 5 I & T AYgATAT
FIP a7 11 391 & syromfgay i1 oF agor
FAr 7 ™MW FATAT 7T g7 iz 77 74 Y
0 rAefAn & geapgn fem oww
s AP By or gvom Y Nfaw Tv
TP AT o qAA T IO A IT
FI AW AITIT Mg A ¥ oAET 9
ame, T AR A R fr & anha wv
& ) oag a@Fr My o oA oo
arg faar st <er 2 3wl oY samar AT
F2had T ¥ fam 2q §4% & W qAC
Aar wfer | afer maw ag d fs
U9 FATY I AT E AN FA A Ny
T &TAT 9T AT @ AF A FA A @
& o7 MW FAT 4T AN YAATET gAT
FI, fwT T F garfed o smar
1T A 4T WX 59 fad9F F g wa
& FqT T E3F AN FT ST JIA FY AT
£ 0 W R | AT ox fegfy 7qg Az ®
v fegrrells seq @ fe sar @09
M fr a7 woT & Frg gat &g a7
ﬁqﬁsﬂmﬂm* oo °F &
2, o IAST AYAT vqar WY FI® @0

g & A W ® Ry s ar
JAAT AT FT WW 97qT 9T N F
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& F9 FHN gz Af ¥ fe ew

Fuar 2w & @ feafy ¥ 3AR W 0@
W T Y A zEn TeEtm &%
¥ dfragg Y w1 BETAT @rE
A TAT A9 FT AteE A A g
oY A ag gt A oy 3 o oar ad
Ft Ay 7€ Afra gy . ¥ fao
aifas APy ar v 47 FAwT & IR
1 A=A 3@y wr oA 0 ox ATE @
=q gafar afg- A7 72 2 fan fs
7 yafada 12w o0 AT 2N N7 QY
afrvre apnfay T TR 2, I
e a7 77 v £ a7t a7 5 vQe-
aftdt ¥1 araer & 1 vl o frafs & way
Y §EF & 77 W AM WM qR
AT Aat A AL T 91 g fy
WA AT Y qer T 29 IR AT Ry aga
fasit a¥ w24 adr $3m, w1 A AwE
T adt § 2 sy ashed 7 %

17 AT YA 7T AAE qrar § qg
gaars &1 7 fFATt M 93 @rg?
oYy S|t afgdt et §1 FATH R
AT ZHT | FEA ATAS qEATL &
Arfer®t & ArAw araw fzar 5 geEar
Fr Fga 7 a2 | A g o T oy
&Y TET B W7 1ER % FAm v @ @T
¥ 17z Qe AT gHAT AT T &)
qatefr & fag g+, Fdeafadt ¥ fag
&t 3T At AT F fAw 3 2 ge,
@S wrga 1oAY gf 7Y ENr g shard
ATHIY &7 =fey * 347 Ay 7 AT w0
Fgz awrear vEgr g od fafa 4 &
37 fadws 1 qu AT FaAr g o

% fairy aef A 157 T E ufgw
quy qEr AT AHT TZ QO FEAT
fis wrre gF g § 5 @t qul &Y
g ¥ ag o fagaT & ofca &g &

g gfas g fe ow fadaw 41 ag
feear sgr s@ax ®Y fawt 1 qvAEY
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[+t WYz wr]
2, & zwrv Agw ey @, wwd fag
georea W fr wor g 9AF ag 30
FAMC W, IAF FIC A 9T AT AR
IR FEE X T WL IRH AqA!
&1 =t ot A Fewr afan qar 7@ &,
ag ot g7 7oy AT g mwaart 97
9 Y 74 g3 gad A o faar-
R F7 vx wtzat & faaxk fm odt er?
fory woYfada ag & frama fear 2, @i
FHT Y wrgw N @ fw fraar g
AW dar 3m ForsafE F gra ®
n@IN F fasrear ¥ 7for qar & 07
39 famroq N argsTEar evemA ¥
A, v A FA oA ¥ EW? IR
3, visdtg geara @ faa F 497 97 AR
ofyetr ¢ agy & mfes ax ey
IR gvFR fGaroa ag gardr 3, TE-
qfydy & waara 7 AT & AR YeEl-
qre i 2ar &1 Fa@ara F wifAs A=
A Y A 7 Rt F w7 9§ [WE
¥ 7% 7 TEY UF F4IT 997 F AR IA
gzt gt & 5 smar Fr Afqa
qT Y T@TT FAT &, TG AF AN AT
ifa w1 7arq &, qenafadt & saar
IFIT & /AT & AT GG g, afxan
¥ IO W A T AF @A swfa-
et FEw I At 2q & Ot Fqeafaa
& WEarT Ia% f@ars g T | g
T qT 9FR AT, W TN K @ @
qqY T T gEAT /A FAY F fEars
Do vl fulr 7 @r @
faomae & S2A TE FTAFAT R 4T a®
@ goy TET ITEA E I9F A X
fawrgw agr 2 wFAY & 7 99F @i a¥

awar § o ER T #R AP S
g fae avar & |

w7 ATFIT gy w< avdy & ar ad ?
a swg B e oxed ww ofady

AR R ok 0F qfvrdy qw s ¥
f& us qar ar A Sar WY awrar ar @
2 3z arew1 A A foar I oY oy a®
gerardt aF g difqa v fear st 30
g7 4T 25 F@Iv A% TAOF @ WL
F H g2 Gar ana 7 fear 9w, o7
T AHFC AM L A AT AAF A OAC
At & f& faa% g7 fpgm qar @
AN F Ffew W yIA A wT AW
ATFX FT TE 7 &7 fad mu s
T ATE g7 TAWIET dEiev @1 AT yleew
r2re, famrer Tde 427 q7 33 v ),
Fa A FAAWN O Az 47 T FE |
L ag A2 A qftgdq avar T3, aqw
AT I A W FT A oA AT
T9 K FF gafd ¥ 3z g0 ¥ I
MM A agy 7 fro o, wEa &5
FYAA T AR5 APT 9H AT N TH 9T WAT
FGE T A A 3w wik wv qg
TE T ABAT 4 AA @ A7 g g
17 z9 fadgs 7 faars ma 37 & fag
FH HAYT g ATOA | ATFTT WAl AT
419 JFA & d) 819 Ag) a1 sAar uF
g AreT | o aaEAr wJify, 2w
o & Aawd fasreen 5 sagafaqy
AW 2 F WA FAGT 9T 9= §H 7
AT 39 & ATH 9 GF QAT §T G
& oY o& s arg g Frad frg ara
W AT9 3T, TG T FI®, ATH TARG 9T
Nz F& 04 JWIg A Ffesq v F
FTARTY T8 I JT T @ )

PROF. 5 L. SAKSENA (Maharajganj) :
Sir, in all my parliamentary life of 35 years,
18 years 1n UP Assembly and 17 years in
this Parliament, 1 have never seen an in-
stance where 13 Ordinances were passed
within the course of one month. These
Ordinances are, in the language of the Jate
Speaker, Shri Mavalankar, a negation of
domocracy.
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Secondly, never before have I known
of such huge tuxes being imposed by Ordi-
nance. Mosl of these J3 Ordinances impose
taxes on the poorest of the poor.

Thirdly, these Ordinances weie promul-
gated on the 22nd October, when Parliament
had already becn sumn oned to mcet on the
15th November  Heavens would not have
fallen it povernment had waited for three
weeks and more and imposed these taxes
through legislation, Sir, 1 consider these
Ordinances to be an nsult to this Parlia-
ment,

Fourthly, Sir, 1 oppose these Ordinances
because they impuse taxes in the name of
Bangla Desh refugecs Rangla Desh. re-
fugees are our guests and we should meet
the cxpenses on them lLom our general
revenues and we <hould not have imposed
these taxes m thoi: names on the poorest
of the poor to make relugees unpopular,

Fifthly, Sir, I am sorry that most of
these taxes are on the poorest of the poor.
Except the tax on uir trave!, which 1
approve of, all the other taxes, like taxes on
railway fares, postal articles and newspapers
are taxcs on the most cssential needs of the
poorest people  In [act, {lic iax on news-
paper 15 a tax on knowledge. These
taxes should never have been vmposed.
The sum of Rs. 70 crores, .fuch these taxes
will yicld, could have been obtained bv
practising austerity and savings 1n all de-
partments of Gosernment,

Sixthly, 1t has been said that these taxes
are temporary and will 1ast only nll the re-

fugees are here. Hut how and when will
the refugees go back ? The Government
first said that wwld opinion will foree

Yahya Khan to come to terms with Sheikh
Mujibur Rahman and his Awami League.
But nothing like that has so far happened
and instead the Pakistan army is stuivned
on our border and is bumbarding our terri-
tory every duy and our citizens and soldiers
are being killed. Yel, our Government is
still hesitating to call Pakistan's bluff and
to teach it a lesson. 1 say that the relugees
will go back to their homes in Bangla Desh
only when we send our forces inside to
conquer the Pakistan army aad cstablish
the Awami League Government in indepen-
dent Bangla Desh, Since all the properties
and land of the refugees have been looted,
our forces may have to help them in get-
ting back the possession of their lands and
Property in their villages.
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To make these taxes really temporary
and to enable the refugees to go back at the
carliest possible time, 1 think the time has
come to extend immediate rccognition to
the sonereign independent goveinment of
Bangla Desh and to defeat the Pakistan
army once for all by teaching it a lesson
which it may never forget both on the
eastern front and the weslern front  This
time there should be no Tashkant and the
whole of occupied Kashiir should be
liberated by our forces in a short and
swift blitzkrieg.  Further delay wil]l be
suicidal.

Sir, our government missed the bus in
April last. If we had 1ecognised Bangla
Desh Government at that time and had
senl our troops on a mission of mercy into
Bangla Desh then, a million people would
not have been butchered and these ten
million refugees would not have been up-
rooted from their hearths and homes. Let
us not miss the bus i secand time now,
Our army should now bc given orders to
march and conquer the enemy once and for
all,

SHRI INDRAJIT GUPTA (Alipore) :
Mr Chairman, | would like to supplement
what my colieagues on this side of the
House have said about this Bill. You will
find from the Statement of Objects and
Reassms, not only of this Bill bui of the
other two Bills relating to postal articles
and railwavs fares, that the general justifi-
cation for these measures 15 that it was
agreed at the meeting of the Governors and
Chiel Ministers of States held at new Delhi
on the I0th October, 1971 that hoth the
Centre and the States should levy taxes,
duty and surcharge at appropriate rates on
instruments of mass circulation falling with-
in their respective fields.

What has attracted the notice of these
rulers of ours is instruments of mass circula-
tion, That means, from the very conception
of this, the real mentality of this Govern-
ment, when it comes t¢ levying burdens,
becomes quite clear. Articles of mass circula-
tion mecans and must mean articles of mass
consumption or the type of articles which
the common people and the poorer sections
of the people have to consume or use, It is
very clear  in their own statement. This
formula itself implics that the richer sec-
tions of the people, thc big owners of
property and so on will be exempted from
the scope of these taxes, They have already
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{Shr1 Indrajit Gupta)

selected ther target, that 15 aiticles o mass
consumplion 0  mstruments of mass cncu
lation, as they «afl it It shows the anti-
people outlook behind thewe series  of
measures Theiefore we are  opposing it
totally Not becRusc we aic agains! raising
of 1esources to meet  the requirements  of
Bangla Desh refugees—that 1 something we
all want— but as my otha colleagues, on
this side, have pomnted out, 1t i the
procedure, the attitude, the mentahty of the
Government and the 1yt ol measimes they
are mtroducing  We aic totally  opposed
to 1t

They will not touch the richer sections
They are not called upon 1o mahke the
sacrifices .t this hour of  emcrgency m the
country, All the lectures of patriotism,
scarifice and everything  are only meant for
the middie class people, the pooier people,
the woiking people and so on  The richer
people are not reguired to do anything

,As my hon friend said, 1t1sa tax on
knowledgt You ue compelling people to
cut down then reading of newspapers «nd
periodicals  This1s  what 1t comes 1o
There are many people who heep two
newspapers, in - many placss, n my cilcs
This will compel them to  give up at least
one paper This s what n comes to  1In
many cases, the pecople will not be able 1o
afford the Juxury of keeping newspapers at
all

Here, 1 would like tv seck one clarilica-
tion from the hcn Mmnster At the time
of the stroduction of the Bill, | had raiscd
this pomt also and, at that ume, if ]
remember aright, she had said that, later on
after the Bull 1s passed, 1t 18 the Govun-
ment’s miention Lo frame  certain rules and
make certain exemptions and, she said, av a
result of that, 90 per cent of the news-
papers will eventually not  have fo pay
aaything, that this tax will not fall on them
This 1s what she said

Now, they have circulated a statement
explaining the reasons which necessitated the
promulgation of the Ordmance. In that
statement, you will find that they have
calculated that the income that they will
get, that they expect to get, from the levy
on newspapers 18 Rs, 7 crorey na year,
1 am not much of & matheratician. Bul as
far as'l understand—1f I am wromg, you
Sir, will kindly correst me, [ was working
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1t out while sitting here— Rs 7 crores means
700 ctores pase 700 crores paise 18 what they
expect as income from tax 700 crores paise
divided by 2, at 2 p per copy, works out to
350 crore copses There are 365 daysin a
sear  So, roughly  with « hittle margin, of
course, you can say it warks out to 1 crore
copies per day

She says that they are gomng to make
rules and give exemptions which will leave
out 90 per cent of the papers in the country.
So, only the rtmaining 10 per cent accounts
for 1 crore copies per dav I do not know
if this s the posiion 1 am very much
surprised 1 would bike her to explain
10 per cenl ol papers in the country account
for 1 crore copies of circulation per day

MR CHAIRMAN It can be the
number of papers, not the number of copies
Suppose there are 100 papers 10 papers
may contribulc  about 90 per cent of the
circulation

SHRI INDRAJIT GUPTA 1do not
know  Let her tell us  And then if 90%
of the papers arc going to he left out, but
therc 1s nothing o the Bill to indicate that
1 do not know whether we can cal] them
assutances what she s gining us  There 15
nothing in the Bl In the Bill there 154
umform lcvv on  all papers, big, small.
medium and everybody But f 90% ol
the papers are going to be left out, then
what was the great necessity, 1 would like
fo know, of picking on this particular type
of impost when so many other types of
levies could eastlv be imposed on those
sections of the people who would not be
hurt so much ?

For example, 1n the private corporate
sector in this country there are firms, bip
firms mudium-sized firms and small firms
Why could not a cess, a particular cess, 4
special cess in the name of refugee relief

be imposed oo the invested capital, the
reserve fund and the dividends of thew
companies ? You can exempt somi

companies, if you hke  You could make
graded cess, if you hike, according to the
size of the company. | dont mind Bul
whv should not the privaie corporate sector,
at this hour of emergency, bc called upon
also to make some sacrifice and since 1t
supposed to be a temporary duty which,
wc have been promused, will be withdrawn
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once this refugee problem is no longer there,
they could easily afford to pay a cess and
that cess can be calculated without any
difficulty on their declared invested capital,
their accumulated reserves and  their
dividends from year to year. Why don't
the Government think of that ?

Why don't vou levy a tax on imported
liguor and imporicd alcohol ? May I
know ? This is a great State and Govern-
ment which talks about abstimence from
consumption of liguor, What about a cess
on imported liquor which is lound available
everywhere in the country and 11 smg hike
water 7 Why don’t they think of plicing a
cess on that ? '

Why don’t they piace a cess on rich
landlords per acre of land ? “ou decide
whom vou would call nch landlords.  You
decidc and we don’t mind and then say per
acre of land, they will lLave to pav this
much cess for the Bangla Desh refugecs.

All this sacrifice all the tears and i
the patriotism must be only the mnnonoly
of the poor of this country ? Ard you
expect us to suppert  this  hind  of
measure ?

I am sure the Fon. Mimister will not
reply to these points but 1 have to ro on
record because our Party is tolally opposed
to this.

1 do not wish to add to what Mr.
Jyotirmoy Bosu has «aid as to what gocs
on in the newspaper world. But. about
tlack money, at least there is onc specific
form of black money earnines which goes
in this industry, this newsprint business.
Everbody knows about it. But that does
not attract the attention of the Govern-
ment.

Then, why not a tax on advertisements
which I always support ? Why not tax the
advertisements which these big newspapers
receive 7 Bulk of their revenue comes from
advertisements. Nowadays the newspapers
are hardly worth reuding, some of them,
beacuse on each page the reading matter is
probably not even 109/ of the page. 90%
is nothing but advertisements. Why could
not you put a cess on that 7 It is simpler
and easier to collect.

Sir, I do not wish to take much time
of the House because this series of Bills
are all of & pieco. They all betray the same
mentality and if this is the way you propose
to finance either the refugee relief or the
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war preparations or war expenditure, if it is
thrust upon us by Pakistan, then all T can
say is that this is not the way that you can
rouse the people’s enthusiasm and morale
in this country. If vou talk big and if you
expect people (o sacrifice, then the sacrifice
must be spread out n such a way that
those people who ¢wild afford to sacrifice
more, must be called upon to sacrifice
more,

But, heic, the process is being reversed
Thercfore, we to tally opposed  this Bill and
we call upon the Government to try to
realise even at this late houwr that this is
not the way. We aie¢ pavine all sorts of
tributes which arc rizhtly deserved by our
heroic Armed T oices fightine on  the front
but the people in the rear are no less im-
portunt at a time of emergency. You
cannot help the front win'e the rear gets
distupted and the peaple i the redar made
to suller unnece suiiily or wie allowed o
be flecoud and zxploted by 1ich  proliereng
and properticd classes,

foerefore, T warn the Gosernment that
if they persists on following this nath, they
arc gomne to disrupt the umtv of the neople,
The national unity which  »n required gt
this time will be weakened and distupted if

they lollow such an 1wguitous path ol
forcing and imposing budens on  those
sections who can least bear them. ‘I here-

fore, I ask the CGovernment to wihdraw
this Bill. If thev Jdo not withdruw it, we
will continue inside and outside the House
to oppose it loch, stock and barrel among
the pcople.

SHIL JYOTIRMOY BOSU : S, May
I make a submission 2 The Minister trom
the Information and Yroadcasting  Ministry
should be present wien reply 1s given, We
have said many things which involve this
Ministry, It is no use hearing the repetition
of the same thing from the Munister of
Finance which really cuts no ice so for as
we are concerned...

MR. CHAIRMAN : It is not for me 1o
compel; it is for the Government to take
note of.

SHRT JYOTIRMOY BOSU : Will you
kindly convey the feelings of the House,
Sir 7 .

MR. CHAIRMAN: It is on record;
Government should know it, 'The hon.
Minister,
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Mr Chairman,
Sir, when we took up earlier the Railway
Passenger Fares Bill, we had met with some
of the objectioas and charges brought about
by hon. Members from the opposition. I
do not think it is necessary for me to
repeat all of them or to unduly take the
time of the House, but just to put the
record straight, I wish to say this. Shri
Indrajit Gupta himself said that he does
not expect me to answer some of the
allegations but that he wanted to put them

on reco d. So. I may follow the practice.
I wish to say that it is with utmost
reluctance that the Government had to

bring forward this ordinance; that is due to
the extraordinary situation and the exigencies
of the situation; it was only due to the
compulsion of the circumstances that we
have been compelled to have these ordinance,
promulgated. I am sure the entire House
will realise that never was there a greater
necessity for this than it is now,

I can urderstand the objection of the
hon. Members that there had been taxation
by ordinance. That is not a very palatable
idea, but this has been necessitated by the
peculiar .ircumstances and compulsion of
cevents. I would like to mention that there
have been simitarly six other occasions when
taxes have been imposed by ordinances.
For the informaiion of hon. Members, I
just want to mention them. They are :

1. Mineral OQil (Additional Duties of
excise and C!Jstoms} Ordinance,
1958.

2. Sugar (Special Excise Duty) Ordi-
nance, 1959,

3. Indian Tariff (Amendment) Ordi-
nance, 1965.
4, Indian Tariff (Amendment) Ordi-

nance, 1966.

5. Mineral (Amendments) Additional
Duties of FExcise and Customs
{Amendment) Ordinance, 1966.

6. Taxation Laws (Amendmeat) Ordi-
nance, 1967.

That does not mean that we would like
to have ordinances; that only shows that
we have domk this earlier. Some Members
said that never before has there been taxa-
tion by ordinances. That is why I am say-
ing this. , .

SHRI JYOTIRMOY BOSU : That was
in the inter session perioed.

SHRIMATI SUSHILA ROHATGI:
Shri Shibban Lal Saksena, who hails from
U. P., said that never before in his life
has he seen such a spate or flood of such
ordinances. But I would like to ask; has
there been, in his or in our life-time, such
conditions as are prevailing now, the flood
or the spate of the refugee of one crore,
which is a novel type of aggression, which
is perpetrated on our country ?

AN, HON, MEMBER : In the world.

SHRIMATI SUSHILA ROHATGI:
Yes, in the world. Have we ever seen
before the cialamity of a flood of devastating
nature whizh has been calculated rougzhly
at the cost of Rs. 325 crores in this parti-
cular year ?

SHRI JYOTIRMOY BOSU: That
shows your lack of planning, lack of
action.

SHRIMATI SUSHILA ROHATGI : If
you have the power and the capacity to
stop flood that is a different matter but we
do not have tne capacity. Have we ever
witnessed the type of cyclone damage that
we faced recently in Orissa ? These are

things which have never been witnessed
before. In spite of this, in spite of floods
and the spate of refugees who have come

from there...(Interruption)

MR. CHAIRMAN : Order please. Let
the Mianister continue.

SHRIMATI SUSHILA ROHATGI:
I have heard hon. Members with
greal  respect, May I be given §
Minutes 2 I will not take much time of

the House, just to put it on record, nothing
more, nothing less.

SHRI JYOTIRMOY BOSU : You are
a lady; we will expect you to talk unmixed
untruths.

SHRIMATI SUSHILA ROHATGI:
If there is anything in your dictionary
which is absolute truth...

SHRI JYOTIRMOY BOSU: I am

talking about your unmixed untruth.
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SHRIMATI SUSHILA ROHATGI: I am
sorry our dictionaries do not tally together;
the decfinitions are not the same.
{Interruption)

MR, CHAIRMAN : Mr. Jyotirmoy
Bosu, when you are talking, you expect
others to listen. When others are speaking
you must also be patient.

SHRIMATI SUSHILA ROHATGI :
So, Sir, what | have said just now answers

the point as to why ordinances had 1o be
promulgated.

Apart from that, certain rtelcvant fears
have been expressed by some hon, Members,
and 1 would like to put them at rest if
rossible,  The first point is that theie had
been no assurance or there had just been
an assurance which had aot been put into
cffect, as mentioned by Shri Indrajit Gupta
in repard to excmptions. 1 may tell him
for his information that a notification has
already been iscued on the S5th November,
I am speaking subject to corrcction 1in
regard to the date under which this exemp-
tion has been given to newspapers publishing
15,000 copies per day.

18, hrs.

FFor his information, 1 may also say
that the proposal has been that about 75 per
cent of newspapers will be wholly exempt
from the payment of the duty...

SHRI INDRAJIT GUPTA : From %0
per cent it has now come down to 75
per cent ?

SHRIMATI SUSHILA ROHATGI : 1
do not know what has come from what.
75 per cent of the ncwspapers will be
wholly exempt, and out of thc remaining
25 per cent only...

MR. CHAIRMAN : The point that
Shri Indrajit Gupta had raised was this.
Does the 90 per cent represeat 0 per cent
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of the copies circulated or 90 per cent of

the number of newspaper ? Has the hon,
Minister got that information ?

SHRIMATI SUSHILA ROHATGI: I
am afraid I cannot give a categorical reply
to that just now, But it will be conveyed
to hon. Members. 1t can be calculated at
the same time that even...

SHRI 8. M. BANERJEE (Kanpur) :
Since a wvery important point has been
raised, mnamely whether 90 per cent
represents the number of copies circulated
or the number of ncwspapers, she can reply
tomorrow afler going into it further...

SHRI INDRAJIT GUPTA : She may
cxplain how thev have calculated that Rs, 7
crores would be raised, because that is the
figure given in the financial memorandum
as being the anticipated revenue from the
tax on the newspapers. If she can explain
tkis calculation, it would become clear.

SHRI JYOTIRMOY BOSU: It is
alrcady part six of clock. We are to be
free after six o' clock. It is already one
minute past six o® clock.

SHRIMATI SUSHILA ROHATGI: I
would like to clarify this point...

MR. CHAIRMAN : How much time is
the hon. Minister likely to take 7

SHRIMATI SUSHILA ROHATGI : I
shall take quite some time.

MR. CHAIRMAN : She may continue
her speech tomorrow,

18.01 hrs.

The Lok Sabha then adjourned (ill Eleven
of the Clock on Friday, November 26, 1971
Agrahayana 5, 1893 (Saka).



